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PARLIAMENTARY DEBATES 

. (Part I-Questtons and Answers) 
OFFICIAL REPORT 

lSI 

PARLIAMENT OF INDIA 
Friday, 15th February, 1952 

The House met at a Quarter to Eleven 
of the Clock 

[MR. DEPUTY-8PEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
MVSORE STATE (ExEMPTION FROM 

ARTICLE 371) 

*90. Sbri Raj KaDwar: Wlll the 
Minister of States be pleased to state: 

(a) whether it is a fact that Govern-
ment have exempted the Mysore State 
from the provisions of Article 371 of 
the Constitution: and 

(b) if so, what are the constitu-
tional difficulties in the way of Mysore 
State being treated on par with the 
Part 'A' States? 

The MIDister of States. TraDllport 
&ad Ranwa,. (Sbrl Gopalaswamf): 

181 

enjoyed a reputation for good ad-
ministration. 

Sbri Raj KaDwar: 1S It a fact that 
Part B States are inferior to Part A 
States? 

Sbrl GopaJasWaml: I do not think so. 
Sh~ Amolakh Cbad: With a view 

to gIve Mysore the legitimate status 
of a Part A State, do Government 
propose to amend the Constitution in 
the near future? 

Sbrl Gopalaswaml: Tbey have no 
such intention at present. 

Sbrl Kamatb: Is it a fact, Sir that 
very recently a directive was issued 
by the Presidel),t in accordance with 
the provisions' of Article 371 of the 
Constitution and it was subsequently withdrawn? . 
S~rI GoP&lasWamf: That iii so. 
Sbri Kama ... : What were the cir-

cumstances that led to the with-
drawal of the directive? 

(a) Yes. Sbri GopalaswamJ: The Mysore 
(b) Mysore is now included in Part Government, subsequent to the issue 

of the direction, complied with the B of the First Schedule to the Consti- wishes or suggestions made by the 
tutlon. It cannot be omitted from Centre. 
that Part and included In Part A of 
that Schedule, unless the Constitution Sbrl Kamatb: Is It a fact, Sir. that 
Is amended. So lomr. however, as the at the time the directive was with-
exemption from Article 371. already drawn a concUtion was Imposed that 
notified, Is In force, Mysore Is treated the complainant in that case the 
practically on a par with any Part A Chief Justice POisoning Case, 'WOUld 
State so far as general control of its be transferred outside the State' and 
Government . and the issue of parti- that condition has not been fulftlled 
cular direction' thereto by the Presi- thpugh the directive has been with-
dent are concerned. drawn? 

Sbri Raj KaDwar: Is It a fact. Sir, Sbrl GoP&laswam1: Tl\at Is not a 
that for several decades M.vsore has. ,correct statement at all. There Is' no 
enjoyed the reputation of being a question at all about the transfel of 
constitutionally governed and well-L L the Chief Justice. 
administered state-In some respects -.I Sbrl Kamatb, We 
better than some of the Part A States? di~ions imposed ~t aUre Drfu~ to c:.; 
. Sbrl Gopalaswami: I am not pre-
pared to commit m.Vself to compari-
sons. Certainly Mysore has for long 
388 PSD. 

Withdrawal of the directive? 
Shri GoP&Jaswaml: The diractlve 

was for the Mysore. Govermllent to 



183 Oral An.wer. 15 FEBRUARY 1952 Oral An.wer, 

take steps to eet the case transferred 
to the jurisdiction of another High 
Court. 

Shrl Kamath: Has that been done? 
Shrl Gopaluwaml: No, Sir. They 

oflered to take an alternative course. 
namely to import a judie from the 
jurisdiction of another Hip;h Court to 
try this particular case. 

Shrl KamlLth: Has the judie been 
imported? 

Shrl Gopalaswami: He has been 
imported and he bas started the trial. 

Shrl R. Velayudhan: May I know. 
Sir. whether any other Part B State 
other than the M,-sore State demand-
ed for treatment on a par with Part 
A States. 

Shrl Gopalaswaml: Some time ago 
the State from whiC'h my hon. friend 
comes did ask for such treatment. 

Sbn R. Velayudhan: May I know. 
Sir, what is the opinion of the hon. 
Minister about this particular demand 
from my State? 

Shrl Gopalaswaml: My opinion is 
that it has not qualifled for any 
exemption. 

Shrl ., Kanwar: Do Government 
envisage a Deriod in the foreseeable 
future when the entire distinction 
between Part A and P'flTt B States is 
Ukely to be completely obliterated and 
the Part B'States brought on the same 
footing as. Part A ones? 

Shrt Gopalaswaml: The Constitu-
tion has fixed a period of ten years 
for the operation of this Article 371. 
When that period of ten years is over, 
that will be the time for considering 
whether the provisions of that Article 
shouid continue to be in force. 

Sbrl Damodara MeDon: Is it not a 
fact that the States of Travancore-
Cochin and Mvsore were, trt'ated on 10 
par regarding Article 371 of the 
Constitution and a statement was 
made on the floor of the House by tht' 
late Sardar Patel tq that eflect? 

Shrl Gopalaswaml: I do not thilik 
the statement meant they were Dlaced 
on a oar.-I mean these two States. 
I believe what Sardar Patel said was 
that these two States had had a repu-
tation for ,good administration in the 
past and they may have to be treated 
differently 'from other States. 

Shrl R. Velayudhan: Is the malad-
ministration of the 'Congl'e1lS Govern-
mentln mv State responsible for not 
treatin~ Travancore-Cochin on a par 
with Part A States! 

Mr. Deputy-Speaker: Qrder. order. 
Shri M. Nalk: May I know whether 

similar conrlitions as Drevail in Mysore 
do not exist in other Part B States 
which entitle them to the exemption 
from the operation of the article 371 
of the Constitution? 

Sbrl Gopalaswaml: The information 
with Government is that at present 
they do not exist in other States. 
RICE ALLOTTED TO TRAVANCORE-COCHIN 

*92. Shrl Alexander: Will the 
Minister of Food &1ld AIriaaltare be 
pleased to state: 

(a) whether rice allotted" to Travan-
core-Cochin State in the last week of 
December. 1951 was of Door quality; 

(b) whether the Government of 
India classed the same as 'A' class 
Rnd demanded price accordingly: 

(c) whether the State Government 
protested and what was the reply 
given bv the Central Government: 

(d) the approximate loss the State 
Government has suffered on that ac-
count; and 

(e) whether the Central Govern-
ment have aireed to make J{Ood the 
loss, and if not, why not? 

The Minister of Food and Agricul-
ture (Shri K: M. Munshl): (a) Some 
quantity of rice-brokens allotted to 
Travancore-Cochin in the last week of 
December. 1951 was found to be below 
standard. 

(b) The rice was classiflej as Bro-
Irens and price fixed for Brol:ens was, 
charged. 

(c) Yes. No reoly bas yet been 
given to the Travancore-Cochin Gov-
ernment as the matter is under in-
vestigation with the exporting country. 

Cd) The State Government has not 
communicated any estimate of los'S. 

(e) The matter is under considera-
tion. Allowance has been claimed 
from the exporting countt:y. 

Sbrl Alexaader: May' I know . Sir. 
whether the distribution of this dust 
rice was made at the time of the 
elections and was made a "weaoon of 
propaganda alainst the Conlress Gov-
ernment? 

Bhrl K. M. Mullflbi: It was distri-
buted In December. I know. I can-
not answer the second part of the 
question. 

Shrl V. GaDpraju: May I know, Sir, 
from which country this brouG rice 
was imported? 
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Shrl It. M. Munshi: It came from 
Burma. 

8hri R. Vela.yudhan: Is it a fact 
th9t in the course of the Prime Minis-
ter's tour of the State. he promised 
at public meetings that better rice 
would be aUoted to Travancore-Cochin 
and it has not yet been allotted? 

Shri K. M. MUDllhl: I do not think 
the implications of either of these 
questions is correct for this reason 
that in a larie quantity of rice which 
came from Burma a few bais were 
found to be of this quality, containing 
a lot of dirt. On this defect being 
found, that rice was not put into dis-
tribution. We have no choice in the 
matter. We receive this rice from 
foreign countries and the consign-
ments flO directly to the States. It is 
only at the ports that they have to 
examine it and reject what is not 
usable. 

Shri R. Velayudhan: May 1 know 
whether the promise ,iven by the 
Prime "Minister was an election pro-
mise? 
. 8hr! K. M. MUIUIh!: I do not suggest 
(or a moment that the promise is not 
to be kept or is not to be maintajned. 
The fact is that it is impossible. in 
the nature of thin~s. to assure that 
a particular quality of rice must be 
received at a particular Dart. It is 
only at that port that you find what 
the rice is like. 

Shri Kamath: Do the reports re-
ceived by the Minister from Travan-
core-Cochin, from official "and non-
official sources there, show that the 
rout of the Congress in that State was 
largely due to Government's failure to 
supply rice of fair quality and in fair 
quantity? 

Shrl K M. MUDShl: No such com-
plaints, so far as I know. have been 
received. 

Mr. Deputy-Speaker: The hon. the 
Food Minister cannot answer those 
questions. 

Shri Alexandar: May I know 
thar the Travancore-Cochin Govern-
ment have sent a telegram that this 
rice should be replaced and the Cen-
tre has given the reply that they can 
take it or not but that they will not 
supply any other thing? 

Shl'i K. M. Muuhl: I do not think 
that is correct. 

Bhri Alexander: May I know whe-
ther the Government is aware that the 
Travancore-Co('hin Government; had at 
that time 00 reserve? 

Shri K. M. Manshl: Well, they may 
oot have got the reserve. That is a 
different matter. But, as I said, this 
is incidental to the unfortunate situa-
tion in this country and the world 
with relard to rice. We cannot get 
rice supplies from the world as easily 
as we expect, and there is a rice 
scarcity in the rice--conswning areas. 
These are incidental to the general 
situation in reiard to rice. 

Shrl Alexander: May I know 
whether it was not the fault of some-
bOQY who sent the rice there and 
whether that particular officer has 
been punished? 

Shri It: M. MlULlbl: Well, we have 
approached the handlin" a_ents as 
well as the surveyors in Rangoon, and 
the Burma Government have also 
been approached in this connection. 

Shrl Radhelal Vyaa: May I know 
what was the price fixed· for the 
broken rice and how far it was lower 
than that of A class rice? 

Shrl K. M. Munahl: I would like to 
collect the information on this point, 
but it was a reduced price. 

Shrl Amolakh" Chand: May I Icnow 
the steps taken by the Government of 
India for supplyioi rice to the scar-
city areas of Southern India from the 
northern parts of India? 

Shrl K. M. MuuhI: The fact of the 
matter is that in Northern India the 
rice ration is very much lower than 
the rice ratiun in the South. Further. 
at the request of the Government of 
India several States in the North have 
reduced their rice rations. And we 
are doing our best to spare as much 
rice as possible from North India to 
the South. Not only that. The Prime 
Minister and myself have repeatedly 
called upon the people in the North to 
live up eating rice. 

Shr! Shiva Rao: Is the hon. Minister 
in a position to throw 14rht on the 
report which ,has appeared. today that 
the rice ration in some of the South 
Indian States, includilU( Travancore-
Cochin, is likely to be increased in the 
near future? 

Sbrl K. M. MunDI: So far I have 
received no request from the Gov-
ernment of Madras that they" want to 
raise it to eight ounces, but as and 
when the application or request comes 
it will be duly considered. But they 
have also to consider this fact that 
though Madras may have a larlle stock 
of rice today. because it is the rice 
boarvesting season, this quantity of rice 
bas also to supply the Presidency in 
the leaner part of the year, that is 
from June-July to October. So, wbeo 



137 . OTal A nawers 15 FEBRUARY 1952 Oral Answers 138" 

that request comes it will be duly 
considered in the liJI:ht of the cir-
cumstances. 

..,. ~~ "": " ~ 
~.r.:rr ~ffi' i f1Ii ~ ~ qr-fl 
.,., ~rw arr~ ~ 'IT lit ~~ 

'it m:r ~ mer ¥T 'If'T1n'l' ~ ij-
~amnt? 

[Baba BamDara,... SiD,h: May I 
know whether an order _was placed 
speciftcally for broken rice or it came 
in just by mistake along witb the rood 
quality rice?] 

.. • 0 q~o 'f'i\' : m ~ vf\' 
f~ ;roo m~! ;l ~ i qr fir; 
~ 8I"iUT ~ ;y(t ~ ~~ i' I 

~ ~ IR: ~ '¥I'rof It} fro'tr 
~ wft f~ I1R ~ ~1f1T ~ 
t ~ ~ f.\"\~ ~ Oft1 1fT ...... 

[Shrl K. M. Munsbi: The thinJ( is 
that the Burma Government told us 
that they could not send good quality 
rice and the position in India at that 
time was that there was no rice left 
in the rice-consuming .areas ..... J 

Dr. S. P. Mookerjee: Let it be 
either English or Hind! 

.. lIIlo q~o ~: ;r(Y ~ 
~) Ifi1 ~ ~ It is broken 
rice m ~ ~ q tlf'lIioi ~ 
~~~~t,~ ~~ 

'" qy 'IT I ~fltfil' i\f.I;;f ~ 11ft 
~ if(\' ij, q;ro:rr~ ~ f1tv ~ ~ 
1i ~ .,fi arr 'l1I1 ( I 

[Sbrl K. M. MUllShl: Well, it is a 
mixture of both: it is broken rice. So 
we accepted this broken rice for 
there was no alternative. But the 
complaint is not about the broken 
rice; the complaint is that it cont!lins 
dirt as well.] 

Sbrl Kamatb: Did I hear the Minis-
ter to say that all the Ministers have 
given up eating rice, or onlY he and 
the Prime Minister? 

Sbrl K. M. Mashl: I said we made 
an appeal, not about our eatinr-but 
/. have given it up. 

Sbrl A,lexaDder: When do Govern-
ment propose to Kive Travancon.-
Cochin an eirht ounce rice ration or 
something hieher than four and a half 
ounces? 

Sbrl K. M. MaD8bl: As soon as the 
Travancore-Cochin Government pro-
cures sufficient rice and I am able to 
make up the deftcit for the purpose. 

Sbrl AlexaDder: Is it not a fact that 
the Travancore-Cochin Government is 
now procuring as much as it could 
procure, the maximum? 

Sbrl K. M. MDDshl: If the Govern-
ment procures all that it can and it 
the Central Government is able to 
secure from the other countries as 
much as it can, then it must depend 
upon what we have got . 

AERODROME FOR KARWAR 

*93. Sbrl Joacbim Alva: (a) Will 
the Minister of CommuDicatioDs be 
pleased to state whether Governmen~ 
propose to construct an aerodrome at 
Karwar? 

(b) When was the survey last made 
for the establishment of airport in _ 
Karwar? 

The Deputy MiDtster of CommUDlca-
tlODS (Sbri Raj Bahadur): (a) No, Sir. 

(b) No survey was made. 
Sbrl JOacblm Alva: Is it true that 

the Government has come to a decision 
in regard to the Hubli airport, and 
when doing so did they consider the 
question of having an airport at 
Karwar? 

Sbrl Raj Bahadur: So far as the 
Hubli airport is conce~ned it is includ-
ed in a tentative ten year plan for 
aerodromes in India. 

Shrl Joacblm Alva: Are Government 
aware that in the immediate neighbour- ' 
hood, in Goa, there is a high-powered 
aerodrome to the detriment of Karwar 
and to the safety of India itself? 

Sbri Raj Babadar: I am thankful for 
the information given. 

Shrl Kamatb: In view of the cons-
truction of an aerodrome at Mallgalore 
is there any need for an aerodrome at 
Karwar? 

Shrl Raj Babadar: The Government 
is at one with the hon. the questioner. 

Sbrl M . .Nalk: How many aerodromes 
abandonedd\lrine the war have been 
restored since the war? 

Sbri Raj Bahadur: That question has 
been replied to before on the floor of 
Parliament and I would refer the hon. 
Member to that answer. 
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ACCIDENT AT CALCUTTA DOCK 

.91. Shrl A. C. Gaha: Will the 
MInister of TraIIIIpcn1 be pleased to 
state: 

(a) whether Government have made 
any enquiry into the Prinsep Ghat 
(Calcutta) truedy in which some 
persons lost their Uves due to the 
collapse of the jetty; and .. 

(b) if so, (i) the number of persons 
who lost their lives; (ii) the condition 
of the jetty which collapaed; (iii) 
when the jetty was last inspected and 
repaired; and (iv) whether it is true 
that these jetties are mostly tn dUa-
pidated condition for some yearll? 

The MiDister of State lor TrlDspOrt 
and RaUwa)'ll (shrl SutluuwD): 
<a) Yes. It is understood that an 
enquiry has been made by the State 
Police authorities. 

(b) (i) Ten dead bodies are report-
ed to haye been recovered so far. 

(U) The jetty was in very ,ood con-
dition and did not collapse. The acci-
dent was caused by a portion of the 
Southern hand railine of the shore 
gangway giving way due to buckling. 

(iii) The jetty was inspected on the 
29th December 1951 and certain petty 
repairs carried out by the 22nd Janu-
ary 1952. On the latter date it was 
a,ain inspected and passed by the 
Executive Engineer of the Calcutta 
Port Commissioners. 

(iv) No. 
Sbrl A. C. Gaba: Am I to understand 

that the enquiry was conducted only 
by the Calcutta DOllce and the Port 
Trust and the Transport Ministry 
held no enquiry into the matter? 

Sbrl Santhaaam: GenerallY In all 
such cases it is the local law and order 
people who have to make enquiries. 

Shrl A.· (l. Gaba: It is a question 
involving the loss of so many lives and 
not a mere question of law- and order. 
May I know the reason why the De-
partment concerned did not make any 
enquiry? 

Shrl Suthanam: So far as the D~ 
partment is concerned there is nothing 
to enquire. The jetty was In ,ood 
condition. It is because too many 
people went there and hung upon both 
sides of the railings that the thinl( gave 
way. It was due to the breakdown of 
law and order which allowed too many 
people to 110 to the railings. That was 
the real cause. 

Sbrl A. C. Gaba: May I know if the 
attention of the hon. Minister has been 
drawn to the report published in almost 
all the Calcutta papers that the condi-
tion of the jetty was very bad and even 
the remalriing jetties are not in good 
condition and require to be repaired 
thoroughly? 

Shrl SuthaDam: In fact the report of 
The Stateaman was that the jetty was 
in very good condition and the railing 
was very strong, but except for the 
unduly large number of people who 
went there in spite of the instructions 
"f the police the thing would not have 
occurred. 

Shrl Kamath: Has the Lieutenant-
Governor designate--I mean, has the 
Minister got any records to show as to 
how many months before the accident 
it was inspected by the officers? 

Sbri Saatbuam: My hon. friend 
might have listened to the answer 
which I gave. The jetty was inspected 
on the 29th December 1951 and certain 
petty repairs carried out by the 22nd 
January 19.52. On the latter date it 
was again inspected and passed by the 
Executive Engineer of the Calcutta Port 
Commissioners. It was only on the 
22nd January 1952 that it was inspect-
ed and passed. I 

Shrl Kamath: Have any suggestions 
been made that th~ machinery for 
inspection is not adequate and should 
be improved? 

Sbrl San&halWll: In this case, the 
question was not of inspection, but 
a question of unduly large crowds 
going and han"inl( by the railinp. 

APPEAL BoARDS FOR UNFIT SEAMEN 
·96. Sbrl S. C. Samua.: Will the 

Minister of TraIIaDor& be Dleased to 
state: 

(a) whether Appeal Boards at the 
ports of Calcutta and Bombay were 
set up to review the cases of those 
seamen who were declared perma-
nently unfit for sea service by medical 
omcers of the Pre-entry Medical Exa-
mination Scheme; . 

(b) if so, who were the members 
of the Boards; and 

(c) whether any fee was chareed 
for the purpose and if so, who paid 
the fee? 

The Mbdster 01 Sta:Se lor Trusport 
&lid BaIlways (Sbrl Saathuam): (a) 
Yes. 

(b) The Appeal Board consists of 
two doctors, one beilUt the Presidency 
Surgeon and the other a Government 
doctor, preferably a specialist in the 
particular disease for which the ap-
peUant seaman may have been declar-
ed unflt. 
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(c) A fee of Rs. 10 haa been pres-
cribed for each case iolDl up to the 
Appeal Board, half of which is reo 
r.overed from the appellant seaman 
and· the other. half is met bv Central 
Government. 

Shri S. C. Samauta: May I know 
how many cases have been reviewed 
so far in both the ports? 

Shri SanthaDam: About 42.000 
seamen have been examined at both 
the ports. up to the end of December, 
1951. I have not lI:ot particulars Ilf 
the number of cases which went to 
the appeal board. 

Shri S. C. Sa.o&aIIta: May I know in 
how many cases seamen were rein-
stated and whether their pay and 
allawances were a!ven for· the inter-
vening period? 

Shrl. SaIltlaaDam: I would like to 
have notice. 

Sbri S. C. Sa.maDta: May I know 
whether these boards are permanent 
bodies? 

Shrl SaDlbaam: Yes. We are under 
statutory oblieation to have them 
inspected. These are more or less 
permanent bodies. 

Shri M. NaIk: In what way does 
the standard of medical fitness gres-
cribed for the seamen differ .from thP. 
standard ftxed for other services? 

Sbri Saaihanam: The stanclard has 
been prescribed in consultation with 
the Sea Men's Unian so that the 
people may be ftt for their work. 

MILK FOR CHILDREN 

*9L Sbri S. N. Bas (on behalf of 
Sloi JUDi· Baal): Will the Minister 
of Health be pleased to state: 

(a) the total number of children 
whQ were supplied with milk in Part 
C' States durini the year 1951; 

(b) the total coet of the same; and 
(c) the amount received a8 aid 

from the foreIgn countries for the 
purpose? 

The MlDlster of State for 'I%&IIIQJOri 
and Ranways. (Shri SaAthaaam): (a) 
The number of children who were 
given milk from stocks donated by the 
U.N.I.C.E.F. in 1951 in Part 'C' States 
varied from time to time but the hlih-
eat daily averale of beneficiaries was 
18,000. The Part 'C' States in which 
milk was distributed were· Delhi and 
Himachal Pradesh. 

(b) and (c). Aid in the fOrm of 
maney w.as not received for the milk 
feeding programme from foreign coun-
tries. The U.N.I.C;E.F. supplied 4·6 
million Ibs. of skim milk pDWder 

during 1951 for free distribution to 
children and exoectant and nursing 
mothers in various parts of the coun-
try.· Reeently food aifts were received 
from Switzerland· and the Netherlands 
for free distribution in food scarcity 
areas in this country. The consign-
ments included 161,800 Ibs. of milk 
from Switzerland and 141,245 lbs. of 
milk from the Netherlands. 

Sbri S. N. Das: May I know the 
quantity of milk that is supplied to a 
cRUd, at one time? 

Shrl Santhanam: It must vary 
because it depends upon the a,l{e of 
the child. Milk is p;iven to children 
-from infants of one year to chil-
dren of 12 years of ale. I have no 
detajs of the particular Q.uantit~s 
given. 

Shri LakBbiaanan: May I know 
the basis on which allocation of the 
donated milk is made to the various 
States and whethel' any special treat-
ment is given to States which are 
deftcit in food? 

Shri SaIlthanam: Yes; special treat-
ment has been given to Travancore-
Cocbin. 

Sbrl Kamatb: With a view to feed-
ing babies in Part C States adequately, 
do Government think it necessary to 
restrict teh consumption of milk by 
adults and adolescents? 

Sbri Santh ... m: This distribution 
refers to all States: Not only to Part 
C States. So far as Part C States are 
concerned, I think it must be a 
matter tor the State Governments to 
consider whether any such restriction 
is feasible or desirable. 

Shri R. Vela7Ddhan: What type of 
special treatment was J(iven to Tra-
vancore~ochin? Is it because there 
are more children there? 

Shrt SanthaDam: Owing to food 
scarcity, it was lI:iven a comparatively 
larger allotment of this milk powder. 

Shri S. . N. Das: May I know 
whether, as a result of this distribu-
tion of milk, any assessment has been 
made regardinl the improvement of 
health of children in those ilaqas? 

Shri Santhanam: I do not think it 
is practicable. Any way, I have no 
reply to that question. 

Shrimati Velayudhan: I want to 
know whether artr supervision is ex-
ercised by the Centre to see that the 
milk supplied is not misappropriated? 

Mr. DeputroSpeakerc Drunk by any-
body? 
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Shrl . Santbaaam: The' Centre exer-

cises supervision throuJ{h the State 
Governments. 

Shrl Itamath: A're there any' reports 
to show that babies in Parts A and 
B States have been discriminated 
against? 

Shri SaDtha.nam: There has been no 
discrimination against any children. 

AIR ACCIDENT NEAR JODHPUR 

95. Shrl S. N. Das (on behalf of Shrl 
Jaaai Ram): Will the Minister of 
CommunicatiODS be nleased to state: . 

(a) whether an aeroplane crashed 
.t.!ar Jodhnur on the 26th January, 
1952; 

(b) if so. the causes of the accident: 
and 

(c) the casualties in the acrident'! 

The . Deputy MlDister of CommUDl-
catiODS (Shrl Raj Bahadur): (a) Yell. 
A Beechcraft Bonanza aircraft belong-
ing.. to His Hiihness t.he Maharaja of 
Jodhpur and piloted by him crashed 
on the Jawai river bed at Erinpura 
about 80 miles from Jodhnur on the 
26th .January, 1952. 

(b) The accident is attributed to an 
error of judgment on the part of the 
Pilot while induliini in low ftying. 
This resulted In the aircraft strikinJt 
against the teleiraph cables running 
across the river Jawai. 

. (c) The pjlot, namely His Highness 
the Maharaja 01 Jodhpur. and the 
only passenger who was with him. 
were killed. 

ACCIDENT TO JANATA EXPRESS 

·97. Sbrl Jaalll Ram: Will the 
Minister of HaUways be pleased to 
state: 

(a) whether the Janata Express 
bound for Bombay met with an acci-
dent on the 26th January, 1952: 

(b) if so.' the causes of the acel-
dent: and 

(c) the casualties of the accident? 

The MinIs',er or State for Transport 
and RaIlways (Shrl SanthaDam): (a) 
At about 11-28 hours on 26th .Janu-
ary 1952, No. 36 Un De1l11-Bombay 
Janata EXDress. while running 
through RenUa station on the Ratlam-
Baroda section of the Western Rail-
way. derailed at the outer-most trall-
ing points ot the station after the 

erJline and'two eoaches ftext to it had 
safely 'passed over them. 

·(b) The .Din ot a brake ·puU.rod 
dropping from the IICJ.1(ie' ot a' roach 
and J(ettiDi wedJ{ed into the crossinl 
at the trailini points. caused the 
derailment. 

(c) No one was kllJed or seriously 
injured. 12 passeDiers received petty 
abrasions or bruises. 

~TEN ANS~ TO Q~ 
TIONS 

CARRIAGE, OF MAIL 

11. Shri K. Valdya: Will the Minis-
ter ot CommUDlcatlons be j,)leased to 
state: 

(a) whether charles to!' conveyance 
of malls by air are paid by an annual 
contribution fixed by contract or on 
the basis of daily weight of the mails: 
and 

(b) if it is the latter. whether there 
is any limit of minimum weiiht 
guaranteed to be offered and maxi-
mum wehrht required to be carried 
and what are they? 

The Deputy Minister of Commu .... 
ca&1ODS (Shrl Raj Bahadur): (a) 
Charges for conveyance of malls by 
air are paid on the basis of the actual 
daily weight of mails carried. In the 
case of the Karachi-Colombo service 
of Air-India and the Delhi-Karachi 
Service of Indian National Airways. 
however. the payments. althoulh to 
be calculated as above. are subject 
to annual minima which are guaran-
teed under arraDiements due to ter-
minate in February 1953: 

Kara.ohi·Qolombo 
ServJoe. 

Delhi·Karachi 
Serviae 

RI. 10 lakhl. 

RI. I lakh (if froquenoy or _vine il B or more 
but 1_ than 7 llel'ViOt!ll 
a week) and RI. J '1) lakha 
(If f'requenay II 7 or more 
l181'Vioes a week)~ 

(b) There are no such limits. 

12. Shri JDaat Ram: Will the 
Minister of Food and .kriculture be 
pleased to state: 

(a) thE' number of new Annapoor-
nas opened during the current year; 
and 

(b) the places where Such AnM-
poornas have been opened? 
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The MlDis&er of Food aDd Agricul-

ture (Sbrl It. M. MUDBbl): (a) and 
(b). Since the starting of the Anna-
poorna in New Delhi on 12th Janu-
ary. 1951 the All-India Women's Food 

Council have opened six other cafete.-
rias, one each at Bombay, Hyderabad. 
Madras, Calcutta, Simla and Hoshiar-
pur. 



€ai<R3ni5

PARLIAMENTARY DEBATES

(Pirt O—Proceedings other than Questions and Answers)

OFFICIAL REPORT

VOLUME I. 1952 

(Sth February, 19S2 to 29th February, 1952)

Fifth Session 

of the 

PARLIAMENT OF INDIA

1952

Friday, 15th  February, 1952



CONTENTS 

Volume I —5th February to 29th February, 1962.

Tubsday, 6th Fbbeuaby, 1962—
President’s Address

Wbdnbsday, 0th Fbbbuary, 1962—

Deaths of Shri Deehbandhu Gupta, Thakur Lai Singh, Durbar Oopaldas Desai and
Shri Manik Lai G u p ta ............................................................................................. 17—18

Motion for Adjournment—Releaai of detenus elected to Legislatures . . 19—20
Resignations of M e m b ers ..............................................................................................20
Leave of absence from the H o u s e .........................................................................20
President's Assent to B il ls ............................................................................................. 21
Pc49ers laid on the Table—

Report of Indian Delegation to 13th Session of U.N.B. «nd S. Counoil • . 21
Sunimchry of proceedings of Tenth Session of Indian Labour Conference . 21 ^
President's Acts re P u n j a b .............................................................. .......... . 21—22
Ordinances promult^ated afber Fourth Session........................................................ 22

Presidential and Vice-Presidential Elections Bill—^Introduced . . .  22
Indian Independence Pakistan Courts (Pending Proceedings) Bill—Introduced 22

Discussion on motion to consider—P o stp o n ed .................................................... 25—28
Prevention of Corruption (Amendment) Bill—Introduced . . . .  23
Delhi University (Amendment) Bill—Introduced . . . . . .  23
Uttar Pradesh Cantonments (Control of Rent and Eviction) Bill—Introdueed . 23—24
Resolution re Continuance of President’s Proclamation re Punjab—Adopted . 24
Presidential and Vice-Presidential Elections Bill—Discussion on motion to oonsider

not c o n c lu d e d ........................................................................................................29—06
Death of King George V I ............................................................................................. 90

Fbiday, 8th Fbbruaby, 1962—

Message of Condolence on death of King George V I ..........................................97
Papers laid on the Table— <

Notification under section 2C of Insurance Act 98
Review of Rehabilitation Finance Administration . . • • • 98
Notification amending Union Public Service ComimissioB (Consultation) Regula­

tions .............................................................. .......... ...................................................98
Order amending Punjab Public Service Commission (Limitation of Functions)

Regulations ............................................................................................. 98—99
Ai^ndments to Cinematograph (Censorship) Rules. « . . .  99

Delhi and Ajmer Rent Control Bill—Extension of time for preMntation of re­
port of Select Cctaimittee......................................................................................... 99

Indian Standards Institution (Certification Marks) Bill— Extension of time for
presentation of Report of Select Commi t t e e ................................................... 1(K)

Go-Samvardhan Bill—Extension of time for presentation of Report of Select
Committee . . . . . . . . . . .  100—101

Presidential and Vice-Presidential Elections Bill—Referred to Select Committee 101—19
Part B States Marriages Validating Bill—Passed as amended . . • • 120—22
Prevention of Corruption (Amendment) Bill—P a s s e d ......................................... 122—74

Monday, 11th F ebruabt, 1962—
Resignations of Members 176
Capital Issues (Continuance of Control) Amendment Bill—Introduced • « 176

Columns



M o n d a y , 1 IT h  F o b buabV , 1952— eontd.
Foreign Bxohange Regulation (Amendment) Bill—^Introduoed . . . 176
Roquisitioning and Acquisition of Immovable Property Bill—Introduoed . 176
Goal Mines (Oonservation and Safety) Bill—Introduoed . . . .  176—77
Motion on Address by the President-r->Di80U8sion not oonoluded . . • 177—284

Icjebdat, 12th Febbuaby» 1962—
Motion on Address by the Presidenl^Adopted . . . . .  28t>—321
Delhi University (Amendment) Bill—Passed as amended • • • • 882—58

364—78
Indian Explosives (Amendmont) Bill—Passed . . .  . • 368—64

Wbdnbsday, 13th Fbbbuaby, 1 9 6 2 -
Death of Snri T. A. Ramalingam Ohettiar . . . . .  379
Resignation of Shri Brijlal Biyani . . . . . .  379
Papers laid on the Table—

V<) A nend nent t3 Regulation 6 of the Industrial Finance O>rporation of
India E.nployees Provident Fund Regulations . . . .  379—80

(<♦) Letters re Extension of period of Sterling Balances Agreement . 647—60
Abducted Persons (Recovery and Restoration) Amendment Bill—introduoed . 380
Indian Boilers (Amendment) Bill—I n t r o d u c e d ..................................................380
Bombay Port Trust (Amendment) Bill—I n t r o d u c e d ..........................................881
Delhi and Ajmer Rent Control Bill—Presentation of Report of Select Commit­

tee. . . . . . . . . . . . . .  381
Resolution re Punjab Tenants (Security of Tenure) Amendment Act 1961—

Withdrawn 381—616
Resolution re Punjab District Boards (Amendment) Act, 1961—Withdrawn . 616—24
Resolution rt Punjab Occupancy Tenants (Vesting of Proprietary Rights) Act,

1961-W itJMkwn . . . . .  . . . .  . 62 6 -2 9
Resolution re Punjab Cotton (Prevention of Adulteration; Act, 1962—Withdrawn 629—32
Resolution re Punj>*̂ b Betterment Chckrges and Acreage Rates Aot» 1962—W ith-

d r a w n .................................................................................................................. 632— 43
Indian Independence Pakistan Courts (Pending Proceedings) Bill—Motion to

consider—Not oonoluded......................................................................................... 643—47

Thubsday , 14ts F bbbuaby , 1962—
Message from the P r e s i d e n t ...................................................................................661
Inflammable SubstancM Bill—In tro d u o ed .............................................................. - 661
Enqsloyees Provident Funds Bill—^ In tr o d u c e d ....................................................562
Indian Independence Pakistan Courts (Pending proceedings) Bill—Passed as

amended .................................................................................................................. 6 6 2 -7 2
Uttar Pradesh Cantonments (Control of Rent and Eviction) Bill—^Passed as amend­

e d ............................................................................................................................ 672 -74
Foreign Exchango Regulation (AmendniCnt) Bill—Passed . . . .  674—78
C^ p̂ital issues (Continuance of Control) Amendnvent Bill—Passed . . . 679—99
Minoft Bill—Consideration of clauses not c o n c l u d e d ......................................... '"'GO—26

F hiday, 16th Fbbbuaby, 1962— ,
Resignations of Members . . . .  . . . .  627
Paper laid on the T a b le-

Abstract Estimates for the M^or Port at Kandla * *......................................... 627
Preventive Detention (Amendment) Bill—In tro d u ced .........................................  627—28
Territorial Ariny (Amendment) BiU—^Introduced . . . . 628
Indnitrial Disputes (Amendment) BiU—I n t r o d u c e d ......................................... 628
Oo SaTnvardliana Bill—^Presentation of Report of Select Committee . .
Tivlian Standards Institution (Certification Marks) Bill—^Presentation of Report

of Select C om ntittee.............................................................. . . • 6)^ ^
' )

( i i )
ColuimtB



Fbiday, 15th Fbbbuahy, 1952—contd,
Piwidantial sod Vioo-Presidential Eleotions Bill—ProMntotion of Import of

Select .. .........................................................................................................................
PraMntation of the Punj»b Budget for 1062-63 .................................................. ®29 80
Demand* for Snpplemeatary Qraati for 1051-82 (Puniab S ta te -N o t oonoluded) 630—80

Point of Order re oppointmont of two hon. Me nDors as Lieut. Governor®. . 640—42
Mines Bill—Passed, as am ended................................................................................... .......
Abducted Persons (Recovery and Restoration; Air 6ndment Bill—Passed . 676—87
Madras Port Trust (Amendfnent) Bill—P a s s e d ....................................................
Bonibay Port Trust (Amendment) Bill—P a s s e d ....................................................
Requieitioning and Acquisition of Imniovable Property Bill—Referred to Select

Oommittee.................................................................................................................. 689—714
Goal Mines (Conservation and bafety) Bill—^Motion to consider—Adopted. . 714—24

Business of the House—Hours of b i t t i n g .............................................................. *̂ 24

Monday, 18th Fbbbuaby, 1952— '
Message from Her Majesty Queesn Elisabeth, the Queen Mother . . . 725
Resignation of Moulavi Mahammed H an eef.............................................................. *326
Papers laid on the Table—

Deolorations of Esemption issued under Registration of Foreigners Act, 1939 726—27
Constitution (Re^iioval of Difficulties) Order No. II (Fourth Amendment) order 728
Constitution (Reaioval of Difficulties) Order No. II (Fifth Amendment) order 728

Code of Criminf 1 Procedure (Amendment) Bill— întroduced . . . .  728
Control of Shipping (Amendment) Bill x n t r o d u c e d ..........................................728
Criminal Tribes Lews (Repeal) Bill—in tro d u ced .................................................... 728—29
Demands for Supple«nentary Grants for 1961-52—Punjab State . . . 729.—94
The Punjab Appropriation Bill.—^ I n tr o d u c e d ....................................................784
The Punjab Budget—General D is c u s s io n ..............................................................  784—828
Goal Mines (Coaserv ation and Safety) Bill—Concluded.......................................... 828—42

Tuesday, 19th Fbbruaby, 1952—

Resignation of Members . . . . . . . . . .  848
Indian Tari^ (Amendment) Bill—I n t r o d u c e d ....................................................843
Requisitioninfif and Acquisition of Immovable Property Bill—Presentation of

Report of Select C o m m i t t e e ........................................................................ 844

Thb Punjab Budobt, 1952-53—
Demands for Grants on Account . . .  . . . .  844—952

WSDNBSDAY, 20tb F bbbuaby , 1952—

Resignation of Dr. Devi S i n g h .................................................................................. 958
Demands for Supplementary Grcmts for 1951-52—^Railways . . . .  953__0 7

Demand No. 4.—Ordinary Working Expenses Administration . . . 094__ 00
Demand No. 5.—Ordinary Working Expenses—^Repairs and Maintenance. . 953_57

Demand No. 6 .—Ordinary Working Expenses—Operating Staff. . . Q64__ 67
Demand. No. 7.—Ordinary Working Expenses—Operation (Fuel) . . 95 7__ 0q
Demand No. 8 .—Ordinary Working Expenses—Operation other than Stafif and

 06 0 -6 2
Demand No.9A-Ordinary^Working Expenses—Labour Welfare . . . 963__64
Demand No. 17.—Open Line Works —Replacements . . . .  96fi_67
Demands fop Supplementary Grants for 1951-52 .........................................  907__

•Demand No. 1.—^Ministry of Commerce and Industry ' . . . . 986
Demand No.. 3.—Commercial Intelligence and StatisticH . . . .  967—85
Demand No. 7.—Overseas Communications S e r v ic e ....................................987

( i i i )
Columns



Wbdnbsday , 20t h Febbuaby, 1962—coŵ d.
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I
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PARLIAMENT OF INDIA 
Pntte]/, 15th February, 1952

The House met at a Quarter to
Eleven of the Clock

[Mr. D epu ty -S pea ker  in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

11-10 A.M.

RESIGNATIONS OF MEMBERS
Mr. Deputy-Speaker: I have to

inform the hon. Members that Shri 
A. M. Rathnaswamy and Shri V. S. 
Sivaprakasam have resigned their 
seats in Parliament with effect from 
the 14th February, 1952.

PAPER LAID ON THE TABLE
A bstract E stim a t es  fo r  the M a jo r  

P o rt  at K andla

The Minister of State for Transport 
and Railways (Slirl Santiianam): I
beg to lay on the Table a statement 
showing the Abstract Estimates for 
the Major Port at Kandla, promised 
in reply to supplementaries to Starred 
Question No. 63, asked on the 12 th 
February, 1952. [See Appendix I, 
annexure No. 15.] •

PREVENTIVE DETENTION (AMEND­
MENT) BILL

The Minister of State for Home 
AITairs (Shri Sidhva): I beg to move 
for leave to introduce a Bill further to 
amend the Preventive Detention Act. 
1950.

Mr. Deputy-Speaker. The question
is:

“That leave be granted to 
introduce a Bill further to amend

405 P.S.D.
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Act.the Preventive Detention 
1950.̂ *

The motion was adopted.

Shri Sidkva: I introduce the BiU.

TERRITORIAL AflMY (AMEND­
MENT) BILL

Xhe Deputy Minister of Defence 
(MaJoB-Geaeral HImatsliihJI): I beg

to move for leave to introduce a 
Bill further to amend the Territorial 
Army Act, 1948.

Mr, Depnty-Speaker: The question
is:

‘'That leave be granted to 
. intmduce a BiH further to amend 

the Territorial Army Act, 1948.”

The motion was adopted.

Mafar-^ t̂aeral HimatsingUi: I intro­
duce the fBilL

INDUSTRIAL DISPUTES (AMEND­
MENT) BILL

The Minister of Labour (Shri 
Jag|lv(an Ram): I beg to move for 
leave to. introduce a Bill further to 
amend the Industrial Disputes Act, 
1947.

Mr. Deputy-Speaker: The questioi) 
is:

“That leave be granted to 
. introduce a Bill further to amend 

the Industxual Disputes Act, 
1947.”

The motion was adopted.

Start lagjivan Eam: I introduce 
the Bill.
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GOJSAMVARDHANA BILL
P r e s e n t a t io n  o r  R e p o r t  o f  

S e l e c t  C o m m it t e e

The Minister of Food and Agri- 
cuitore (Shri K. M. Munshi): 1 beR to
present the Report of the Select 
Committee on the Bill to promote 
‘‘Go-samvardhana*^ and for matters 
connected therewith.

INDIAN STANDARDS INSTITUTION 
(CERTIFICATION MARKS) BILL

P r e s e n t a t io n  o f  R e p o r t  o p  
S e l e c t  C o m m it t e e

The Deputy Minister of Commerce 
and Industry (Shri Karmaricar): I
beg to present the Report of the 
Select Committee on the Bill to pro­
vide for the standardisation and 
marking of goods.

PRESIDENTIAL AND VICE-PRESI­
DENTIAL ELECTIONS BILL

P r e s e n t a t io n  o r  R e p o r t  o r  
S e l e c t  C o m m it t e e

Dr. S. P. Mookerjee (West Bengal): 
I beg to present the Report of the 
Select Committee on the Bill to 
regulate certain matters relating to 
or connected with elections to the 
offices of President and Vice-Presidenf 
of India.

THE PUNJAB BUDGET^ 1952-53
The Minister of Finance (Shri C. D. 

Deshmukh); I rise to present a state­
ment of the estimated receipts and 
expenditure of the Punjab State for 
the year 1952-1953.

The basis on which these estimates 
bnve been framed is set out in the 
White Paper which is circulated to 
hon. Members aloni? with the Budget 
documents. In the ordinary course 
this Budget should have been present­
ed to the State T^Pislature. but as it 
will be some time before the new 
Houses of the State Lei?l5?lature are 
duly constituted and summoned, it is 
necessary to take interim action to 
see that the sums reouired for carry­
ing on the administration of the State 
«re made available to it until the 
Budget is considered and passed by 
the State Legislature.

The Budget which I am now nre- 
fleptinff has been framed on the exist­
ing basis of taxation and expenditure.

It will be presented in due course 
with such changes as the new Govern- 
menl may consider necessary, to the 
State Legislature. For the present 
I propose to invite the House to 
approve a vote on account to cover 
the expenditure for ' the first four 
months of the coming year and to 
pass the corresponding Appropriation 
Bill. In view of this, I do not think
the House wouid expect me to make 
any detailed speech dealing with these 
ebLimates.

Demands for Supplementary 630
Grants for 1951-52—

 ̂ Punjab State

DEMANDS FOR SUPPLEMENTARY 
GRANTS FOR 1951-52 (PUNJAB 

STATE)

D emand No. 1—L and R ev en u e  

Mr. Deputy-Speaker: Motion is:
‘T hat a supplementary sum not 

exceeding Rs. 1,38,120 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Land Revenue’.”

D em a n d  No. 2— S ta t p  E x c is e  D u t ie s  

Mr. Deputy-Speaker: Motion is:
‘‘That a supplementary sum not 

exceeding Rs. 13,060 be granted 
to the President out of the Con­
solidated Fund of the State of 
Puniab to defray the charges
which will come in course of pay­
ment during the year ending the 
.?lst day of March, 195?, in respect 
of ‘State Excise Duties*.*'

D emand No. 3—S ta m ps  

Mr. Deputy-Speaker: Motion is:
‘‘That a supplementary sum not 

exceeding Rs. 12,680 be granted 
to the President out of the Con­
solidated Fund of the State of 
Puniab to defray the charges
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Stamps*.**

D emand  No. 4—C harges  on account 
OF M otor V eh icles  A ct and other  

T axes and D u t ie s

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 17,350 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges
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which will come in course of pay­
ment during the year ending the 
31st day ol March, 1952, m respect 
of 'Charges on account of Motor 
Vehicles Act and other Taxes and 
Duties*.”

D emand N o. 5— I rrigation  Working  
Ex penses and Irrigation  E xpendi­

ture F inanced from  O rdinary  
R evenues

Mr. Depaty-Speaker: Motion is:
“That a supplementary sum not 

exceeding Hs. 11,30,320 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the 5rear ending the 
31st day of March, 1952, in respect 
of ‘Irrigation Working Expenses 
and Irrigation Expenditure Financ­
ed from Ordinary Revenues*.**

D emand N o. 6.— Construction  or
I rrigation Works F inanced from  

Ordinary  Revenues

Mr. Deputy-Speaker: Motion Is:
“That a supplementary sum not 

exceeding Rs. 54,200 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
wliich will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Construction of Irrigation 
Works Financed from Ordinary 
Revenues'.”

D fmand No. 7— P olice 

Mr. Deputy-SpeaJcer: Motion is:

“That a supplementary sum not 
exceeding Rs. 4,90,500 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
3lst dny of March, 1952, In respect 
of ‘Police’.’*

Demand N o. 8— Veterinary

Mr. Depofty-Speaker: Motion is:
‘“That a supplementary sum not 

exceeding Rs. 1,20,910 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment durin? the year ending the 
31st day of March, 1952, in respect 
of ‘Veterinary*.*’

D emand N o . 9— Civ il  W orks 

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 10 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Civil Works*.**

D emand No. 10—C harges on  P ublic 
W orks D epartment, B uildings and 

Roads E stablishm ent

, Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 43,900 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of *Chai;ges on Public Works 
Department, Buildings and Roads 
Establishment*.**

D emand N o. 11— Interest on Capital 
Outlay on Electricity S ch bbos , 
Receipts from  M ulti-purpose R iver  
S chemes —  D educt —  Working  Ex ­
penses AND R eceipt from  Electri­
city S chemes— D educt— Working 
Ex pen ses  (other than E stablish­

m ents)

Mr. Deputy-Speaker: Motion is:
•That a supplementary sum not 

exceeding Rs. 7,76,440 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Interest on Capital Outlay on 
Electricity Schemes, Receipts from 
Multi-purpose River Schemes— 
Deduct—^Working Expenses and Re­
ceipts from Electricity Schemes— 
Deduct—Working Expenses (other 
than Establishments)’.’*

D emand N o 12—Charges on Electri-
CFTY ESTADLISHMENT AND MiSCELLANCGUS

Expenditure 

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

f»xce<rding Rs. 84,500 be p an ted  
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect
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[Mr. Deputy-^Speaker]
of 'C1wie5 on £2ieGtricUy Estab­
lishment and Miscellaneous Ex­
penditure’.^

D emand N o. 13— F am ine

Mr. Deput -̂Spaaker: Motion is:
**That a supplementary sum not 

exceeding Hs. 2,34,540 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment duriqg the year ending the 
31st day of March, 1952, in respect 
of ‘Famine'.”
D emand N o. 14— S uperannuation  " 

A llowakcbb and P en sio n s

Mr. Dapul^^Speaker: Motion is:
“That a supplementary sum not 

Gxceoding Rs. 9,12,490 be granted 
to the President out of the Con­
solidated Fund of the State of 
Purtjab to 4efray the charges 
U7hich will come in course of pay- 
TTient during the year ending the 
31st day of March, 1952, in respect 
ol ^Superaojauation Allowances 
ai><1 Pensions*.’'

D emand N o. 16— M iscellaneous

Mr, Depnty^SpealEer. Motion is: 
“That a supplementary sum not 

exceeding Rs. 11,37,530 be granted 
to the President out of the Con­
solidated Fund of the State of 
PurijaD to defray the charges 
'A^ich will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of -Miscellaneous*.”
D emand N o. 16— Âdvances not 

bearing interest— Âdvances 
R epayable

Mr. Dfpnty-Speaker: Motion is:
*'!Ehat a supplementary sum not 

exceeding As. 1,14,900 be granted 
to the President out of the Con­
solidated Fond of the State of 
Punjab to defray the charges 
which will come m course of pay­
ment during the year ending the 
3l8t day of March, 1952, in respect 
of ‘Advances not bearing 
interest—Advances Repayable'.”
D emand N o. 17— Construction  o r  

Irrigation  W orks

Mr. Dcipiiiy-Speakcr: Motion is:
“That a supplementary sxim not 

exceeding Rs. 6,54,500 be granted 
to the President out of the Con- 
tolidated Fund of the State of 
Punjab to defray the charges
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31st day  of March, 1952, in  respect 
of ‘C onstruction of Irrigation  
Works’.”
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D emand N o. 18—P aym ents or 
Commuted  Value or P en sio n s

Mr. Deputy-Speaker: Motion (s:
‘T ha t ,a supplementary sum not 

exceedina Hs. 1 ^ 1 0  t o e ^ « r a ^  
to the President out of the Con- 
Bolidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of T»ayments of Commuted Vsflue 
of Pensions’.”

D emand No. 19—G eneral 
A dministration

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 10 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
wkich will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘General Administration*.”

D emand N o. 20— M iscellaneous 
D epartments

Mr. DepBty-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 10 be granted
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges
which will come in course of pay­
ment during the year endmg the 
31st day of March, 1952, in respect 
of ‘Miscellaneous Departments .

D emand N o. 21— EDUCATiOfK

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not 
exceeding Rs. 10 be granted
to the President out of the con- 
solidate^ .̂ Fund of the State of 
Punja’o to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, m respect 
of ‘Education*.** '

D emand No. 22— Medical and P ublic 
H ealth

Mr. Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding- Rs. 10 be 
to the President out of the Con-



^ 5  Demands for 15 FEBRUARY 1^52 Supplemeninty Grunts
for 1951-52—Punjab

State

636

soiidated F^ond of the State of 
Punjab to d e f r^  the charges 
whic;i will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Medical and Public Health’/*

D e m a n d  N o . 23— Â.g r ic u l t u r e

Mr. D^uty-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 10 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Agriculture’.’*
D em a n d  N o . 24—C a p it a l  O u tl a y  

uN I n d u s t r ia l  D e v e l o p m e n t

K  \ Deputy-Speaker: Motion is:
“That a supplementary sum not 

exceeding Rs. 10 be granted 
to the President out of the Con­
solidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Capital OutLay on Industrial 
Development*.’*
D em a n d  N o . 25—C a p it a l  A c c o u n t  
o r  C i v i l  W o r k s  O u t s id e  t h e  

R e v e n u e  A c c o u n t

Mr. Demty-Speaker; Motion is:
“That a supplementary sum not 

exceeding Rs. 10 be granted
to the President out of the Con- 
solldnted Fund of the State of 
Punjab to defray the charges 
wliich will come in course of pay­
ment during the year ending the 
3Ist day of Mafth, 1952, in respect 
of ‘Capital Account of Civil Works 
Outside the Revenue Account’.”

D em a n d  No. 26—C a p it a l  O u tl a y  o n  
E l e c t r ic it y  S c h e m e s  (o u t s id e  th e

R e v e n u e  A c c o u n t )

Mr. Deputy-^aker: Motion is:
“That a supplementary sum not 

exceeding Rs. 10 be granted
to the President out of the Con­
solidated Fund oT the State of 
Punjab to defray the charges 

' which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Capital Outlay on Electricity 
Schemes (outside the Revenue 
Account)*.’*
Now, there are some cut motions to 

these.

D em a n d  N o . 11—I n t e r e s t  o n  CIa p it a l  
O u tl a y  o n  E l e c t r ic it y  S c h e m e s , 
R e c e ip t s  f r o m  M u l t i-p u r p o s e  R iv e r  
S c h e m e s — D ed u c t— W o r k in g  E x ­
p e n s e s  and R e c e ip t s  f r o m  E l e c t r i­
c it y  S c h e m e s — D ed u c t— W o r k in g  
E x p e n s e s  (o t h e r  th a n  E s t a b l is h ­

m e n t s )
Panipat Refugee Colony

Skri Kamatfa (Madhya Pradesh): I
beg to move:

“Tlaat the demand for a supple- 
meniary grant of a sum not 
exceeditig Rs. 7,76,440, in respect 
of ‘Electricity Scheme—^Working 
Expenses* be reduced by Rs. 100.”
I wish by this cut motion, to raise 

a discussion on the development of 
Panipat Refugee Colony and Power 
House—item 21 on page 39, Purchase 
of Power from Panipat Power House, 
and the second one is about the New 
Minor Works, item 37 on the same 
page—the additional sum required to 
naeet the anticipated expenditure 
including the New Minor Works.

The House is well aware that the 
Punjab administration was taken over 
by the President a few months ago 
with a view to the betterment of the 
Government of the Punjab. The 
House is therefore entitled to know on 
this occasion of sanctioning the supple­
mentary grant for the Government of 
the Punjab as to the manner in which 
the administration has been carried on 
and what has necessitated thesQ 
Demands for further Supplementary 
Grants.

Before I come to these two specific 
subjects, I would like to say in passing 
that the explanatory note with regard 
to this particular Demand— N̂o. 11— 
part of it—contains several items 
which though they represent Demands 
for several grants, yet are passed over 
as mere trifle. The House will see 
that there are as many as half-a- 
dozen or more items which have been 
lightly passed over with the remark 
that the  excess is trifling. The excess, 
no doubt, is trifling, but many a trifle 
Iead5 to something which is not quite 
desirable. It is very necessary in the 
public interest that every pie of public 
funds, every pie of the taxpayer’s 
money should be duly accounted for 
and the Government consisting as it 
does a majority, at any rate of 
M a h a tm a  Gandhi’s followers do not 
n«ed any exhortation on this subject. 
I'Tahatma Gandhi used to hay that 
every pie of public money was a sacred 
tnlPt with a Congressman or with any- 
<5odv else, and as many of the members 
of the Government are demonstrably
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plausible remark that the excess is 
trilling, the sums being Rs. 150, 
Hs. 140 and Rs. 120, but as regards 
items Nos. 36, 37 and 38, item No. 36 
is supposed to be trifling, the sum 
being only Rs. 50, but items Nos. 37 
and 38 represent fairly large sums, 
Rs. 9,100 and Rs. 1,400. There is no 
detail with regard to these two 
amounts, apart from the brief 
remarks on pages 37 and 38.

llShri I^Amath]
Congressmen—and there will be no 
dispute on that point—if they have 
lorgottea this sound advice of the 
ivianatma they will do well to recall) 
it to their mmds and to bear it in 
mind on this occasion and always. I 
realise that the Finance Minister is 
not in the category of being a 
ivlahatma Gandhi’s follower, though 
in spirit he may be one but the outer 
trappings may be lacking...

Mr. Dcputy>Speaker: Is it necessary 
to stray away like this and bring in 
Mahatma Gandhi's name for these 
purposes? It is enough if we address 
ourselves to the point in hand. 
Mahatma Gandhi’s name is as much 
to be respected by the hon. Member 
as by the Ministers.

Shri Kamath: I wish the name of 
Mahatma Gandhi is equally respected 
by the Ministers, but they do not.

Mr. Deputy-Speaker: But it is in a
spirit of ridicule that the hon. 
Member is referring to the name.

Shri Kamath: Which name?
Mr. Deputy-Speaker. That is the 

spirit in which he is bringing in the 
name of iVlahatma Gandhi. It is a 
name to be respected not only by this 
side ot the House, but by all. It is 
liOi relevant to bring in the name of 
Mahatma Gandhi from time to time.

Shri Kamath: Yes, Sir, it is a name 
‘ to be respected by the whole nation. 
1 did not ridicule anybody, much less 
the Mahatma. And if you think that 
it was in ridicule I think either you 
have been slightly absentminded or 
did not understand what I was driving 
at. I am sorry that the Chair has 
given expression to certain statements 
which 1 did not expect from the 
Chair.

Mr. Deputy-Speaker: Your words
were capable of being understood in 
that way.

Shri Kamath: I was not ridiculing 
anybody, least of alb the Mahatma. 
Others might ridicule him, but not I.

Now, coming to this particular 
demand, Demand No. 11, from pages 
31-43 I have moved a cut motion 
seeking to discuss two specific sub­
jects, but before I come to these 
subjects, I would like to ask the 
hon. the Finance Minister as to how 
items 8 on page 40, 18, and 22 on 
page 41 and items 30, 37 and 38 on 
patre 42 are to be accounted for. As 
regards items Nos. 8 and 18 on p a « s  
40 and 41, there is of course Qie

As regards the other items which 
comprise this Demand, there are 
certain remarks and notes on pages 
40 to 43, but no note is forthcoming 
with regard to these items, particular­
ly 37 and 38. I hope the hon. 
ivlinister wild throw some light on this 
matter in the course of his reply to 
the debate on this cut motion.

Now, coming to the specific sub­
jects, the Panipat Refugee Colony and 
Power House and New Minor Works, 
I will take up the first first. That is* 
the Panipat Refugee Colony and 
Power House.

Mr. Deputy-Speaker: Do they go to­
gether?

Shri Kamath: Yes, Sir.
Mr. Deputy-Speaker: I see from the 

previous rulings that a cut motion 
should restrict itself only to one 
i^rievaiice for purposes of ventilation, 
liierefore the hon. Member will 
vcbtrict himself either to the one or 
the other of the two subjects men- 
Uoned by him.

Shri Kamath: I will restrict my- 
stiif to Panipat. That is a historical 
place. I attach more importance to 
that than to any other subject with 
regard to this cut motion. The 
Panipat Refugee Colony, I believe, 
came into being s3me years ago, and 
thousands of refugees have been 
housed and rehabilitated in that 
colony. A special* power house was 
erected there or perhaps it was 
extended, and power was purchased 
from this power house for the Refugee 
Colony. Now the note as regards 
this item 35 on page 39 is, *‘The 
same remarks as against item (30).** 
That is, “It has now been decided to 
^ive credit for the Power to be 
received from Panipat Power House 
at a fixed rate; hence the provision.*' 
This is with regard to item No. 30, 
“Purchase of power from Panipat 
Power House.” The House needs 
some clarification on this point, be­
cause under B.17 “Cost of power— 
Karnal Refugee Colony” the purchase 
of power from Panipat Power House 
is given as Rs. 5,000. Now, I would 
like to know when this decision was
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taken, because the note merely says
“It has now been decided to give 
rredit for the power to be received 
from Panlpat Power House at a fixed 
rate; hence the provision** (item No. 
30 on page 42). The same remarks 
apply to item No. 35. I would like to 
know from the hon. Minister when 
this decision was taken and whether 
this subject was not considered at all 
at the time the Budget of the Punjab 
was passed by the legislature last year 
before the Government was taken over 
hy the President and the matter came 
before Parliament. This is the impor­
tant point with regard to this matter, 
and incidentally the Finance Minister 
may also tell the House as to the 
number of refugees who are benefiting 
by this power from the Panipat Power 
House, how many of them sought the 
advantage of the power from this 
Power House and what approximately 
wouM be the expenditure required to 
suDply power to all the refugees in the 
rolony. That is with regard to this 
item.

Then, there are the items 37 and 38. 
The Finance Minister mi^ht tell us a 
little more about them because the 
notes are absolutely blank on page 42. 
The only brief remark about these 
snms Rs. 900 and 400 is that on page 
^9. That is about all. Nothing more 
is mentioned in the notes on these 
itf'ms.

Mr lVn>uty-Speaker: 38 is deprecia­
tion fund. I

Shrt K;9*nath; I was referring to 
item No. 37.

Mr. Deputy Speaker: New Minor
Works.

Shri Kamath; What are these minor 
works? Nothing is mentioned o4i 
nage 42. This is a fairlv big sum. 
Ps. 9.100. What exactly are the 
minor works envis«c»ed bv the Govern- 
mf*nt we would like to know from 
the Winister berar^e there are no 
note.q on this. T would therefore 
mmro the cnt motion 5»o that the 
Minfptnr m<«̂ ht #»ive the HouJ^e any in- 
formntion that he has on these sub- 
iects.

Mr. Deputy-Speaker; Cut motion 
moved:

“Tbn^ t>̂ e demand for a supple-
menfn^v ^rant of h sum not 

Re 7.76.440. in re v e r t
of ‘Electricity Scheme—WorVin*^
Expenses* be reduced by Rs. 100.”

1 5  F E B R U A R Y  1 9 5 2 6 4 0

POINT OF ORDER RE. APPOINT­
MENT OF TWO HON*BLE MEMBERS 

AS LIEUT.-GOVERNORS
Shri Amolakh Chand (Uttar P ra­

desh): Sir, we are very glad to know 
that two of our hon. Members have 
been appointed Lieut.-Governors of 
two States, Vindhya Pradesh and 
Himachal Pradesh. In view of 
article 102 of the Constitution may I 
know whether they have ceased to 
be Members of this House or can they 
continue to be Members thereof?

Mr. Deputy-Speaker: Have they
been designated or appointed?

Shri Amolakh Chand: The Noti­
fication says that they have been
appointed and I presume that with 
their own consent they have been
appointed. The British practice as 
far as I know is that as soon as an 
hon. Member of the House is appoint­
ed as Governor-General or Lieut.- 
Governor they vacate their member­
ship of the Parliament forthwith and 
as such I want to know whether the 
snme principle applies in this House 
also.

Mr. De^puty-Speaker: Has this
noint of order any bearing on the 
Punjab budget which is before the 
House?

/^Timlakh Ohand: It is a>
matter which relates to the whole 
House irrosnective of the motion be­
fore the House.

Mr, Dffnuty-STieaker: T'-t vn get
throiiffh the business. We will con- 
sidf'»* the matter if it comes to a 
ouesfton of the twp Members taking 
part in the voting.

Shri Kamath (Madhya Pradesh): 
noint IS whether a Lieut.-Govemor 

designate can sit in the House.

The f>eputy Minister of Oommi^vre 
fndufttrr (Shri Kantinrkar); The

Chair  may take a little time to consi­
der the tfi’f at least tomorrow.

Shr« Kamath: In the meantime the 
♦wo r ieut.-Govemors designate may 
leave the House.

Mr. Deputy-Spcaker: Article 102 
states:

“A person .shall be disoualiffed
for being chosen as, and for
bein«t, a member of either House
of Parliament—

he hold.9 any oflfire of oroflt 
nnHe»- the Government of India or 
the Government of any State...
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ment of two Hon'ble 

Members as Lieut.- 
Governors

The Minister of States, Transport 
and Railways (Shrl Gopalaswami):
The operative word is “holds”.

Mr. Deputy-Speaker: They are now. 
Ministers and they will hold an office 
of profit when they have taken charge 
of the new offices. I do not know 
when that wiH begin, whether it 
will be immediately or not.

Article 103 says;
“ (1) If any question arises as to 

whether a member of either 
House of Parliament has become 
subject to any of the disqualifica­
tions mentioned in clause (1) of 
article" 102, the question shall be 
referred for the decision of the 
President and his decision shall 
be final.

(2) Before giving any decision 
on any such question, the Presi­
dent shalL obtain the opinion of 
the Election Commission and shall 
act according to such opinion.*'
The Minister of State for Transport 

and Railways (Shrl Santhanam): 1
have not got any order of appoint­
ment, Sir.

Mr. Deputy-Speaker: The hon.
Member himself has not received any 
order of appointment. I shall take 
time to consider how far there is any 
disqualification in view of what he 
has stated.

Shrl Gopalaswami: I would ask
you to consider whether it is worth­
while reserving your opinion or ruling 
on this particular point. The dis- 
qualdfication says **if he holds any 
office of profit^. Even assuming 
that the appointment order had been 
issued, he does not come to hold the 
office until he has taken charge of it. 
The point can be ruled out at once.

Dr. Pattabhi (Madras): Even if
they are appointed they may only 
cease to be Members of Parliament 
but they have a right to sit as 
Ministers here. They mny not vote, 
but that is a different matter.

Shrl Joachim Alva (Bombay): Sir, 
is the hon. Minister of Transport 
justified in his interference with the 
proceedings? ^

Shrl Gopalaswami: I claim my
right as a Member of Parliament.

Shrl J. R. Kapoor (U ttar Pradesh): 
It would be worthwhile knowing whe­
ther Mr. Santhanam has already 
given his consent to accepting the 
appointment or not.

Grants for 1951-52—
Punjab State

Shrl Sondhl (Punjab): He says be 
has not received any appointment 
order.

Shrl J. R. Kapoor: I presumed that 
ordinarily a person who is offered 
such a high office is consulted and his 
consent obtained by the Government 
in advance. He may not have re­
ceived the letter of appointment but 
the question is whether he has given 
his consent or not. If so, that is 
another point which may be taken 
into consideration.

Mr. Deputy-Speaker: It is not
necessary to labour the point fur­
ther. I understand that the practice 
is that they have to take the oath 
of office. If they have not done so, 
they do not hold any office of pro- 
ifit. Therefore the m atter does not 
arise and they continue to be Mem­
bers of the House.

DEMANDS FOR SUPPLEMENTARY 
GRANTS FOR 1951-52 (PUNJAB 

STATE)—coTitd.
D e m a n d  No. 11—I n t e r e s t  o n  C a p it a l  

O u tl a y  o n  E l e c t r ic it y  S c h e m e s , 
R e c e ip t s  p r o m  M u l t i-p u r p o s e  R i v e r  
S c h e m e s— D ed u c t— W o r k in g  E x ­
p e n s e s  AND R e c e ip t s  f r o m  E l e c t r i­
c it y  S c h e m e s — D ed u c t— W o r k in g  
E x p e n s e s  (o t h e r  t h a n  E s t a b l is h ­

m e n t s )— contd,
Panipat Refugee Colony

The Minister of Finance (Shrl C. 
D. Deshmukh) rose—

Mr. Deputy-Speaker: Let all the
points be urged with respect to the 
particular demand nnd then the hon. 
Minister may take time to reply. Let 
all the motions be moved.

Shrl C. D. Deshmukh: I have re­
ceived the cut motions thip morning 
only and I have not been able to get 
into touch with the Punjab officials 
concerned. T should like to have a 
little more time to reply.

Mr. Deputy-Speaker: The reply of
the Finance Minister might be re­
served and meanwhile hon. Members 
who want to take part in any parti­
cular demand may do so.

D em a n d  No. 15—M is c e l l a n e o u s  
R e s e t t l e m e n t  o f  I.N.A. 

P e r s o n n e l

Shrl Kamath: I beg to move:
**That the demand for a supple­

mentary cfrant of a sum not ex­
ceeding Rs. 11,37,530, in respect 
of ‘Miscellaneous’ be reduced by 
Rs. 100.”
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Mr. DeiHity-Speaker: 1 would ask
the hon. Member to choose one of 
these items for his remarks. On each 
demand there can be only one griev­
ance.

Shrl Kamath: My idea was to
move several cut 'notions separately 
to discuss each of these items. Is it not 
in order to move several cut motions 
on the same demand?

Mr. D^nty-Speaker: If there is a 
single cut motion I'elating to various 
grievances, the difficulty will ►be that 
the House may accept si/me and re­
ject others and therefore it would be 
difficult to put those grievances se­
parately. That is why even on a psr- 
ticular demand separate cut motions 
have to be tabled, each relating to 
one specific grievance. Unfortunately 
nothing of the kind cwfuld be done 
now. Therefore this cut motion 
should be restricted to only one of 
the grievances and the hon. Member 
may have this option.

Shri Kamatli: I shall take up the 
m atter of the progress of the reset­
tlement of the I. N. A. personnel.

The note to this demand reads as 
follows:

‘‘A Committee for the Punjab 
resettlement of I. N. A. person­
nel was set up in October, 1948* 
to help the I. N. A. personnel in 
their rehabilitation and unemploy­
m ent.”
The personnel of the Committee ori­

ginally consisted of thn*e officials and 
one non-official member. Then even 
the non-official member was replaced 
by Col. Gurmit Singh “who was Go  ̂
vernment official and he was entitled 
to travelling allowance 'it the rate 
admissible.......... We are not con­
cerned with the money he actually 
drew or desires to draw but the point 
here is thafr the personnel Of the 
Committee which consisted originally 
of three officials and one non-official 
member, though not entirely satis­
factory must be regarded as fairly 
so, considering the general policy 
pursued towards the I. N. A. by the 
Central Government and the Govern­
ments in the States. But I fail to 
understand why this Committee be- 
mma completely officialised and even 
the single non-dfficlal laember was re­
placed by an official.

Mr. Deputy-S^aker: The hon.
Member may read £>»r»^raph 3 down 
below. Col. Gurmit Slash did not 
attend but he asked a lion-olHcial 
r-snt^eman. Col. B, C. Datta of Uie 
L N. A. to attend.

405 P^.D.
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Shri Kamath: That is the  third
paragraph, but in the second i^ ra -  
graph, if I can raise that 8\ibjeet to­
day I do not know i v h ^ e r  I will be 
in order to raise that subject..............

Mr. Deputy-Speaker: It is a matter 
of policy. Here it is only a 
tion of travelling allowance..........

•Shri Kamalh: A matter of policy
cafftnot be raised on this cut motion?

Mr. Deputy-8p<^er: Ko.
Shri Kamath: The Question Is whe^ 

ther the change occurved after the 
President took over or earlier.

Mr. lileputy-Spe^er: If it is a rew
service certainly the hoti. Member 

■will be within his fights. The meet­
ing was held In JTilily biit the piovi- 
sion was tnade in the 'B udget Itself. 

The note sttys:
**A Comfmittee called the Pun­

jab Resettlement of I. N. A. per­
sonnel Committee Was set up In 
October, 1948 to heflp the I.N.A. 
personnel In their rehabilitation 
and unemployment.”
Therefore, this must have found a 

place in the earlier Budgets also aixd 
the policy would have been discussed 
tl^n .

Shri Kamath: All rii?ht. If the 
poHcy oannot be discussed on this cut 
motion..........

The Mfniiter of State fdr tlohle 
Alhiirs (Shri SMIlva): May I say that 
this Col. Gurmit Sln^h, though an 
official, belonged to the I. N. A.?

€Uiri Kamath: It is m^htiobed there 
he was a Government official. How 
does my friend, 'Mr. SldhVa khoW he 
was In the I. N. A.?

Shri Sidhva: I am Ih charge 'df
this, I am suoposed to know and I 
give you the information.

Shri Kamath: B ut It Is hot Then- 
tloned In the note.

Shri Sidhva: That doies not matter, 
but I am giving you the Information.

Shri KamilH; I suppose that Is ac­
curate information, as accurate as 
the informirtkm he used to ask for, 
while an this side of the House?

Shri Sidhtra: I am vou In­
formation on behalf Of th\6 Govern­
ment.

An Hon. Member: Now he is In
possession of the correct Infi^rmatlon.
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Shri Kamath: Then, Sir, while 1
would not like to move the cut 
motion in regard to other matters, I 
would like to speak on the general 
demand, Demand No. 15. On page 
58 appears an item, No. 4, which is 
as follows:

“Grant to the Board of Econo­
mic Enquiry.”

If the House will turn to the brief 
note on this particular item, '‘Grant 
to the Board of Economic Enquiry’’, 
my hon. friends will see..

“that the programme of work for 
the year was drawn up on 
the presumption that the 
grant of Rs. 75,000 would be 
made availalble during the 
year 1951-52. It was on this 
basis that the programme was 
drawn up. In fact some of 
the enquiries proposed bad 
actually been taken i*i hand. 
As a result of the reduction 
of Rs. 6,000, the programme 
decided on has been seriously
dislocated. So much so that
certain inquiries already start­
ed have to be dropped...*’ etc., 
etc^

The programme was drawn up ap­
parently on the presumption that so 
much would be available. Was there, 
in the Budget that was passed by the 
Punjab Legislature, provision for that 
amount, Rs. 75,000, for the working 
of the Board of Economic Enquiry? 
If there was no provision in the Budr 
get, who was responsible for this pre­
sumption that so much would be 
made available to the Board of Eco­
nomic Enquiry, and on what facts or
grounds was this presumption based 
that 30 much would be made available? 
And if it was not made available 
actually why was this amount not 
made available for the working of the 
Board of Economic Enquiry? That 
is one of the matters on which I would 
like the Finance Minister to throw 
some light.

Then at the bottom of page 59, item 
8, there is the matter of subsidy to 
be paid to the Government of India 
on account of imported foodgrains. 
The note reads:

“The targets of procurement of 
various foodgrains for the 
Provincial Reserve fixed at 
the time of submission of Bud­
get Estimates precluded the 
possibility of receiving any 
imported foodgrains from the 
Government of India and 
hence the question of pay­
ment of any subsidy did not 
arise and no provision was, 
therefore, made under IJii^

Supplementary Grants 
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head. On compilation of ac­
counts, however, it has been 
ascertained that against a 
sum of Rs. 90,000 provided 
during 1951-52 an amount of 
Rs. 1,600 has still to be ad­
justed in the current years 
accounts by per contra credit 
to the head *85-A—Capital 
Outlay, etc.’ ”

Now we have to read perhaps bet­
ween the lines and behind the lines 
and it is difficult for Members who 
are not fully posted with the back­
ground of the Budget passed by the 
Punjab Assembly and the debate that 
ensued thereon, to get a correct pic­
ture of the food situation in the Pun­
jab. The note briefly says:

"The targets of procurem ent-----
precluded the possibility of 
receiving any imported food­
grains from the Government 
of India.”

But accounts however showed that 
the situation was not quite as bright 
as was anticipated earlier. We would 
like to know what exactly came in 
the way of the targets of procurement 
being reached in the Punjab, which,— 
had the targets been reached,—would 
not have made the receipt of any 
imported foodgrains from the Govern­
ment of India necessary for the 
Punjab. What exactly happened, what 
difficulties arose in the way of attain­
ing this target? It says, “On compila­
tion of accounts, however, it has been 
ascertained”. When exactly were the 
accounts compiled and when was it 
revealed that this position had arisen 
with regard to this particular matter?

Then item No. 9 on page 60, “Pay 
of officers’’. It is rather strange that 
bills remained outstanding—travel­
ling allowance bills, apparently. I do 
not know for how long»a period they 
remained outstanding. In the olden 
days at any rate when the British Go­
vernment was still here, I do not re­
member ^hat travelling allowance 
bills remained outstanding for any 
long period. I do not know whether 
it is due to any deterioration in effi­
ciency today or due to the shortage of 
staff in these offices that bills should 
remain outstanding. The note says 
that some ‘old outstanding bills’ were 
^aid during this year, for which no 
provision was made in the original 
Budget estimate. How old were these 
bills? Why were they not paid in 
time? What was the reason for this 
delay? Perhaps the Finance Minister 
might make enquiries and tell the 
House, if h« has time, whether these 
bills are nearly as old as they are said



■ evacuate? If all this money was spent 
by the oflftcers themselves on the 
evacuation machinery that was 
employed by Government, then it is 
a serious matter. This is an old trans­
action an dthe information may not 
be readly available just now, but since 
House is entitled to know what ex­
actly is connoted by “evacuation pur­
poses”.
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to be and if they are really so old. 
what is the reason for this state of 
affairs in the Punjab. Next. I come 
to the important subject of refugee re­
habilitation which is covered by 
items 10, 11, 12 and 13. The refugee 
rehabilitation problem is one which, 
it is accepted,—if not universally.—at 
least widely,— ĥas not been tackled 
vigorously and at any rate has not 
been resolved yet. Thete must be 
hundreds of thousands of refugees in 
the Punjab alone and the expenditure 
incurred on account of their rehabi­
litation, feeding, housing etc. in the 
first few years must have run into a 
few crores of rupees. We have got 
here demands under the heads: "ex­
penditure in connection with evacua­
tion of refugees”; “relief of refugees”; 
“expenditure on rehabilitation work 
centres”; “scheme for training-cum- 
production centres in women’s homes” 
etc. In the absence of fuller informa­
tion, it appears to me that there has 
been some sort of muddle under item 
10. The House will see that in the 
beginning of the year 1948 the Trans­
port Department purchased motor cars 
and chasses for the use of Govern­
ment officers and Government Depart­
ments. On acount of banking diffir 
culties prevalent at the time, it is said 
that the dealers were not prepared to 
release these vehicles unless payment 
was made in advance. The vehicles 
were purchased and their cost was 
paid by the Provincial Transport Con­
troller, Punjab. Out of the totaj 
amount paid (and this entire sum was 
recoverable from the allottees,—a 
certain sum was recovered from the 
allottees,—but instead of depositing 
the entre amount recovered only a 
sum of Rs. 2 lakhs was deposited. 
Was this due to oversight, or was 
there something more serious? There 
is a difference of about Rs. 75,000. I 
find a remark here that this amount 
was irregularly incurred. I am glad 
that Government has admitted that 
the transaction was irregular. But 
was it merely an irregularity, or was 
there something more than that? The 
Finance Minister may enlighten' the 
House on this point. I want to know 
whether there was any attempt on the 
part of the Government officer 
entrusted with this responsibility to 
commit any decault. The point in re­
gard to the demand for “evacuation 
purposes” is that the entire sum was 
recovered from the allottees and only 
a certain amount was deposited and 
the balance was incurred for evacua­
tion purpose. How much of this 
amount was spent by the officers who 
were engaged in the evacuation and 
ihow much of it was acutally given to 
|the refugees for helping them to

There is one last time item on page 
63. At the bottom of the page, you 
find under “Central office” a note 
which says that the excess is on ac­
count of the fact that the pay of the 
Deputy Transport Controller has been 
fixed at a rate higher than that for 
which provisioif" had been made in 
the original Budget. What was the 
rate fixed in the original Budget and 
what is the revised rate and what 
are the reasons which justify an en­
hancement of the pay of this officer? 
Was this in conformity with an over­
all enhancement of the pay of officers 
and staff in the Transport Department 
or was this only an individual case? 
Has this officer been receiving a pay 
higher than that fixed in the Budget 
and if so, why? These are the points 
on which I would like to have infor­
mation.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple­
mentary grant of a sum not 
exceeding Rs. 11,37,530, in respect 
of ‘Miscellanous' be reduced by 
Rs. 100.”
Shrl Sidhva: I have got some infor­

mation on all the points. Earrly this 
morning, a trunk call was put through 
to Simla to obtain as milch informa­
tion as possible in view of the amend­
ment that had been proposed by my 
hon. friend. ^

As regards the I. N. A. item, as 
my hon. friend himself said, it relates 
to a T. A*, of Rs. 160. This gentleman 
I am informed, was an I. N. A. man. 
He is now in the Police service. For 
the benefit of the House, I may say 
that there were 7873 I.N.A. men and 
out of them 2555 have been settled 
either by Governjnent or by them­
selves. As regards the rest, the 
PEPSU Government have been asked 
to absorb them as far as possible.
I am also told that they get a month­
ly assistance of Rs. 20 per month.
I have sought further clarification 
from them on this subject.

The second item to which my hon. 
friend deferred was about the Board 
of Economic Enquiry. This is a body 
which, I am told has been in existence



for the past twenty years. Subse- 
quesnt ;to partition they appointed an­
ther Con^mittee for the purpose of 
having a survey of the economic con­
ditions of the displaced perscyis in the 
Punjab. Due to paucity of funds the 
grant made to this body was cut down 
by the Assembly last year. It was 
admitted on all hands that the Com­
mittee was doing very valuable work.
This amount is, therefore, now asked 
to be restored. It will, therefore, be 
observed that this is not a new item, 
but an item which was in existence 
in the previous years, but due to 
financial stringency waS cut down by 
the last Assembly. Hence this amount 
is now sought to be restored.

Shri kamatli: The Minister has 
not quite caught the point made by 
me in this connection. I only wanted 

. to  know the basis for the presump-, 
tion that the ^p:^nt of Rs. 75,000 would 
be jnade available during the year 
1951-52. What was the basis for the 
presumption and why was the grant 
not made available?

SiH Sidliva: They thought it jnifihi 
be available, but it was not. Sb they 
find it necessary now to have the 
amount restored. That is the only ê -̂ 
planation that I am now in a position 
to give.

The tliird point to which Mr. Kamath 
referred was that of subsidies. From 
the explanation given I find these re­
late to certain items of expenditure 
which were incurred in 1947-48 when 
the exodus took place. Some of the 
bills for . expenditure incurred then 
were still outstanding, I made an 
enquiry in ti^e morning on the phone 
and no satisfactory information is yet 
availably. But all these items relate 
to amounts incorrectly credited to 
wrong accoiihts. I am assured that 
there is nothing wrong in regard to 
these items; all that they want to do 
is to adjust them and credit them to 
the proper heads. In any case, if I 
get ai\y further information during the 
course of the day, I shall pass thferfi 
on to the hon. Member.
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t ^  Minister of the
view that the informatipn that he 
has got so far is not satisfactory?

Shri^Siahva: I made specific enqui^ 
Ties about these an<J wanted to know 
the meaning of irregularity 1 was 

H a U W n e d  is tĥ ^̂  they have been credited to wrong ac­
counts I have been assuted that 
there has M t been any misappropria­
tion or anything of the kirid. I have 
even told the Department concerned

that before these bills are paid, the 
auditor should be asked to scrutinise 
them. Some of these bills have been 
outstanding from 1947-48, for exam­
ple. the Madras Government’s bill for 
supply of milk. It is quite possible 
that due to the disturbances, it would 
not have been possible to adjust these 
bills in time. I have however cau­
tioned them., .that before the bills are 
actually settled they should b^ pro­
perly scrutinised by the Accountant- 
General.

In regard to expenses incurred under 
special homes for unattached women 
and children, under the Government 
of India’s scheme of refugee relief, un- 
a tta c h ^  women were given Rs. 250 
to start their own homes. This is an 
ad hoc amount p^id by the Provincial 

Government Which is expected to 
be recovered from the Government of 
India in due course.

In regard to expenses in connection 
with transport services—to which my 
hon. friend referired—they will be 
properly scrutinised before they are 
paid. I think I haye covered all the 
points raised by my hon. friend Mr. 
Kamath. If, however. I get any fur­
ther informiation in the course of the 
day, I shall gladly supply it to him.

Shrl kamath: The hon. Minister
of State has omitted one item from his 
exhaustive survey of the subject, that 
is, expenditure on subsidies to be paid 
to the Government of India on account 
of imported foodgrains, I would seek 
some clarification from the hon. min­
ister on this item.

Shr) Sldhva: As regards subsidy, it 
is merely a book entry. I am told 
that in 1949-50 the Punjab Govern­
ment exported 1:89 lakh tons mostly 
of gram and imported 36,000 tons of 
foodgrains: so that the nett export
was 1-53 lakh tons. Similarly in 1950­
51 they exported two lakh tons and 
imported 2?,300 tons: the nett export 
being 1-77 lakh tons. This year 
they c3^pected to export 49,000 tons of 
rice and Import 60,000 tons of wheat. 
My hon. cpUeague the Food Minister 
is not in his seat at the momept; but 
I understand that these are matters 
for adjustment between the Punjab 
Government and the Food Ministry 
here. The matter is already under 
negotiation and immediately a settle­
ment is arrived at the amount will bo 
adjusted.

S(iH Kamath: The note refers to
certain targets of procurement which 
had they hi^eh reached would have 
obviated the necessity of receiving
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foodgraihisj from the Centre by the 
Punjab. Is the hon. Minister aware 
by what quantity the actual procure­
ment fell short of the target?

Shri Sidhva: The Punjab Govern­
ment’s contention is that at the ins­
tance of the Government of India they 
had to remove the control on gram, 
with the result that the gram which 
would have been available in the Pun­
jab at ,a cheap price, is now being 
sold at a price 50 per cent, higher 
than wh^at is prevailing in other parts 
of India. * The Punjab Government 
therefore feel that the Government of 
India should pay them a subsidy for 
the import of other foodgrains, in lieu 
of the gram which they had to export. 
How far that is correct I am not in 
a position to say. The Food Ministry 
is discusE . .g the matter.

Mr. D ut^-Spea!ker: Is the hOn.
Member ressing his cut motion?

SbH Kfittikih: Yes. Sir.
Mr, Deputy-Speaker: Then I shall

put the cut motion to the vote of the 
House.

Shri itaihath: Before you put the
cut motion may I make a request? 
The Minister of State for Home Affairs 
has stated that he is getting fuller 
information on that item.

Shri Sidhva: That may be an
additional information for the purpose 
of clarification. Let this cut motion 
be disposed of, and if there is any 
information I will supply it.

Mr. Deputy-Speaker: The Auditor-
General will look into this matter.

The question is:
“Th^t the demand for a supple­

mentary grant of a sum not 
exceeding Rs. 11,37,530, in respect 
of ‘Miscellaneous’ be reduced by 
Rs. 100.”

The motion was negatived.

Mr. De^uty-Speaiker: I shall now 
put Demand No. 15 tb the vote of the 
House. The question is:

“That EC supplementary sum not 
exceeding Rs. 11,37,530 t>e gi-anted 
to the President out of the Con- 
sdlidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay- 
merit^diiring the year ending the 
31st day of March, 1952, in respect 
of ‘Miscellaneous’.”

The motion was adopted.

D emand N o. 21.—Education 
Education of Harijans etc,

Shti Kamsth: I beg to move:
“That the demand for a supple­

mentary grant of a sum not
exceeding Rs. 10, in repect of
'Education* be reduced by Re. 1.”
Now, Sir, though the total demand is 

only for Rs. lO, the House will see that 
under items 8 and 9...

Mr. Detmty-StJ^k^r: It is only an
adjustmetrt, I think.

Sbri Kamath: By adjustment it
comes to Rs. 10. It is made up of 
various things. Under items 8 and 9...

Mt. H^puiy-Spfiitk^^: The hon.
Member must bear in mind that what­
ever amount was granted in the 
originad budget, the policy underlying 
it ought not to be gone into now. If 
there is an excess of Rs. 10, it can be 
gone into as to why it ought to be 
spenti the method of spending and so 
on, but not the general policy relating 
to Harijari welfare, that more money 
ou^ht to have been spent and so cn 
and so forth. This is not the proper 
occasion for that.

Shri Kamath : I only wish to ask 
for some information. On page 80 you 
find item No. 9—^Pa3nnent of arrears 
of stipfends to Backward Sikh Caste 
students (I suppose it should mean 
Sikh backward caste students) under 
the Harijan Welfare Scheme. Now, 
that note shows that the applications 
of students befonging to certain Sikh 
backward castes for the award of 
stipends under the Harijan Welfare 
Scheme have been kept pending since 
last year as some clariflcfiTtion about 
their castes were sought from the 
Government. What I would like to 
Imow is whether there was expedition 
in the disposal of these various 
applications, whether the matter was 
expediUously sought to be disposed of, 
or whether there was undue celay in 
the matter of consideration of these 
applications from students belonging 
to certain Sikh backward castes. This 
questl6n has importance, as the 
Harijan problem came to the fore 
during the recent census, and therefore 
it behoves the Government to see that 
no charge, fair or unfair, of communal- 
Lsm as between Hindus and Sikhs is 
brought against them. And this 
particular Item refers only to Sikh 
backward castes. It is very necessary 
that any such implication should be 
refuted by Government, and no handle
IS given for a charge against Govern­
ment that there is discrimination 
between Hindu and Sikh backward
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clflfsses in the Punjab. I would there­
fore like to know when these appli­
cations of students belonging to certain 
Sikh backward castes for the award 
of stipends under the Harijan Welfare 
Scheme were received by Government, 
how many were received, how many 
from Hindu backwsfrd castes and how 
many from Sikh backward castes— 
I would not have liked to make any 
distinction,—but as the note itself 
refers only to Sikh backward castes 
and not to Hindu backwend castes the 
Government should tell the House as 
to how many were received from the 
Hindu backward caste students and 
how many from the Sikh oackward 
caste students—whether the appli­
cations of the Hindu backward caste 
students were disposed of expeditiously 
and those of the Sikh backward caste 
students were kept pending and, if so. 
why and for how long they were kept 
pending, and what sort of information 
the Government asked for before 
taking up for consideration the 
applicartions of the Sikh backward 
caste students as regards stipends. 
That is the information that I would 
like to get from the Finance Minister 
or the Minister of State for Home 
Affairs on this particular subject.

Mr. Deputy-Speakcr: Cut motion
moved :

“That the demand for a supple- 
meiitary grant of a sum not 
exceeding Rs. 10, in repect of 
‘Education* be reduced by Re. 1.”
Shri Sidhva:

of this.
I am not in charge

Shri Kamath: Is nobody in charge?
Shri C. D. Deshmukh: No, I will

have to be in charge, but the informa­
tion asked for is in very greart detail
and I will have to obtain it. .

Shri Kamath: Arc we supposed to
vote demands without any information 
about them?

Mr. Depuiy-Speakcr: I am not put­
ting these motions. These will stand 
over naturally—Demands Nos. 11 and 
2 1 .

^  ^  ft?
^  I  ^

v rf  ?h!i ^  f  I gnfl ^

4ld ^  ^  ^  mrfl

I  ft; gsT ^  I  a tk  ^

I

lIBabu Ramnarayan Singh (Bihar): 
May 1 ask. Sir, how is it that an hon. 
Minister moves a motion without 
liaving obtained full informsrtion. It 
is seen that when any information is 
asked for the hon. Minister replies 
that he has not got the required 
information and that he would place 
it before the House when it is 
obtained.]

Mr. Deputy-Speaker: ^

^<T5rnr % ^  %

5!^ I
{These demands will be voted only 
when., the required information has 
been given.]

I will not put these demands, De­
mands No. 11 and 21, because the hon. 
Minister wants some more time to 
look into the points that have been 
raised. Demand No. 15 has already 
been put to the House and carried. I 
will now put the other demands to the 
vote of 'the House. There are no cut 
motions in respect of them.

The question is:
“That the respective sup­

plementary sum not exceeding 
the amount shown in the third 
column of the Order Paper in 
respect of Demands Nos. 1—10,
12—14, 16—20 and 22—26 be
granted to the President out of the 
Consolidated Fund of the State of 
Punjab to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952, in respect 
of the corresponding heads of 
Demands entered in the second 
column thereof.”

The motion was adopted.
[As directed by ^Jr, Depxity-Spcaker 

the motions for Demands for Supple­
mentary Grants which were adopted 
by the House are reproduced below— 
Ed. of P.P.]

D e m a n d  N o . 1— L̂a n d  R e v e n u e

“That a supplementairy sum not 
exceeding Rs. 1,38,120 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952 in respect 
of ‘Land Revenue*.’*
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Demand No. 2— State Excise D uties

‘‘That a supplementary sum not 
exceeding Rs. 13,060 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in orespect 
of ‘State Excise Duties’.”

Demand No. 3“-STAMrs
“That a supplementary sum not 

exceeding Rs. 12,680 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March. 1952, in vespeci 
of ‘Stamps’.”
D emand No. 4—Charges on account of

MoTdR V ehicles A ct and other 
T axes and D uties

“That a supplementary sum not 
exceeding Rs. 17,350 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Charges on account of Motor 
Vehicles Act and other Taxes and 
Duties’.’’
D emand No. 5—Irrigation  Working  
E xpen ses  and Irrigation E xpenditure 

F inanced from  O rdinary  
R evenue

“That a supplementary sum not 
exceeding Rs. 11,30,320 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of pajrment during the venr ending 
the 31st day of March, 193?, in respect 
of ‘Irrigation Working Expenses and 
Irrigation Expenditure Fin.':^nced from 
Ordinary Revenues’.”

D emand N o. 6— Construction op 
Irrigation Works F inanced 

from  O rdinary  R evenues

“That a supplementary sum not 
exceeding Rs. 54,200 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of pajrment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Constrijction of Irrigation Works 
Fina-'ced from Ordinary Revenues’.’*

D emand No. 7— P olice

“That a supplementary sum not 
exceeding Rs. 4,90,500 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray

the charges which will come in course 
of payment during the year ending 
the 3*̂ lst day of March, 1952, in respect 
of ‘PoUce’.”

D emand No. 8—Veterinary

“That a supplementary sum not 
exceeding Rs. 1,20,910 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March. 1952, in respect 
of ‘Veterinaffy^''

D emand No. 9—Civ il  W orks

“That a supplementary sum not 
exceeding Rs. 10 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
o£ payment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Civil Works’.”
D emand No. 10—C harges on Pubuc

W orks D epartment, B uildings 
AND R oads E stablishm ent

“That a supplementary sum not 
exceeding Rs. 43,900 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Charges on Public Works Depart­
ment. Buildings and Roads Establish­
ment’.”

D emand N o. 12— Charges on 
E lectricity Establishment 

AND Miscellaneous 
Expenditure

‘That a supplementary sum not 
exceeding Rs. 84,500 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab 1o defiay 
the charges which will comc in course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Charges on Electricity Establish­
ment and Miscellaneous Expenditure’.”

D emand N o . 13—Famine

“That a supplementary sum not 
exceeding Rs. 2,34,540 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Famine’.”

D emand No. 14—S uperannuation 
A llowances and P ensions

“That a supplementary sum not 
exceeding Rs. 9,12,490 be granted to 
the President out of the Consolidated
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D emand N o. 17— Construction  
Irrigation  Works

or

*That a supplementary sum not 
exceeding Rs. 6,54,500 be firanted to 
tlie President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during th? yc?r ending 
the 31st day of March, 1952, in respect 
of ‘Construction of Irrigation Works*/*

D emand N o. 18—P aym ents  op com­
muted  V alue of P ensions

“That a supplementary sum not 
exceeding Rs. 1,33,510 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 195?, in respect 
of ‘Payments of commuted Value of 
Pensions’.”

Dem and N o. 19—G e n e r a l  
A d m in is tr a tio n

“That a supplementary sum not 
exceeding Rs. 10 be granted to 
the President out of the Consolidated 
Fund qf the State of Punjab lo defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
of “General Administration*:”

D emand N o. 20— M iscellaneous 
D epartments

“That a supplementary sum not 
exceeding Rs. 10 be cjrefnted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
€f ‘Miscellffneous Depcirtments’,”

ipplementary Grants 
for 1951-52—Punjab

Fund of the State of Punjab to defray 
the charges which will come m course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Superannuation Allowances and 
Pensions*.”

D emand No. 16—A dvances not bearing 
Intere ĵ — A dvances R epayable ^

“That a supplementary sum not 
exceeding Rs. 1,14,900 be granted to 
the President out of the Consolidated 
Fund of the State of Puniab to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March, 1952, in respect 
of ‘Advances not bearing interest— 
Advances Repayable*/*

Demand N o.

-Punjab 
State

22— M edical 
H ealth

658

and P ublic

That a supplementary sum not 
exceeding Rs. 10 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course 
of payment during the year ending 

March, 1952. in respect 
of ‘Medical and Public Health*.”

D emand N o. 23—A griculture

“That a supplementary sum not 
exceeding Rs. 10 be granted to 
the President out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come m course 
of payment during the year ending 
the 31st d ^  of March, 1952, in respect 
of ‘Agriculture*.”

D emand No. 24—Capital O utlay on 
Industrial  D evelopment

not
to

“That a supplementary sum 
exceeding Rs. 10 be granted 
tee J»resldent out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in course

of of March. 1952, in respect

D emand N o. 25— Capital A ccount 
- Civ il  W orks outlay the 

R evenue  A ccount '

OP

“That a supplementary sum not 
exceeding Rs. 10 be granted to 
me jPresident out of the Consolidated 
Fund of the State of Punjab to defray 
^ e  charges ^ i c h  will come in course

ending
the 31st day of March, 1952, in respect 

Account of CivU Works 
Outside the Revenue Account*.”

D ej^ nd N o. 26— Capital Outlay on 
electricity  S chemes (outside the 

R evenue A ccount)

“That a supplementary sum not 
exc^ding Rs. 1,33,510 be granted to 
the /re s id en t out of the Consolidated 
Fund of the State of Punjab to defray 
the charges which will come in cou r^  
of payment during the year ending 

March. 1952, in respect 
of Cflfpital Outlay on Electricity
Schemes
AccQimt)’."

(outside the Revenue
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MINES BlLLr-concld.

Mr. Deputy*Speaker: Now, further
consideraticn of the Bill to amend and 
consolidate the law relatinM to the re­
gulation of labour and safety in mines, 
as reported by the Select Committee.
Clauses 2 to 15 have been disposed of

The Minister of Labour (Shri 
Jagjivan Ham): There is no amend­
ment to clauses 16 to 20.

Clauses 16 to 20 were added to the
• Bill.

Clause 21.— {Medical Appliances)

Shri A. C. Guha (West Bengal): If 
you will kindly permit me, Sir, and 
if the hon. Minister has no objection, 
I would like to change the wording of 
the amendment standing in my name. 
Instead of the present wordinR, I 
would like to make it thus:

In sub-clause (3), add the following 
at the end:

“and in other mines such first 
aid facilities as may be prescribed”.

The present provision is that only in 
mmes Wliere more than 500 persons 
are/e*lhplriyt>d, ambulances, stretchers 
ettvg l̂Se iarovised. It has been pointed 
ouj^to n#: to ll  smaller mines mr<y not 
Pl’ovide all things. ProvisiCtti has

be iftch facilities in the
. .smaller also. 1 think the hon.
MinfetiM^^pMBccept this amendment 

 ̂ kindly permit me
to chanj^^pjpm endm ent as suggested

Shri Ram; I am accepting
the amendment.

Mr. DeQuty-Speakcr: The hon.
Member may kindly move the amend­
ment.

Shri A. C. Guha: I beg to move:

In sub-clause (3), add the following 
at the end:

“and in other mines such first 
aid facilities as may be pres­
cribed”.

Shri Jagivan Ram: One minute. Sir. 
I have to point out that this provision 
is already there in dause 21 (1).

Shri Venkataraman (Madras);
Clause 21(1) mentions all these first 
aid facilities.
405 P.S.D.

Mr. Deputy^Speaker: I think this
amendment is not necessary.

The question is:
“Thaft clause 21 stand part of 

the BiU”.
The motion was adopted.

Clause 21 was added to the Bill.
Clause 22 was added to the Bill.
Clause 23.— (Notice to he given of 

accidents)

Amendment made:

For sub-clause (1), substitute the 
following:

“ (1) Where there occurs in or 
about a mine

(a) an accident causing loss of 
life or serious bodily injury, 
or

(b) an accidental explosioni igni­
tion, spontaneous heating, 
out-break of fire or irruption 
of water, or .

(c) an accidental breakage of 
ropes, chains or other gear

# by which men are lowered 
or raised, or

(d) an accidental overwinding 
of cages, while men are be­
ing lowered or raised, or

(e) a premature collapse of any 
part of the workings,

the owner, agent or manager of 
the mine shall give notice of the 
occurrence to such authority, in 
such form and within such time 
as may be prescribed, and he • 
shall simultaneously post one 
copy'of the notice on a special 
notice board in the prescribed 
manner at a place where it may 
be inspected by trade union offl- 
cials and shall ensure that the 
notice is kept on the board for 
not less than two months from 
the date of such posting/’

—[Shri Jagjivan Ram]

is:
Mr. Deputy-Speaker; The question

“That clause 23. as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 23, as amended, was ad*ied to 
the Bill.
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Clauses ^4 to 39 were added to the 
BiH.

Clause 40.—(Employment of 
adolescents)

Amendment made:
Renumber clause 40 as sub-clause (1) 

of that clause and—
(a) in sub-clause (1) as so renum­

bered—
(i) omit “and** at the end of item 

(a), and
(ii) after item (b) insert the fol­

lowing new item:
“ (c) the adolescent has an in­

terval for rest of at least 
half an hour after every 
four and a half hours ot 
continuous work on any 
day*’;

(b) after sub-clause (1) as so renum­
bered, insert the following new sub­
clause:

“ (2) Notwithstanding anything 
contained in this Act, no 
adolescent who has been 
granted a certificate under 
sub-section (1) shall be em­
ployed in any mine except 
between the hours of 6 a .m . 
and 6 p .m . :

Provided that the Central Goveni- 
ment may, by notification in 
the Official Gazette, vary the 
hours of employment of such 
adolescent in respect of any 
mine or class of mines so how­
ever that no employment of 
any such adolescent between 
the hours of 10 a .m . and 5 p .m . 
is permitted thereby,”

 ̂ — rShri Jagjivan Ram]
Mr. Deputy-Speaker: The .question

“That clause 40, as amended,
stand part of the BUI”.

The motion was adopted.
Clause 40, as amended, was added to 

the Bm.
Clauses 41 to 43 were added to the 

BiUv
Claose 44,—(Working hours for

adolescents not certified to be 
fit for work as adults,)

Amendment made:
tn part (b) of sub-clause (I), for “7” 

substitute **6”.

Is:

— Jagj ivan Haml

Mr. Deputy-Speaker: The question 
is: .

“That clause 44, as amended, 
stand part of the B ill/'

The motion was adopted.
Clause 44, as amended, was added 

to the Bill. .
Clause 45 was added to the Bill.

Clause 46.— (Employment of women) 
Amendment made:

(i) In sub-clause (1) omit the 
figure and brackets “ (1)", and

(ii) omit sub-clause (2).
—[Shri Jagjivan Ram]

Mr. Deputy>Speaker: The question 
la: i A\

“That clause 46, as amended, stand 
part of the Bill.”

The motion was adopted.
Clause 46, as amended, was. added 

. to the Bill.
Clauses 47 to 56 were added to the 

Bill.
Clause 37.—(Power of Central Govemr 

ment to make regulations)
Amendment made:

,For part (c) substitute the following:
“ (c) for prescribing the duties 

of owners, agents and managers 
of mines and of persons acting 
under them, and for prtociribing 
the qualifications of managers of 
mines and of persons acting under 
them.”

[Shri Jagjivan Rami

Shri A. C. Guha: Sir. I too have an 
amendment to this clause. I beg to 
move:

After pari (z), add the following 
new part:

“ (zz) any other matter which 
has to be or may be prescribed.”

I gave notice of this amendment only 
to-day, but I understand that the hon. 
Minister is agreeable to accepting it. 
The list given need not be exhaustive 
and my amendment says that any other 
matter also may be brought in. In other 
enactments also some such room fs left, 
instead of making the list exhaustive 
and I am only making a similar pro­
vision here also.
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Mr. Deputy-Speaker: What is the
reaction of the hon. Minister?

Shrl Jaitlvan Ram: Though not
necessary this is harmless and I am 
accepting the amendment.

Mr. Deputy-Speaker: The question 
is:

After part (z) add the following 
new part: -

**(zz) any other matter which has 
to be or may be prescribed.” 

The. motion was adopted.
^̂ Mr. Deputy-Speaker: The question

“That clause 57, as amended 
stand part of the Bill.”

The motion was adopted.
Clause 57, as amended, was added 

to the Bill.
Clause 58.—(Power of Central Govern­

ment to make rules)
Shrl A. C. Guha: Sir, I have an am­

endment to this clause also just like 
the one I moved to clause 57, adding 
a part “any other matter which has to 
be or may be prescribed.” .1

Amendments made:
(1) In part (d )~

(i) For ‘‘wherein any women are 
ordinarily employed”, substi­
tute “wherein any women are 
employed or were employed on 
any day of the preceding 
twelve months”:

(ii) omit “ordinarily” where it 
occurs for the second time; 
and

(iii) for “and the nature and extent 
of the supervision to be pro­
vided therein”, substitute “and 
the nature and extent of the 
amenities to be provided and 
the supervision to be exercis­
ed therein”.

(2) In part (q), add the following 
at the end:

“and for prescribing the quali­
fications and the terms and con­
ditions of, and the duties to be per­
formed by, such welfare officers.”

— [Shri Jagjivan Ram]
Shrl A. C, Gaha: Sir, may I move 

my amendment?
Mr. Deputy-Spraker: But I have not 

even a copy of it here with me.
Shri A. C. Guha: Sir, I gave notice 

of it also to-day along with the am­
endment to clause 57.

The Minister of State for Transport 
and Railways (ShU Santhanam): But
is not part (w) the same as what the 
hon. Member seeks?

Shri Jagjivan Ram: Yes, I think part 
(w) will cover what the hon. Mem­
ber has in view.

Shri A. C. Guha: Yes, Sir, part
(w) covers it. I do not move my am­
endment.

Mr. Deputy-Speaker: The question 
is:

“That clause 58, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 58, as amended, was added 

 ̂ to the Bill.
Clause 59.—(Prior publication of 

regulation and rules)
Shri A. C. Guha: I beg to move:
After sub-clause (6), add the follow­

ing new sub-clause:
“ (7) The regulations and rules 

made under sections 57 and 58 shall 
be laid before Parliament for not 
less than seven days as soon as 
may be after they are made.”
1 may add that there is a similar

?rovision in other pieces of legislation, 
or instance in the Development of 

Industries Bill and also in the Coal 
mines Safety Ordinance. Therefore I 
submit that a similar provision should 
be made in this enactment also so that 
the ru les’and regulations made may be 
laid before the House.

Shri Jagjivan Pjim: If it is the in­
tention that the rules after they have 
been finalised should be placed before 
the House, I have no objection.

Shri Venkataraman: Sir, I do not
quite understand what the hon. Mem­
ber Shri Guha means when he said 
that the rules shall be on the Table of 
the House for seven days. Does it 
mean that only after seven days will 
these rules become final? If that is 
not the intention, we need only say 
that after the rules are framed, they 
shall be placed on the Table of the 
House, without prescribing any time 
limit. If any such time limit of seven 
days or any other time is laid down, 
then it will mean that the rules will 
become finalised only after the lapM 
of that period.

Shrl A. C. Guha: No, Sir. it  is not 
my intention to delay the finalising of 
the rules by any such time-limit. I 
only desire that these rules when fina­
lised, should be placed on the Table
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irshri A. C. Guha] 
of the House. I had taken this word­
ing from similar provisions in other 
enactments, but I am prepared to 
modify the amendment by dropping 
the seven days’ period.

Mr. Deputy-Speaker: The words *‘for 
not less than seven days” will be 
omitted.

Shri Jaffivan Ram: How does it final­
ly read?

Mr. Deputy-Speaker: The question
is:

After sub-clause (6), add the follow­
ing new sub-clause:

“ (7) The regulations and rules 
made under sections 57 and 58 
shall be laid before Par^am ent as 
soon as may be after they are 
made.*'

The motion was adopted.
Mr. Deputy-Speaker: The question 

is:
“That clause 59, as amended, 

stand part of the Bill.’̂

The motion was adopted.
Clause 59, as amended, was added to 

the Bill.
Clauses 60 to 88 were added to the 

BiU.
Clause 1.— {Short title, extent and 

commencement)
Shri Jagjivan Ram: I beg to move:
In sub-clause (1), for “1950** substi­

tute “1952**.
Mr. Depuly-Speaker: The question 

is:
In sub-clause (1), for “1950** substi­

tute “1952**.
The motion was adopted.

Shri A* C, Guha: 1 beg to move:
In sub-clause (3). add the followina 

at the end:
“but not later than 31st Decem­

ber 1953.’*

Here in the Bill, no time limit has been 
given. Our experience is that we 
passed legislations here, but those 
legislations were not implemented for 
years. So. I would like to put a time 
limit, i.e. up to the 31st December 1953 
for the Central or the State Govern- 
m entt to implement this legislation. I 
think the hon. Minister will accept this 
amendment.

Shri Jagjivan Ram: The intention is 
to enforce it even earlier.

Mr, Deputy-Speaker: The question 
is:

In sub-clause (3), add the following 
at the end:

“but not later than 31st Decem­
ber 1953.**

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That clause 1, as amended,
stand part of the Bill.’*

The motion was adopted.

Clause 1, as amended, was added to 
the BiU.

The Title and the Enacting Formula 
were added to the Bill.

Shri Jagjivan Ram: I beg to move:
“That the Bill, as amended, be

passed,”

Shri A. C. Guha: Sir, 1 commend this 
piece of legislation to this House for 
acceptance and I congratulate the hon.' 
Minister of Labour that he has at last 
been able to salvage it practieally 
from the lumber room, where it could 
have been lost for ever. Anyhow I 
had some suggestions to be made in 
this connection, but as the time was 
short and as I felt that the hon. Minis­
ter would not be agreeable to accepting 
these suggestions, I did not press them,
I would like to mention, however, that 
with regard to the fissure of 500 labour­
ers to he employed in any mine where 
there should be arrangement for stret­
chers and ambulances. I think that 
figure should have been much lower. 
As tar as possible, there should be 
arrangements for ambulances and 
stretchers in all mines, but it was 
pointed out that it might work very 
hard in the case of the smaller mines, 
and so I had to drop it. Still I would 
like the hon. Minister to consider this 
matter at an eai-y date and to persuade 
the mine-owners to make arrange­
ments for ambulances, at least for 
stretchers, because in mines accidents 
are not a rare thing. Accidents are 
more common there than in factories 
and workshops. So, I hope that 
arr^mgements for stretchers at least 
will be enforced in the provision for 
first-aid facilities.

Then, as regards creches and wel­
fare offlcoj s also, I hope the hon. Minis­
ter will enforce the provisions even 
where there are 50 women workers. 
These facilities should be provided for 
a smaller number of workers. These
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things are definitely provided for in 
the Factories Act and also in the Plan­
tation Labour Art. Here also these 
things should be enforced. Govern­
ment should not neglect to nnake the 
necessary rules and regulations regar­
ding these two important matters so 
that these provisions may bo imple­
mented at an early date. With these 
few words, I would commend this Bill 
to the House for its acceptance and 
I hope Government will take early 
steps to implement this B ill Our past 
experience is that labour legislations 
are passed here but not implemented 
for years. Our Ministers, who are our 
rulers, should realise that the Indian 
mnsses are not so many asses that 
they should merely dangle a carrot 
before their eyes and they will remain 
contented. The masses should feel 
sntisned. If the Minimum Wpges Bill 
had been implemented earlier, I think 
the election results would have been 
much better for the Congress party, 
for the Governmrnt party. This Bill 
should not be kept waiting till 1953. 
The hon. Minister has given the assu­
rance that this will be implemented 
much earlier. I hope he will do it as 
early as posisble.

[S h r im a ti D u rg a b a i in the Chair] 

___
Mr. Chairm an: If the hon. m em ber

co-operates, we can finish the Bill by 
one o’clock.
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{English translation of the above 
speech)

Babu Ramnarayan Singh (Bihar):
M a d a m ............

Mr. Chairman: If the hon. Mem­
ber co-operates, we can finish the 
Bill by one o’clock.
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Babu Ramnarayaa Siiiffli: Of
course I have to speak very little. 
Whenever any labour legislation is 
introduced here I rejoice over it. 
Once I had congratulated Shri Jagji- 
van Ram for this and expressed my 
pleasure too. I am a Member of this 
House from a very long time.

Shri Naziruddin Ahmad (West 
Bengal): Since how long?

Babu Ramnarayan Singh: 1 am '
here from the year 1926-27. If all the 
laws passed during the British and 
the Congress regimes were to be 
piled together it would be a fairly 
good heap of papers. Sometimes so 
many tears have been shed over the 
ipiteous conditions of the labourers 
that it seemed as if it would almost 
flood the whole House. In this way 
so many things have apparently been 
done. Enough paper work has been 
done for labourers. Even tears have 
been shed in sympathy for them at 
times. But when I go and see the 
places where labourers work, I find 
that their condition has in no way 
changed. I would tell Shri Jagjivan 
Ram and through him the Govern­
ment that they shall have to stop 
their haifl-hearHed approach to the 
labour problems. The Government 
will have to change this policy. Shri 
Guha talked of our administrators, 
ministers and ruler just now. I say 
ithe Governmeint should realize now 
that they are no longer our rulers. 
I'hey should agree with me that they 
are not the rulers of the country.

Shri Naziruddin Ahmad: Ex­
ploiters!

Babu Ramnarayan Singh: They
would have to forego their claim of 
being exploiters as well. If they 
would not, it would be done by the 
labourers ’ collectively. There is no 
question of its being late, flowever, 
as I said, a lot is being done to dhow 
your sympathy with the labourers, 
but in fact nothing omctical Is being 
done for them. A Labour Welfare 
Department was opened. I visited 
many places to see what this
Welfare Department actually does. 
Once I was told that a hospUal
was opened. When I asked them 
where its head office was, I got 
the reply that it was in Jhariji. When 
I asked what sort of work was being
carried on there, I was told that
residential quarters for officers were 
bting constructed. I want to ask 
whether that was any method of work. 
There is little doubt that labourers 
are the real producers of wealth not 
only in this country but also in the 
rest of the world. Now is high time 
when the Government should be told 
that labourers should no longer be

considered as labourers, they should 
be considered' as their masters,i the 
givers of food as well as of wealth. 
Rather they should consider them, as 
all in all and themselves as their 
^er^^ants^ They should remove this 
idea from their minds that they are 
the rulers. If it is not removed it 
will be removed by the force of events. 
They should realise that they will 
have to do their work honestly now 
and will have to do such work as will 
really be beneficial.

This Bill, which is now going to be 
passed into an Act, was originally in­
troduced here in the year 1947. I t  
was referred to the Select Committee 
in the year 1950, and after that it 
again came up before the House in 
Feburary 1952. Not only that but 
when all other preoccupations were 
finished upto 12 o'clock in the House 
to day, the Government had the leisure 
to discuss this Labour Bill. What 
is this method of . taking up things 
only after the House gets sufflcient 
Iteisure? Under these circumstances, 
I feel my friend Shri Guha has right­
ly expressed our sentiments when he 
said that thif Act should be. enforced 
at an early date. I hope it would be 
immediately enforced. But at the 
same time when I ponder over the 
past progress of this Bill—it was 
introduced in 1947, referred to a 
Select Committee in 1950 and is going 
to be passed in 1952—a ifeelipg of 
frustration overtakes me and I doubt 
if this measure can at all be enforced 
even up to the year 1960.

Mr. Chairman: Any fresh point?
Babu Ramnarayan Singh; It is al­

together a new thing that the Gov­
ernment is going at a snail’s pace. 
This is altogether a new thing so far 
as labour welfare id concerned. 
Madam, you should be sorry over 
it, the country should be sorry over 
it and I too should be sorry over it.

Mr. Chairman: Make out some
new points. I think you are repeat­
ing the same point, and have been 
speaking over it for the last ten 
minutes.

Babu Ramnarayan *Slngh: I sup­
pose it is not more than ten minutes. 
Now I finish. I have not to say any­
thing more. I have only to submit this 
much that I would have congratulated 
the hon. Minister and w o u l d h a v e  
thanked him many a time for bring­
ing in this measure, but I am .sorry. I 
am reluctant to do so in view of my 
pai?t experiences. However, I thank 
him, though not unreservedly and re­
quest him earnestly to implement 
tills measure as soon as possible so 
that our brethren may benefit by it
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[Babu Ramnarayan Singh]
to some extent and he too may have 
some (credit lor introducijng such a 
Bill

1 P.M.
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(English translation of the above 
speech)

Shri Jaffjivan Ram: I thank all the 
hon. Members of this House for 
getting this Bill passed. Especially my 
thanks are due to my old friend Babu 
Ramnarayan Singh. Whatever he 
has said, there cannot be two opinions 
about that in principle. But I am 
sorry over his words when he said 
that this Bill was introduced in the 
year 1947, was referred to the Select 
Committee in the year 1950 and was 
being passed now in the year 1952; 
further adding that the Government 
was going at a snail’s pace with re­
gard to labour legislation.

Babu Ramnarayan Singh: And also 
half-heartedly.

Shri Jagjivan Ram: Perhaps he is 
not aware of the fact that many laws 
have already been passed for im­
proving the condition of the mines' 
labour and those laws are in force at 
present. As I stated before, it was 
thought that it would be better to in­
troduce a new Bill after making the 
necessary additions and amendments 
in the old one rather than making 
amendments here and there in it. 
At the same time it was thought that 
this should not be done hurriedly. 
My friend Shri Arun Chandra Guha 
has said that this measure should be 
enforced as soon as possible. I 
would like to inform him that some 
of the provisions of this Act are erl- 
ready in force, and there are others 
which are still to be applied. Those 
provisions too would be made appli­
cable as soon as possible, before the 
year 1953 sets in.

The complaint that there is a time 
lag between the passage of a Bill and 
its actual application is correct and 
to some extent legitimate too; and if 
the Government alone are to be blam­
ed for this delery, then I am sorry I 
would have to say that Babu Ramnara­
yan Singh has not a complete know­
ledge of the society and its progress.
405 P S D .

How far a law can be applied depends 
on how far that particular section of 
the society to which that law applies, 
is progressive. If my hon. friend 
instead of criticising the Government 
in Parliament were to visit the labour 
areas—whose plight causes him to 
shed tears so much so that the la­
bourers might be swept by those 
tears,—and try to bring some awake­
ning among them, I think he would 
be doing greater good to them. I hope 
he would not take my words amiss.

Babu Ramnarayan Singh: No, no.
Shri Jagjivan Ram: He would take 

this in the same spirit in which I am 
sp ik in g . I know if he will use only 
a part of his organising skill in that 
area and bring some awakening among 
the labourers, perhaps our work would 
become much easier and we would 
be happy to implement those mea*- 
sures that we pass here as soon as 
possible. There cannot be two opi­
nions about this that its implemen­
tation should not rest with the Go- 
vemmeftit officials alone, on the other 
hand we would have to bring awake­
ning in that class as well for which 
that particular law is promulgated. 
These laws can prove helpful in that 
way alone.

With these words I once again 
thank the Members of Parliament 
and hope that this Bill would be 
passed into a law.

Mr. Chairman: The question is:
“That the Bill, as amended, be

passed.” ,
The motion was adopted.

The House then adjourned for Lunch 
till Thirty-five Minutes Past Two of the 
Clock.

The House re-assembled after Lunch 
at Thirty-five Minutes Past Two of the 
Clock,

[M r . S pe a k e r  in  the Chair}
ABDUCTED PERSONS (RECOVERY 
AND RESTORATION) AMENDMENT 

BILL.
The Minister of Stotea, Transport 

attd Railways (Shri Gopalaswa^):
I beg to move:

‘*That the BUI to amend the Ab­
ducted Persons (Recovery and 
Restoration) Act, 1949, be taken 
into consideration.”
This is a very simple Bill. The 

Act of 1949 limited the tenure of its 
operation up to 31st October, 1951. 
Before we could bring in a Bill into 
liament for the purpose of extending



611 Abducted Persons is  FEBkUARY 1952 (Recovery and Resiora-
tion) Amendment Bill

llShri Gopalaswami] 
the time, Parliament had adjourned 
and it became necessary for us to 
issue an Ordinance and in that Or­
dinance we provided that the life of 
the Act be extended for one year, 
that is to say tiU 31st October, 1952.

I do not think I need refer to the 
contents of the Act. The work under 
that Act is continuing and there is still 
more work to be done and it is neces­
sary that this Act should be kept in 
force if that work is to be done pro­
perly. As hon. Members know, we 
have got a fairly ramified organisation 
attending to this work in the different 
States mentioned in the Bill and dur­
ing the current financial year we have 
some figures as to the amount of work 
that has been done. From April, 1951 
to the end of January, 1952, 1703 re­
coveries were made in India against 
which there were 629 recoveries made 
in Pakistan. The Pakistan recoveries 
have been slowing down somewhat, 
after a spurt up in October and No­
vember, during the last two months. 
That is due to the conditions which 
have been developing in Pakistan. 
But we have recently had some evi­
dence that this work is being resumea 
with •arnestness there, and both in 
West Punjab and even in Karachi 
local organisations set up for this 
purpose are showing greater activity. 
According to our own organisation., 
we have still a lot more work to be 
done in India and as hon. Members 
know there are still large numbers 
of recoveries which could be made in 
Pakistan if we could speed up the 
pace of the work there. It is there­
fore considered by Government that 
an extension of the life of the Act at 
least up to 31st October, 1952 should 
be made. Meanwhile we will watch 
the progress of the work and if it is 
necessary to further extend the life 
of this enactment the new Parliament 
will deal with the whole thing.

I do not think I need say any more 
at this stage. The amendment pro­
posed is a simple one of extending 
the life of this enactment up to 31st 
October, 1952.

Mr. Speaker: Motion moved:
**That the Bill to amend the

Abducted Persons (Recovery and
Restoration) Act, 1949, be taken
into consideration.”
Shrl J. R. Kapoor (Uttar Pradesh): 

I extend to this Bill my wholehearted 
support and I congratulate the Gov­
ernment on the great humanitarian 
consideration which has actuated it in 
bringing forward this measure and 
also for setting before the country a

very high ethical standard. For what 
work could be considered to be of 
greater humanitarian utility than the 
work of restoring abducted children to 
the lap of weeping parents and res­
toring abducted sisters to loving bro­
thers and abducted wives to pining 
husbands? Of all the crimes and sins 
that had been committed during the 
horrible days that followed the ill- 
fated partition of the country in 1947 
I think no greater sin and no greater 
crime was perhaps committed than 
the one relating to the abduction of 
innocent children and women, and it 
must be considered by every one of 
us to be our sacred duty to restore ab­
ducted persons to their original fami­
lies irrespective of the period of ab­
duction. Therefore I think it is very 
necessary and desirable, and in the 
interest of humanity itself, that the 
period of this existing legislation 
must be extended. I would even have 
wished that this period had been fur­
ther extended by another year for 
there should be no time-limit to the 
good work that must be done. On 
this occasion we must give due cre­
dit to the devoted band of workers 
who have rendered yeoman service 
and above all to our sister Shrimati 
Mridula Sarabhai, whose services in 
this direction have been so very con­
spicuous.

There are, however, one or two 
things to which I would like to draw 
the attention of the hon. Minister. 
One of them is that U ttar Pradesh 
seems to me to have been unncessa- 
rily dragged in within the purview of 
this Bill, because in the chart which 
has been supplied to us by the Gov­
ernment I find that during the period 
commencing from the 1st January,
1951 right up to this date there has 
not been ep single case ot any abducted 
person having been recovered in Uttar 
Pradesh, Not only that, even in 1950 
there were only two cases. Thus, it 
does not appear to me to be necessary 
at all to tarnish the fair name of Uttar 
Pradesh by bringing it within the 
scope of this Bill, for obviously if it 
is included it will lead to the inference 
that there are many persons in 
Uttar Pradesh who have been guilty 
of this sin and crime, for which rea­
son it is necessary to extend the pro­
visions of this Bill to Uttar Pradesh.
I hope the hon. Minister would 
seriously consider my request.

Then I want to know why this Bill 
has not been extended to the State 
of Jammu and Kashmir. I find from 
this same chart that during every 
j^riod which has been mentioned 
there quite a large number of persons
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have been rescued from this State. 
As many as ten persons have been re­
covered during the month of January, 
1952. 1 do not know therefore why 
it did not strike the Government to 
extend the scope of this Bill to Jammu 
and Kashmir. I know that legisla­
tion in respect of this State can only 
be enacted here in relation to three 
subjects, but I should have thought 
that so far as the recovery of abducted 
persons is concerncd, it is a 
matter which comes within the pur- 
vfew of foreign relations, especially 
because all such legislation is being 
enacted in accordance with agreements 
arrived at between the Union of In­
dia and Pfricistan. I would, there­
fore, submit that this Act should be 
extended to Jammu and Kashmir, and 
there would not be anything uncon­
stitutional in it. Even if my request 
is not conceded, I would like to know 
what is the procedure which is being 
adopted in the State of Jammu and 
Kashmir in this respect. How are 
abducted* persons there being recover­
ed, and what is the procedure that 
is adopted for sending these rescued 
persons over to Pakistan? I would 
seek enlightenment in these two res­
pects.

Lastly, I should like to be told 
clearly what exactly is the position 
In Pakistan at present. Is there any 
lecfislation still in operation there 
which covers this subject? I would 
also like to know whether the several 
districts which were said to be closed 
districts and where none of our so­
cial workers could go formerly have 
now been declared open districts and 
whether our social workers can now 
Ro into those districts to assist in the 
recovery of abducted persons. If It 
is not so, may I know what steps 
Government are ^roing to take to see 
that our abducted non-Muslims from 
these closed areas are recovered. I 
do submit that it is time that we in­
sist on the Pakistan Government al­
lowing our social workers to go Into 
those closed areas with necessary faci­
lities and trace out the large number 
of non-Muslim abducted oersons who 
are said to be detained there. 
From the chart which has been 
piven to us it is obvious that 
the attitude of Pakistan has not 
been as It should be, and up to now 
only 79?4 persons have been recover- 
pH in West Pakistan cmd Jammu and 
Kashmir. T suppose by Jammu ^nd 
Kashmir Government we mean that 
nortion of Jammu and Kashmir which 
is under the control of Pakistan. 
During this very same period, we 
hav»* to our credit the recovery of 
no less than 16.000 persons. I do 
not OTudge it. As T said, it fs a hu­
manitarian task and we must go on

carrying on this sacred duty in spite 
of the attitude of Pakistan. But 
apart from that, I think we m ust 
insist upon Pakistan speeding up its 
procedure and giving our social wor­
kers all necessary facilities to go there 
and trace out abducted persons.

This is all I have to submit, and 
in the end I once again congratulate 
the Government on the humanitarian 
motives that have influenced its 
bringing forward this measure and 
the high ethical standefrd which it 
proposes to set before the country.

Sfari NaEiruddin Ahmad (West 
Bengal): I also rise to support this* 
Bill. I admired the^ generous senti­
ments which induced Shri J. R. Kapoor 
to support this humanitarian mea­
sure, but I was sorry to find that 
his generosity was rather limited by 
certain geogiiapthical considerations. 
He seemed to be of the opinion that 
the existence of abducted perso*is in 
Uttar Pradesh—his own Pradesh—was 
so small that the Act need not be 
applied to that farir Pradesh. I should 
have thought that even if there be a 
single abducted person in his State, 
the Act should be rigorously applied 
to that State.

Shri J. R. Kapoor: But is there 
even one in U. P.?

Shri E. Velayudhaa (Travancore- 
Cochin): Who knows?

Shri Nadniddin Ahmad: But that
is not the argument. Simply because 
the number of recoveries is nil, 
it does not mean that there is no 
abducted person there. This argu­
ment is open to serious criticism. 
Speaking generally, I submit that re­
coveries should be effected as quick­
ly as possible. Much time has al­
ready elapsed and the sooner the 
work is completed the better for all. 
Although the Act has to be extended, 
T hope that every effort will be made 
to complete the work as quickly as 
possible.

Shri A. C. Gaha (West Bengal): 
While suDDortIng this motion, I would 
like to draw the attention of the 

hon. Minister to the fact that abduct­
ed girls exist not only the western 
side but also on the eastern side 
of India. Two years, ago, the hon. 
Minister will recollect that conditions 
in East Bengal had their repercus­
sions to a certain extent In West 
Bengal also and things were not as 
they should have been. I have re­

ports of hundrf*ds of sjirls hcfving been 
abducted in East Bengal. I do not 
think the hon. Minister can assure 
us that all of them have been re­
covered. Some of them at least must 
have been lost In the wilderness— 
in chaos and disorder; and It will

15 FEBRUARY 1952 (Recovery and Restora­
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not be fair for the Government to 
ignore their cases altogether. About 
this time last year, I got a report 
about a girl being abducted. Al«- 
though conditions in East Bengal were 
not very bad then, still cases of ab­
duction were not rare in East Ben­
gal even after the riots were over. I 
contacted the Ministry; I contacted 
the Deputy High Commissioner at 
Dacca and after strenuous efforts the 
girl was recovered from the abduc­
tors or seducers and she was sent to 
what is known as the Dacca Home. 
Conditions in that Home were far 
from satisfactory. Girls who were 
kept in that Home were accessible to 
the friends of the abductors or to 
the abductors themselves. They were 
very often subjected to threats and 
inducements. The particular girl to 
whom I referred expressed her wish 
on more than one occasion to go with 
her brother or some other relative. 
But the next day she had to recant 
that admission. Things went on like 
this for more than two or three 
months and at the direct interven­
tion of the Pakistan Minister for 
Minorities (Dr. Malik) and our De­
puty High Commissioner there, the 
mother of the girl was allowed to 
stay with her in the Dacca Home. 
Then only could the girl gather cou­
rage to say definitely that she would 
like to go with her mother. At 
last the girl was recovered.

The correspondence that I had with 
the Ministry here as well as the De­
puty High Commissioner revealed 
that conditions in the Dacca Home 
require to be radically changed. Ab­
duction is one of the most abomina­
ble offences that a man can commit 
and in the m atter of honour of wo­
men there cannot be any question 
of religion or nationality. So far as 
the honour of so many girls on the 
eastern side of India is concerned, .it 
is a m atter which our Government 
cannot ignore. Will it not be possi­
ble for the Government, either in 
agreement, or in consultation with the 
Government of Pakistan, to make 
some arrangements as regards the 
abducted girls on the eastern side of 
India? In the meantime I would 
urge upon the hon. Minister to make 
an enquiry into the conditions ob­
taining in the Dacca Home. With 
these few words, I commend this 
motion for extending the life of this 
Act and I congratulate the Govern­

ment on the results they have achiev­
ed. If the Oovemment of Pckisten 
has failed to keep up its obligations, 
or has lagged behind, it is no reason 
why we should slacken ovr eflforts,

Shrl R. Vclayndhaii: May I know, 
Sir, how many social workers are 
working in the search and service or­
ganisations and what is the amount 
Government have spent on this for 
the last one year?

Shri Gopalaswami: The total ex­
penditure on the recovery activities 
during 1951-52 is estimated to be 
nine lakhs, and thirty-six thousand 
rupees.

3 P.M.
Bab^ Ramnarayan Singh (Bihar):

I welcome this measure and thank 
the Government for having brout;ht 
it forward. I would however like 

to be enlightened on one or two 
matters. I would like to know what 
is the number of abducted persons 
still to be recovered in this country; 
whether there is any record m ain­
tained regarding this and whether 
there is any record regarding the ab­
ducted persons to be recovered from 
the Pakistan area.

Besides, I think I heard in this 
very House that in the Pakistan area 
there are abducted persons in the 
custody of high Government officials 
themselves? Has SLnything been done 
to recover these persons? Have we 
got any machinery of our own in 
Pakistan to recover persons abducted 
from our country? I shall be grate­
ful if the hon. Minister could throw 
some light on these points.

Shri R. Velayudhan: The second
part of my question—as to how many 
social workers are working in the 
search and service organisations—has 
not been answered.

Shri Gopalaswami: 1 am afraid I
am not in a position to give the exact 
number of social workers. I have 
given the expenditure incurred on 
this organisation during the current 
year. If the hon. Member wishes 
me to furnish him with that infor­
mation, I shall ascertain it and let 
him know.

I am ve**y grateful for the unani­
mous reception that this Bill has had 
at the hands of the House. It is work 
of a character which must appeal to 
the highest ethical considerations .^nd 
I am glad that hon. Members would 
like the Government to continue this 
work so long as it is necessary. At 
present I am only asking for the ex­
tension of the Act up to 31st Octo­
ber, 1952. I note that my hon. 
friend Mr. Kapoor would have liked 
the period of extension to have been 
longer or even indefinite. Well I 
dare say when the new Parliament 
considers this Bill, it will take that 
view into consideration.
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Now a number of points have been 
raised to which I think I should give 
an answer. First of all, my hon. 
friend Mr. Kapoor thought that by 
including Uttar Pradesh in this 
legislation we would be branding that 
particular State with some status of 
inferiority. I do not know if that 
should be the way to look at these 
things. As a matter of fact, it will 
be seen from this statement that one 
of the States from which recoveries 
have been made is Uttar Pradesh. 
The figure given here is 17, but I 
gather that it is a typing mistake 
for 7. In 1950 there were two re­

coveries frcm that State.

Liaquat-Nehru Pact of 1950 have been 
trying to arrive at some arrangement. 
We have also been trying to take this 
up, and negotiations are proceeding. 
They have not reached a final stage. 
You know it is not always easy, and 
the need for these recoveries is not 
felt to be so urgent on that side as it 
is felt here. That is why time is 
wasted dn more correspondence and 
negotiations between the two sets of 
officers. But it is hoped’ that some­
thing would result from all these ne­
gotiations and steps would be taken to 
put the question of recoveries on a 
proper basis in that area also.

15 FEBRUARY 1952 (Recoverv and Reatora-
tion) Amendment Bill

Shri J . R .'K apoor: It was f̂ *r
Delhi and neighbouring States.

Shri €k>palaswami: We do not,
as a matter of fact, know when re­
covery may become necessary in 
U ttar Predesh. We cannot leave it 
out of the Act altogether. If it draws 
a blank, it is all to the credit of 
Uttar Pradesh. But that is not a 
reason for dropping it from this. If 
it becomes necessary, to take steps 
under the Act in Uttar Pradesh in 
respect of any particular cases in 
the future we must have the powers 
to do so.

Then there was a question asked 
by the same hon. Member as regards 
Kashmir. As a matter of fact, the 
Kashmir Government, on account of 
the obstacles in regard to enactment 
of Central legislation which exist at 
the present moment, has got an Act 
of its own more or less on the lines 
of our Act, and action is taken under 
that Act for making recoveries. But 
we negotiate the procedure even oni 
behalf of the Jammu and Kashmir 
Government with the Pakistan Gov­
ernment.

My hon. friend Mr. Guha referred 
to East Bengal.

Shri J. R. Kapoor: Could we be told 
something as to what is happening 
in the so-called ‘closed areas* of Pa­
kistan?

Shri Gopalaswami: Closed areas? 
They are closed only to people other 
than social workers of either coun­
try, so that if a social worker wants 
to go into the closed area for the 
purpose of working under the provi­
sions of this Act that permission is 
easily obtained on both sides.

So far as East a»id West Beugsl are 
concerned we have had a long drawn 
out, series of negotiations in which our 
Central Minister at Calcutta and 
Pakistan’s Central Minister under the

Shri A. C. Gnha: May I ask if
there have been many cases of ab­
duction recently in East Bengal? Has 
the hon. Minister received any re­
ports?

Shri Gopalaswami: I do not know 
about ‘many*. I dare say some re­
ports have been received, but the 
figures have not been so alarming as,, 
in any case, they continue to be 
alarming on our western border.

Then my hon. friend Mr. Guha 
referred to the Dacca Home, l^e 
have not been very happy over that 
matter ourselves, and as a result of 
various approaches from us it has 
been arranged that an officer of the 
Ministry will soon be going to Dacca 
to look into the matters and report 
on what should be done. Something, 
I hope, will happen after his visit is 
concluded.

My hon. friend Babu Ramnarayan 
Singh wanted to know what the num­
bers are of women and children still 
to be recovered on either side. Well, 
as I have on many previous occasions 

explfifined to the House, it is 
not possible to give any accurate 
numbers. As a matter of fact, the 
numbers estimated both on our side 
and on the other side have run into 
several thousands and It is not pos­
sible to say whether we can rely on, 
those figures completely. But that 
there are thousands still to be re­
covered. I think, might be taken for 
granted. The oply evidence for the 
fact that there are such large num­
bers to be recovered Is the actual 
number of recoveries we are mak­
ing from day to day.

I think he wanted to know also 
about the kind of machinery that 
we have on the other side. We have 
got a Home for recovered non-Mus­
lim women and children In Lahore 
where all recovered people are 
brought and kept before they are 
shroffed and sent to tfaeir respective
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relations in India. We have also §ot 
a team of social workers who with 
the ipermission of the Pakistan au­
thorities go out into the interior and 
help their officers in making recover­
ies of our women and children who 
are found abducted there. It is a 
question of the machinery working 
in harmony with the machinery that 
is put on this duty in Pakistan. On 
the whole those who guide and run 
our own organisation have estab­
lished very happy relations with the 
officers actually engaged in this work 
on the other side. Of course there 
are officers in Pakistan who do not 
willingly co-operate in this kind of 
work, but all that is possible is done 
for getting over their objections or 
indifference and a good deal of sub­
stantial work is being done.

Babu Ramnarayan Singh: Are we
Incurring any expenditure there?

Shrl Gopalaswami: Yes, we do
incur some expenditure on the other 
side. But the bulk of our expendi­
ture is in our own area.

Babu Ramnarayan Singh; May I
know the approximate amount of 
expenditure in Pakistan?

Shrl Gopalaswami: I am afraid I
have not got the figures here, but I 
could And that out if necessary.

Shrl J. R. Kapoor: I suppose the
expenditure that we are incurring in 
Pakistan is over our own social 

workers. *»1
Shrl Gopalaswami: Yes, and we

have got our own Home there—just 
as there is a Home in our limits 
which is their expenditure.

Shrl R. Velayudhan: As regards the 
number of abducted women recovered 
that is glvcfti in the statement 
here—there was also a report in the 
press about the numbers actually pub­
lished by the Search and Service 
Organisation periodically—it is a 
very serious thing that a certain 
number of women are brought into a 
particular camp, say twelve, and out 
of that six are taken to another 
camp, and in that way the number 
is a concocted number and is not 
the actual number of abducted per­
sons recovered.

Shrl Gopalaswami: Sir, I protest
against the word ‘concocted* which 
my hon. friend has used.

Slirl R. Velayndhan: It appeared 
in the press also. I only wanted to 
bring it to the notice of the House

and wanted to know whether there 
was any truth in it, because the hon. 
Minister himself does not know how 
many persons are working m this 
Search and Service Organisation.

Shrl Gopalaswami: I think the hon. 
Member would have enhanced his re­
putation if he had straightway with­
drawn that word. But as he is not 
prepared to do so I must emphasize 
this protest for his using a word for 
wiiich he has absolutely no justifi­
cation. Periodically press notes are 
issued from the organisation that is  
responsible for this work. I would 
put it to him that every figure that 
is given there is absolutely accurate. 
There is no attempt at boosting and 
trying to get more credit than what 
the actual figures indicate. Those 
people who are engaged in this work 
are selfless workers and it is certainly 
outside the line of their activity 
to try  to concoct things which you 
may expect from people who have 
got other motives for doing, this sort 
of work. I would refer to the com­
pliment that my hon. friend Mr. 
Kapoor paid to the head of this 
organisation on our side. She is sf lady 
who has given her life to this kind 
of work, made immense sacrifices, 
and taken risks of all kinds. She 
has established the best possible re­
lations with those from whom the 
best work could be expected on be­
half of our women and children on 
the other side. To charge her and 
her assistants with trying to concoct 
figures is an offence which cannot 
be condemned in measured terms.

Shrl R. Velayudhan: May I brin?
another . . . .

Mr, Speaker: Order, order. Let
the hon. Minister proceed.

Shrl Gapalaswaml: I do not think 
I have to answer any more questions. 
I am thankful to the House for thp 
sDirit in which they have received 
this very simple piece of legislation 
and I hope it will be passed as 
moved.

Mr. Speaker: The question is:
‘‘That the Bill to amend the Ab­

ducted Persons (Recovery and 
Restoration) Act, 1949, be taken 
into consideration.”

The motion was adopted.

Mr. Speaker: Now, we will take
the Bill clause by clause. I think I 
may put all the clauses together.
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The question is:
“That clauses 1 to 3, the Title 

and the Enacting Formula stand 
part of the Bill.”

The motion was adopted. 
Clauses 1 to 3. the Title and the En­

acting Formula were added to 
the Bill.

Shri Gopalaswami: I beg to move: 
‘'That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

IS FEBRUARY 19^2 m

MADRAS PORT TRUST (AMEND­
MENT) BILL. ^

The Minister of State for Trans­
port and Railways (Shri Santhanam):
I beg to move:

“That the Bill further to amend 
the Madras Port Trust Act. 1905. 
be taken into consideration.”

This is a purely formal Bill. For­
merly, there were the South Indian 
and M.S.M. Railways. They have 
been amalgamated into the Southern 
Railways. We are now providing that 
instead of the General Managers of 
the M.S.M. and the South Indian 
Railways, the General Manager, 
Southern Railway may be a member 
of the Port Trust. There is nothing 
more to be said about this.

Mr. Speaker: The question is:
“That the BiU further to amend 

the Madras Port Trust Act, 1905, 
be taken into consideration.”

The motion was adopted.
Mr. Speaker: I may put all the

clauses together.
The question is:
“That clauses 1 to 3, the Title 

and the Enacting Formula stand 
par of the Bill.”

The motion was adopted.
Clauses 1 to 3, the Title and the En­

acting Formula were added to 
the Bill.

Shri Santhanam: I beg to move: 
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

BOMBAY PORT TRUST (AMEND­
MENT) BILL.

The Minister of State for Trans­
port and Railways (Shri Santhanam):
I beg to move:

“That the Bill further to amend 
the Bombay Port Trust Act. 1879, 
be taken into consideration.”

This is a similar Bill. Because of 
re-grouping of Railways, the old 
Railways have ceased to exist and 
new Railways have come Into ex i^  
tence. We are substituting the new 
General Managers for the old.

Mr. Speaker: The question is:
“That the Bill further to amend 

the Bombay Port Trust Act, 1879, 
be taken into consideration.”

The motion was adopted.

Mr. Speaker: The question is:
“That clauses 1 and 2, the Title 

and the Enacting Formula stand 
part of the Bill.”

The motion was adopted.
Clauses 1 and 2, the Title and the 

Encting Formula were added 
to the Bill.

Shri Santhanam: I beg to move:

^  “That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

Mr. Speaker: Then we tak^ up the 
other item. Is the hon. Minister 
not mdving the Resolution?

The Minister of State for Trans­
port and Railways (Shri Santhanam):
No, Sir.

Mr. Speaker:
the matter.

Shri Kamath
Not today, or not

There is an end of

(Madhya 
at all?

Pradesh):

The Minister of State for Parlia­
mentary Affairs (Shri Satya Narayan
SInha): Not at all.

Mr. Speaker: Now we proceed to
further legislative business.
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The Deputy Minister of Works, Pro­

duction and Supply (Shri Burago- 
hain): I beg to move:

'T h a t the Bill to provide for 
the requisitioning and acquisition 
of immovable property for the 
purposes of the Union, be taken 
into consideration.**
I think a brief explanation is neces­

sary to show why it has become ne­
cessary for Government to sponsor 
this Bill and why it should have done 
so at this particular juncture. The 
House is well aware that the Central 
Government does not possess all the 
buildings that it requires for its use 
in the country. During the war, the 
Central Government had to rely on 
the Defence of India Act and the 
Rules that were made under it to re­
quisition lands and buildings which 
were needed for the prosecution of 
the war. It was under this measure 
that the Central Government and the 
State Governments requisitioned 
lands and houses for their use. How­
ever, they continued to retain pos­
session of the buildings and lands, 
and what is more important, they 
added fresh structures to the existing 
buildings and sometimes built upon 
vacant lands that were requisitioned 
during the war years. So, when the 
Defence of India Act and the Rules 
lapsed, some kind of a legal void was 
created, and to get over that diffi­
culty. an Ordinance was promulga­
ted and later on, that was converted 
into an Act which is called the Re- 
quisiyoned Land (Continuance of 
Powers) Act, 1947 which was enacted 
by Parliament. This measure made 
it possible for all requisitioned lands 
and buildings to be continued under 
the control of the Government. This 
Act, however, suffered from a major 
defect inasmuch as it did not em­
power any fresh requisition. It 
merely ensured that buildings and 
land already requisitioned. . . .

Shri Kamath (Madhya Pradesh): 
On a point of order. Sir, I am afraid 
there is no quorum in the House.

Mr. Speaker: Yes. I think I shall 
have to ,wait for some time.

SM  Bttragohaln:
now?

Mr. Speaker: Yes. 
quorum,

Shri Buragoliain: This Act, I was
saying, did not fo far enough, for it

May I go on

Now there is
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merely ensured that the buildings 
and lands already requisitioned dur­
ing {he period of the war, to be kept 
under the control of the Govern­
ment. It did not empower the Gov­
ernment to requisition fresh property 
in the country. But the belief that 
was entertained that the administrar 
tion that had expanded during the 
war years would shrink to normal 
proportions also did not materialise. 
Indeed, with the establishment of In­
dependence, more responsibility fell 
on Government and to discharge this 
new burden it had to look for fresh 
buildings and lands. It was, there­
fore, felt necessary to have powers 
to requisition properties so as to 
enable Government to discharge these 
additional responsibilities that had 
been cast on them. This demand 
was felt more in the Capital and so 
a measure was enacted in 1947 and 
that is the Delhi Premises (Requisi­
tion and Eviction) Act, 1947. This 
Act gave power to the Central Gov­
ernment to requisition fresh buildings 
in Delhi only. It had also to be ex­
tended from time to time, and as 
the House is well aware, last time 
it was done during the last session. 
It was felt, therefore, all the time by 
Government that a similar legisla­
tion to requisition and acquire pro­
perty elsewhere In the country should 
also be obtained. This aspect of 
the matter, this need for getting lands 
and buildings for use by Government 
was further, emphasised on the inau­
guration of the Constitution in 
January, 1950. According to entry 
No. 36 in the Seventh Schedule to 
the Constitution the acquisition or 
requisitioning of property, except for 
the purposes of the Union became 
exclusively and entirely a State Sub­
ject. On the other hand entry 33 
in the Union List In the Schedule em­
powered the Centre to acquire or re­
quisition property for the purposes of 
the Union In the whole country. It, 
therefore, became clear that the Cen­
tral Government could not rely, as 
it had done before, on the State Gov­
ernments to requisition or acquire 
property on Its behalf.

It was at this stage that Gov> 
emment look up for consideration 
the enactment of a comprehensive 
legislation on this question, not only 
vesting powers with the Central 
Government to requisition and ac­
quire property, but also to define 
clearly in terms of the provisions of 
the Constitution the principles of 
compensation to be paid for proper­
ty so requisitioned or acquired. Go­
vernment was, in fact, ready to in­
troduce a legislation of this kind in 
the present session of Parliam ent
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But before Parliament could meet, 
a judicial decision given by a High 
Court in a particular case made it 
quite clear that the State Govern­
ment had no power to requisition pre­
mises for any purpose of the Union, 
even if it be for the allotment of a 
building requisitioned for the purpose 
of use by a Central Government 
servant. This created a very diffi­
cult position for the Government as 
a large number of houses in Bombay, 
Calcutta and other important cities 
in the country had been made avail­
able by the various State Govern­
ments at the request of the Central 
Government. In order to get over 

this difficulty an Ordinance called 
the Requisitioning and Acquisition of 
Immovable Property Ordinance was 
promulgated on the 25th of last 
month. This Ordinance really em­
bodied the proposals which had been 
under consideration of the Ministry 
for some time for a comprehensive 
legislation on the subject. The Bill 
which is now before the House seeks 
to convert that Ordinance into a re­
gular Act.

The main features of this Bill are 
as follows. It empowers the Central 
Government to requisition or ac­
quire any immovable property which 
it deems proper, under certain spe­
cified and well-defined conditions. It 
does not, however, empower the 
Central Government to ..........
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ted with tkre determination and pay­
ment of cojnpensation have been laid 
down after consider^ible am ount of 
thought and these will be found in 
clauses 8 and 9 of the Bill. I am 
quite clear in my mind that these 
provisions will ensure to the Central 
Government the use of the land and 
buildings it needs and also give a very 
fair deal to the owners from whom 
the property is taken over by Gov­
ernment. If any safeguards were 
needed, they will be found in clauses
10 and 11 of the Bill which provide 
for appeals against orders of requi­
sitioning and the determining of the 
compensation. While the Bill vali­
dates every requisitioning made by 
the State Government for the purpo­
ses of the Central Government, it re­
moves from the Statute Book the un­
satisfactory Requisitioned Land (Con­
tinuance of Powers) Act, 1947 and 
the Delhi Premises (Requisition and 
Eviction) Act, 1947 which had only 
very limited application and could be 
applied only to Delhi. This Bill, as 
its very title implies, is a requlai- 
tioning and acquisition measure. The 
powers which the Central Government 
must have for the purpose of evic­
tion are sought to be given under 
the Government Premises Eviction 
Act of 1950 which is being suitably 
amended by changes mainly of a 
consequential nature, to give the re­
quisite powers to the Central Gov­
ernment.

Sardar Sochet Singh (P.E.P.S.U.): 
Sir, there is no quorum in the House. 
There are only 28 Members in the 
House now.

Mr. Speaker: Yes, but I think
hon. Members may better invite my 
attention by passing on a chit to me, 
instead of rising on a point of order. 
I may send my emissary round 
sometimes and get the Members in. 
I cannot merely see to the number of 
Members present; I have to attend 
to the business going on. If an hon. 
Member prefers to attend to the 
matter of the number of Members 
present, he may kindly do so and also 
invite my attention by a chit so that 
it may not interfere with the work 
that is going on.

The hon. Minister may go on.

Shri Buragohain: I was saying
that the Bill would give powers to 
the Central Government to requisi­
tion and acquire property under cer­
tain specified circumstances. It 
does not, however, empower the 
Central Government-to act in an ar­
bitrary or unreasonable manner. The 
principles and other matters connec- 
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I do not want to take up any more 
time of the House. I would merely 
conclude by sa3in g  that the assur- 
ancestfeat_,iKere g i v e n o n  behalL.oi 
th T T T o ^ rn m g n t whpn the Delhi jPre- 
ffllses (Requisition and Eviction) Act 
was under discussion during last ses­
sion will not be affected in any man­
ner by this measure. The machi­
nery to give effect to those aisur- 
ances is being set up and in it some 
hon. litfembers of this House are also 
going to be included, and I hope that 
with their co-operation it will be pos­
sible for Government to make tMs 
business of requisitioning and eviction 
in Delhi a more or less satisfactory 
affair.

M r . Speaker: Motion moved:
‘‘That the Bill to provide for 

the requisitioning and acquisition 
of immovable property for the 
purposes of the Union, be taken 
Into consideration.”
Shrl Nairtraddln Ahmad: (West

, Bengal): There has been an unfor­
tunate tendency in this House for 
the Government to come forward for 
the e>Xk»i8ion of the lives of tempo­
rary measures. This measure. In lt«
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inception, began with the t)efence of 
India Act and Rules. That was 
done under war time conditions, and 
requisitioning and acquisition ot 
houses were necessary for th6 pro­
per conduct of the war and the safe­
ty of the State. After that in the 
year 1947 an Act was passed (Act 
XVII of 1947) called R ^uisitioned 
Land (Continuance of Powers) Act, 
1947. It re-enacted as a temporary 
measure the essential provisions re­
lating to the requisitioning of land 
and houses under the Defence of 
India Act and the Rules. That was 
also supposed to be a temporary 
measure. The obvious assumption 
on the part of the Government then 
was that by the time the Act lapsed, 
the need for the continuance of pro­
visions like these would be gone, bat 
again at the end of the expiration of 
that period, we find the Govern­
ment in the same position as it was 
in 1947. Requisitioning of land looks 
very simple in the eyes of the Go­
vernment but it causes a* great deal 
of hardship to owners of houses.

I

[Babu Bamnarayan Singh (Bihar): 
Right.]

Shri Naziruddin Ahmad: The
House will please consider the situa­
tion. The requisitioning of houses 
can only be sanctioned on a tempo­
rary basis. The Government should 
launch upon a building programme. 
It must have all tjie buildings it re­
quires.

[M r . D e p u t y  S p e a k e r  i n  the Chairl

On the other hand, the hon. Mini»- 
ter has explained that the Central 
Government does not possess all the 
buildings it requires. He seems to 
be under the impression that a mere 
statement that the Government does 
not possess all the buildings it re­
quires is enough for the House to 
authorise it to requisition houses. 
There has been a large influx of re­
fugees on account of the disturbances. 
The cry has been insistent in this 
House as well as outside the House 
for building all the houses which the 
Government requires, for building 
all the houses required for the re­
fugees but nothing has been done. 
I submit that requisitioning of houses 
creates a great deal of hardship to 
the people. In fact, whenever a 
house is requisitioned, the rent paid 
is not proportionate to the amount 
of expenditure which the owner had

incurred. It reduces the available 
space for occupation by outsiders 
ond non-Government people, and 
t h e r e f o r e  it c a u s e s  a  g r e a t  d e a l  
o f  difRculties to the tenants and 
landlords. There have been insis­
tent prayers, as has been disclosed in 
the House itself, in Delhi for per­
mission to build houses, but permis­
sion would not be given for one rea­
son or another, mostly of a techni­
cal nature. It was disclosed by the 
late lamented Member, Mr. Desh- 
bandhu Gupta, that permission was 
given in certain circumstances m 
certain cases but was refused under 
similar circumstances in other cases. 
He definitely made the allegation 
that corruption was at the root of this 
discrimination. Now in spite of 
these allegations in the House, noth­
ing has been done to create the con­
ditions which would not necessitate 
the House agreeing to extensions of 
this Act. Government has failed tn 
its elementary duty to provide for 
its own housing, and naturally ten­
ants and owners of houses are highly 
dissatisfied with this state of affairs. 
I wish to draw the attention of the 
House to this unsatisfactory state of 
affairs. The Government must 
build all the houses it requires. It 
has ample resources. It has enor­
mous money. There is the Finance 
Minister who thinks in terms i f 
hundreds of crores of rupees. So, 
money is there. Government has 
all the building resources^ and mate­
rials. All that is needed is a little 
quickening of the process of buildr 
ing. That has been harped in the 
House for a long time, but nothing 
has been done. I submit that the 
life of this Bill should be limited to 
a very short time and that the Gov­
ernment should make up its mind to 
own the buildings which it really re­
quires. No good case has been made 
out for a Bill of this nature which 
really extends the provisions of the 
older Act, though it comes in the 
shape of a new Act. How long, I 
ask, is the Hoi:se to sanction the con­
tinuation of this measure. There are 
certain Acts, the continuation of which 
would be reasonable and the House 
has shown its readiness to support ex­
tensions where needed. But I ask the 
House to consider whether it should 
go on extending the periods of Bills 
and Acts without sufficient and ade­
quate reason.

Shri A. C. Gaha (West Bengal): Our 
experience of war-time measures has 
led to a good deal of misgivings about 
this Bill also. I think that on two 
occasions I had brought before the
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House the case of Panagarh in the 
district of Burdwan in West Bengal. 
Fifteen thousand bighas of good and 
culturable land were first requisition­
ed on the condition that the tenant 
would be paid crop compensation 
every year and the land would be 
restored to them in the original con­
dition within six months after the 
cessation of the war. Crop compen­
sation was given only for two years 
and after that, the tenants have not 
been receiving anything, and further 
they were told that the Government 
had acquired the land. Most of the 
tenants did not receive any compen­
sation because the tenants were mere 
tenants; they were not the landlords. 
Here also in this Bill the compensation 
is to be paid to the landlord and not 
to the tenants. In Panagarh where 
about 15,000 people were affected, 
compensation was given mostly to the 
landlords and not to the tenants, and 
I have on several occasions brought 
this matter to the notice of the De­
fence Minister but I did not get any 
redress from him. Then only when I 
wrote to the Prime Minister on this 
matter, did the Government move 
in the matter and took certain steps. 
Then in reply to a question of mine 
on the 28th March last year, the 
Deputy Minister of Defence replied 
that 2,677-13 acres of land were re­
quisitioned, that 2,210*35 acres had 
been derequisitioned, leaving 466*78 
acres still to be derequisitioned. The 
2,210-35 acres which were derequisi­
tioned were not handed over to the 
original tenants. As to how the land 
has been disposed of you can get 
some idea from the Minister’s reply 
to another part of the question: “Yes, 
a portion of the acquired land was 
leased out by auction for agricultural 
purposes to the highest bidder.” And 
this highest bidder in this case was a 
military contractor and I have reason 
to believe that he was some relative 
or somehow connected with the officer 
who was responsible for the disposal 
of these contracts. This land was 
under the control of the Military Estate 
Officer who was posted in Bengal, 
whose headquarters were at Barrack- 
pore. The highest bidder was not one 
of the tenants who were * evicted. 
Can there be anything more unjust 
than this that abont 15,000 men were 
evfrted when the Oovornment had re­
quisitioned the land and that land was 
not subsequently given to them but 
to somebody else, to some rich per­
son who had become richer due to 
war contracts.

During my election campaign I have 
come to know of similar cases In 
West Bengal. I can cite some cases 
in Habra, where there is a refugee

colony. There are large tracts of 
land there unutilised as refugee colony, 
in regard to which some private 
parties are being favoured with leases 
of the land which was once requisi­
tioned and acquired by the Govemr 
ment. There is also a similar tract 
of land in , Kancharapara in Nadia 
where the same state of affairs pre­
vails. Most of the tenants are Ben­
galee Muslims in Habra, in Burdwan 
the tenants are Bengalee Hindus and 
in Kancharapara most of the tenants 
are Bihari Chaudhuries. It Is not a 
question of the Province from which 
they come or their religion but a 
question of the rights of the tenants. 
I do not know whether this measure 
will give any more protection to those 
tenants who will be ousted by it. It 
is not a question of requisitioning 
buildings but also a question of requi­
sitioning large tracts of land, mostly 
used for agricultural or residential 
purposes.
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As for the requisitioning of town 
houses, last year I brought to the 
notice of the hon. Minister in charge 
of this Department the case of a gen­
tleman who had rented his house to 
a Government officer about 12 years 
ago. After three years that gentle­
man wanted the house for himself 
but the Government officer managed 
to make the Government requisition 
the House. Thus for the last 12 years 
the gentleman has not been able to 
get the use of his house, though he 
had no other house to live in at Cal­
cutta. It was a case of sickness in 
the family of the gentleman for which 
he had to move the family to Calcutta 
for medical treatment. I appealed to 
the Minister for the release of the 
House but the Minister replied that 
it was not possible for the Govern­
ment to derequisition the House. Is 
this the way . that Govern­
ment should requisition a house and 
not release it for the owner’s own use 
for 12 years? This Is not the way 
in which a democratic Government 
should behave with its own subjects.

The words “competent authority” 
used in clause 3 is u peculiar term 
which the Government has devised 
and we have seen it in other enact­
ments as well. Anybody authorised 
by the Government would be the com- 
netent authority and will have the 
jurisdiction of the civil court and he 
will have civil and executive autho> 
rity. It says here:

"*the competent authority shall 
rail upon the owner or any other 
person who may be in possession 
of the property by notice In writ­
ing to show cause. wttMn W days
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of the date of the service of such 
notice on him, why the property 
should not be requisitioned.*^

As an instance how notice is served 
I might cite a friend of mine who 
had a small plot of land in a village. 
He was not residing in that village 
and only after the land had been ac­
quired he came to know about it. 
(Interruption) It was about 40 miles 
from Calcutta. He approached Dr. 
B. C. Roy and on his intervention 
that land was released. This is the 
way in which notice is being served 
by Government officers. Giving such 
a drastic power to the competent au­
thority, namely that within 15 days 
he will acquire the land and take any 
measure he likes, is too much.

In another clause it says '*Any de­
cision or determination of the Central 
Government unpler sub-section (3) 
shall be final and shall not be called 
In Question in any court.” It has 
also become the fashion of the Gov­
ernment to take away the jurisdiction 
of the court.- Why should the deci­
sion of the Government regarding the 
civil property rights of a citizen be 
final and be outside the Jurisdiction of 
a court? I beg of you to consider 
how it can be justified on the part 
of the Government tiiat they should 
take the power of the civil court.

I have already spoken about com»- 
pensatlon. Clause 8 relates to the 
principles and method of determi­
ning compensation. The provisions 
are all right but there is no mention 
of the tenant who may be ousted or 
evicted. Everything is for the land­
lord. I should submit that this 
House should not pass a legislation 
unless the compensation of the 
tenants who will be evicted is assu­
red. (Interruption) In Bengal any 
tenant cultivating the land cannot be 
ousted.

Under clause 12 the competent au­
thority and arbitrator shall have all 
the powers of a civil court. I can 
understand the power of the arbitra­
tor who may be selected by the Gov­
ernment. The qualification is that 
he must be a man fit to be employed 
as a High Court Judge. I do not 
mind giving power to the arbitrator 
but vesting the competent authority 
or any officer of Government with the 
lurisdictlon of the civil court is too 
d ra ^ c  and shcHild not be approved of 
by thJp House.

Clause 13 reads:

‘T he Central Government or the 
competent authority may, with a 
view to carrying out the purposes 
of section 3 or section 6 or sec­
tion 7 or section 8, by order re­
quire any person to furnish to 
such officer, as may be specified 
in the order, such information in 
his possession as may be speci­
fied relating to any property 
which is requisitioned or acquired 
or intended to be requisitioned or 
acquired under this Act.”

This invests drastic power with the 
Central Government as well as with 
the competent authority. The com­
petent authority has been placed on a 
par with the Central Government. 
Whatever the power the Central Go­
vernment is taking under Uiis Bill 
they are generous enough to give the 
same power to the competent autho­
rity, who may be an official drawing 
only Rs. 500 or so. In view of the 
public morality now prevailing not 
only in Government service but also 
in public life I do not think such dras­
tic power should be given to any 
officer. I would therefore request 
the hon. Minister not to rush this Bill 
in this form. It should be sent to and 
thrashed out in the Select Committee. 
I am not here to plead for the right 
of private property. I do not mind 
the clause in the Constitution being 
amended regarding the abolition of 
zamindari. There the Government 
wanted not to annoy the vested in­
terests. There the Government has 
faltered and has been unduly cau­

tious. But when the property rights 
of the poor tenants or poorer sections 
of the people are concerned that the 
Gk)vemment should have the right to 
go to any length is what I object to. 
It is there that my objection lies.

With these few words I record my 
protest against the provisions of this 
^11 and I hope the hon. Minister 
will send this Bill to a Select Commit­
tee and there the whole question may 
be thrashed out.
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T5T t  I

4 P.M.

«(ft vnwr: 'iftw’P M<M>i4i 1

t i f  THWITWW filf  : ^  |f ,  «?fe5T 
<m*¥ i ?n?l>TT%f̂ WI5tt<Tf»WTTT- 
Tihr *ft3T *fter few t*n aftr tfsr 

^  VtW % VT & %5TT aftr 
W arfenm ^  «mr ^  >ii si^t 
f t#  *lrt»IT I sS$$V #  WT WT
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f r  ^  m i  sptttt

I r̂»irrf̂  4 arnr ^
SHR ^  ^  I

W  J|?T aTTJH 3fk

^  5> ^  ^255
^  «Ft ^  «IT, ^  ^

3 T ^  *ft, ^  tpi?
^nairtV s tw T  ^  BTk ^  % qrW

^  # ftf ftFRf
fw  5rni I

q«P »TR5ft^ OTW :

*1̂  t

m  Tw in?:wr»i f tr? : ^  ?n?

^  irre, t  ^  jtht i r f w
^  ^  *R5IT t ,

1J^ ^  'TWT ^  ^  H
JPIT 53tT I ^  ̂  TOT WIWII «fk

gw % if am ^  I Jm w
«rZ*TT ^  ^  WT «TT pp
am *Ft f% W  T̂TTTT % aft
r̂r<prft amRH f , ^  ^  f? ^

«PT^ 11 »T? ^
I  f% ^  arfwT ^  %

^  ^ n w ?ft % ?n«r <TT ^  

WK ^  aftr w  3 j f t ^  
qjt f  55H % 3it ^RvrCt
3fiB97H arm % 3fk
fHPRR m m  ^  ’n f^  i ^  ^ 
^  ^  arftwrc spT ^  % jRT
^  I 4 an^ f»i% ’PIT «i>t ?RT 3iH ^  
5<!n3; ft? % T in#  ^  sftn 

«pr FJHFT fw f % p i f  ^̂ ?T5r
^  8 1 ^  ^5iT# % ^

^  «IT aftr ^
ftr^T «rr ftr 31^ ^  an??»ft
Sftt ^  5Ur ^  SFt 3 T ^  ^

^  *?fy ?rT^3r*f^Tr3nT 
VRrt ^  *ijft 5 , ^  ^

^tP w  ^  f t  snipft I 4k  ^

^  5nTHT «rr, ^  ^  ?ft ?h?pk  # 
arfssnx w  JT#r ft>̂ rr, %ft>5T snr 

^  5T t  aftr 5f ?P:t r  Vt gw ̂ 3T#T 
«ift îr̂ T5T t .  5Hf ^  m x
t  ^  3r#T t?j?ff ^  ^  ar? 3nftTT
«ft, n f  t  I afh: ?n?pn:
«Pt arPTT ftnn gair ^prt ift iik  ^  
T̂9TT ^ I >̂T ^ f%

^  <anf  ̂ I ’TTf ^  f  % ![?r «Ft 
^  3TFIT ^rrf^ , %ft»T 

JRT cfr t  S?fr ^  'TRT ^
^  pn -^rf^ artr w  ^  ^  *PT 
^  •anf^ I

^nmf^ ^  #

af?T ^  ^  T?r t  I ^  TT f^]|R 
’FrWfe r̂ a#k ?r?3rn: % ?TT̂  
^ ^  5>TR farr «rr ftfww % 

>TT̂  ^  aftr ^
?#|iff ^  'T?*rr, ^  <Pt

*i5t T # T  ^  3rnpfr ^  f f f f t  gpfl^T 
firMt I Land for land, house for 
house, building for building.

517? aftr gft
3t*M  ^  ^rnnft tii^ff *i>t, ^  ^

ftr%*ft arh: %
»WR w »t ^  ^  5? * n m  ftrs»r i

t  sm r̂ w  ^  5® «ft?T
^  ^  ^  I. ’WH 5Tt ^
f % SR  ̂*RiK 5ft ar*T T  ̂t , 
aiTT ^  ^  ^  ^  ?r(hFT
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SRT̂  t' I ^ arassr̂  ?r ^  ^  ^  
3ftr ^  ^  31^ 5Tf> ^5^

m  Tim t  ^  «?T f% ^  M t  ?T 
FTnr <ii«i ^  v t  3)<k srnr 

« |ftw  55q?fv ^  e ft ^  # T  fm R  f^R P ft 

^  ^  ^  ^  3rr?*ft ^  ^  3R^

5^ % ^TPPT ^P m  ^  P̂T
^  % (HHî Oi *«>t fT55cr ^  ^  ^  

wrc(, 5 :^  % m  q?crr t  f r
^  ?  f  iRTf ^  ftr ^  3iq# *PFR 

sprr ?ft v t ^ a r  ^  snrn 

a fk  ^5f*fiT ^  w 5Tff 3tT?rT rft
l*ft (̂ wn ^  T? '*ilcfl I

5ft <nft^ ^  ^  5R9i ?r
*Rw t  ^  %

r̂, ?.<4ol v^r '^iini 5  ^  ^  
w m  #  T ^  I w  % siK #■ ^irnra- 
^  Î’lrf  sTRft t  %  5*r 3 r m r  ^  
T ^ '51^; ^  5*  ̂ »li^ 5>TT

3T3ft̂  arsftJT 5R5 ^  SRPRT
m \i STRft i ' I an%T WT t  ^

finrr w . ^ w R  ^  5 n ^  w  ^
Tfr W  f% ^  ^  ’TTPT St? VK 

ssR? ^ m \  q ^ ,  ij? HR 
>PiT w tf tf  5 ? h ? ^  «FT vmr

^  T?r t  I v r WT * m ^  ftr
^n^HR ^  % *11^ % »WR
snrar % ark 3̂̂r % ?n«T ^  ?ft 5RT®Rr
WI 3(T  ̂ fti ^<t)|H W Tfrt^ 5*  ̂ 5 1 ^ , 

%f>p  ̂ ^  5>» ^  ^  I
4‘ ^Rirar 5 ftf 5R5 ^  sn  ̂?nnat
^  ^  ^  -^TI^, 3 T ^  3 1 ^  ^

1 aftr #«»ft 5PC? ift frr- 
T R  3nn: ^%»ft d t ij^ ^  5fpr ?J5tt 
^Tf^ ftr ^ tr ^  Vt iraf^ SITT̂
% 5>T *1  ̂ f  I 31? 5»T 5y>ir

is  ^S&^UARV i9$2 Acquisition of immovabie <̂W
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^  f  I ^  ft»T% ^  «rT n t  
i  f r  ^  ^  cRf %
q w .  t*TR«iO % r̂?j!Tr qf»fT 511̂  eft 

?rw 5: ^  ^  f  I

5»T f  3ftr 3TN ^  f  3ft 5̂ 1r(Y îrvTT 
^  TT ^  t  I Ilf ^nSTR fiTT^
?H7f!K w ^ ? » T 5 y W f
«pt *T5K iP7?ft ^rrf^, ^  ?r?jf|iT 
« p ^  n? ?R ^  IjftsJT

tRVH v t 3R m f e v i f t  ?TT5 
5nff, w a r  % ^  ^  ir r t

^  a fk  ^  % fC SJR t  aRRTT 

^  % r  ̂  ^  5>, 3 ik  3Prar
^  ^  ^  ftr ^ <thiO s r s ^  ^

^  J|TT 5 a rk  ?r»ft r̂ ar^ 
t  f*F jff  ?r^ qm  ^ T ^ ,

W  Tt ?ft ^  «̂>7?TT ^ fT ^  I

(English translation of the above 
speech)

Babu Ramnarayaii Singh: Sir, 1 
record my strong protest against this 
Bill and extend full support to what 
my hon. friend Shri Guha maintained 
m  this regard. I want that the Gov­
ernment should not be granted powers 
to that effect and hoi>e that all the 
hon. Members of the House will agree 
with me. My friend Shri Guha again 
and again talked of democracy. But 
where is democracy in our Govern­
ment, I ask? Gandhiji used to refer to 
the old British regime in India as a 
Satanic Government, but I would go 
so far as to suggest that our present 
set-up too is nothing short of a satanic 
Government. • I have no hesitation, 
whatsoever, in saying so and I believe 
all the hon. Members have the same 
view although it may be that they 
may not have courage enough to 
declare it. May I ask why is it that 
private houses are reauisitioned. It is 
not that the Government lack any­
thing. They have got all buildlr^ 
materials—iron, cement etc.—at their 
disposal. They have not to search for 
any engineers or contractors as they 
are all available to them. The Gov­
ernment if they like can build a 
structure within, say a fortnight. 
Under such circumstances how far is
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it justified that the houses built by the 
rich or the poor for their own use 
should be requisitioned by the Gov­
ernment? I say the Government 
should never get such powers, other­
wise it would follow that it is not the 
Government that is for the people but 
that the people are for the Govern­
ment. So far people had been ignorant 
of this fact. It is high time they should 
take some lessons from all these things 
and should no longer entertain false 
beliefs like the one expriessed byShri 
Guha, namely, that we have now a 
democratic Government. I for one 
never felt that ours was a democratic 
Government; yet we should proceed 
on the assumption that the Govern­
ment is to serve the society and not 
vice versa. Empowering the Govern­
ment in this manner would mean that 
we the thirty-five crores of people are 
here only to keep the Government 
running. Whether people are happy 
or not is none of their concern. Such 
a state of affairs must be put an end 
to at once. The Government and their 
officers must not be given such arbi­
trary powers. Leave the question of 
war-time. Then we had to protect 
ourselves agailist the enemy. B ut 
nowadays there is no war or anything 
like that. They say that they require 
certain lands and buildings for public 
purposes. I do not quite understand 
what they exactly mean by “public 
purposes’*. They should explain 
clearly as to why they want to re­
quisition those particular lands and 
buildings. Do they require them for 
the use of their officers or for cons­
tructing hospitals, schools, etc.?

Shri Kamath: They require for
public purposes.

Babu Ramnarayan Siagh: Mere
'puhlic purposes* would not do. It 
doos not behove the Government to 
get this Bill passed on the vague 
ground that they require such powers 
for public purposes. Let them 
analyse the term ‘public purposes’ as 
to what definite purposes are included 
therein.

For your information, Sir, I would 
like to cite an example which in­
volves a particular iiicident which 
occurred in Delhi. I was told that 
a certain gentleman wanted to acquire 
one Minerva Hotel in Delhi through 
one of his friends who happened to 
be a Government officer.

An. Hon. Member: Marina, not
Minerva.

Otlabv Ramnarayan Singh: Well, 1
do not quite remember; it may be 
Marina. Anyway it is an Incident

that occurred in Delhi itself. 1 cannot 
say what happened afterwards. I 
shall inform you Sir, further in this 
m atter alter I have made full en­
quiries. The object of my referring 
to this particular case is to bring to 
your notice the extent to which our 
Government officers have become cor­
rupt. It is, therefore, but necessary 

 ̂ that the whole question be thoroughly 
examined before finally deciding to 
arm the Government with such im­
portant powers. In case we do give 
such powers to the Government it 
should be seen that the officers who 
are likely to use them are most sincere 
and honest. We should ensure that 
they would not abuse the powers 
given to them.

May I in this connection give an 
example of my home district Gaya 
where during war-time the Govern­
ment had acquired about 15 to 20 
acres of land for constructing an 
aerodrome on the clear understanding 
that the entire land would be restor­
ed to the tenants as soon as the war 
concluded. Well, that was the time 
of war and therefore the action of 
the Government could be said to be 
justifiable to some extent. But so 
far as I know the land has not yet 
been restored to the tenants although 
the war concluded long ago. The 
Government seem to have forgotten 
the assurance they had given. What 
I mean to say is that all pros and 
cons of the m atter should be taken 
into consideration, as suggested by 
some hon. Members, before referring 
it to a Select Committee I for one 
believe that it should not be passed 
at all.

In my home district Sir, vast cons­
truction work is in hand under the 
Damodar Valley Corporation Scheme. 
The Government of India and the Gov- 
exl!]tment of Bihar had decided tha t 
the tenants whose lands, houses or 
buildings were to submerge in con­
nection with that project would be 
provided with alternative lands, houses 
or buildings, as the case may be. Now 
the houses that are being constructed 
for those cultivators, whose origi­
nal houses were taken by the Govern­
ment in connection with the project, 
are not so designed as to suit their 
requirements. As you all know in 
villages they build houses of a design 
different from the one found in the 
cities. I approached the authorities— 
and if I mistake not I also referred 
to it in the House—and told them 
that it would be better if a certain 
amount of money say two or three 
tl?rv»and was given to each such
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cultivator so that he may build the 
house according to !Ais own choice. 
But they would not i i r e e  to it. I can 
only re ^ e t  such unsatisfactory 
state of affairs. If  a fixed amount 
was paid to the tenant^ for construc­
ting their houses ftcoprding to their 
choice, contractors : ^ouid  not have 
come into the picture thereby depriv­
ing '.the officers of whatever bribes 
etc. they could get otherwise. That 
is why, I believe, this suggestion was 
not accepted. So the tenants are 
nsked to live In the houses built by 
contrafctors under the Damodar Valley 
Corporation Scheme. Not only Ihis, 
certain conditions are also imposed on 
them. They are prohibited to keep 
rattle there, cook food and so on. How 
funny those conditions are. After 
all what do they want? The fact that 
the entire villages were set up at the 
other places^ could be understood on 
the ground that their original places 
w ere.required in the public Interest, 
but there was no sense in getting 
these houses constructed through 
contractors and imposing various 
restHctions and conditions on the poor 
inhabitants. I think it is h i ^  time 
the Government should leave such 
tactics and take .^teps for the better­
ment of the society. They should 
know it for certain that people have 
resolved not to tolerate such things 
anymore. Now the conditions have 
become such that if the Government 
do not function honestly and effi­
ciently peoole are prone to turn them 
out. Let it not be forgotten that it 
wa.s the people and nobody else who 
made the Britishers auit India. T^e 
present Government is undoubtedly 
our own Government and it is also 
right that we should extend to them 
every possible help and co-operation. 
But the Government in that case will 
have to function as servants of the 
oeople and not as their masters. 
Everv step taken by the Government 
should be in the direction of people'*? 
welfare and progress. They should
notjjgjo anything that may encourage 
pufPrc servants to indulge in cor­
ruption and bribery. With this I
appeal to all the hon. Members not 
to let this Bill go through.

Dr. Pattabhi (Madras): I rise just
to say a few words in support of the 
very reasonable suggestion made by 
my hon. friend Mr. Guha. The woes 
of house-owners whose houses have 
been reouisitioned are as bad as the 
complaints against house-owners
whose houses have been de^requisi- 
tioned There is an element of zulum  
on both sides.
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Dr. Pattabhi: Yes, among both
parties. You want a house. You 
make the most urgent representation 
for the use of the house and when 
you get the house you let it out at 
your will and pleasure, I haye known 
one such case. I have known many 
more cases in which Government have 
unreasonably retained houses once re­
quisitioned for a long number of 
years. Whatever reason there may 
be for requisitioning house properly, 
during a time of war, certainly thern* 
is no reason for Government to re* 
quisition these houses during a tim'5 
of peace. As my hon, friend Ram- 
narayan Singh has said« they have 
got the command of money, labour,

’ skilled talent and materials. They 
must be able to build and it is not 
for Government to say when a man 
possesses more than one house as to 
which particular house he should live in. 
It is the choice of the owner of the 
houses to consider the extent of his 
family requirements and the comforts 
that be would like to command. It 
i.s for him to decide which house he 
should occupy.

Babu
sides?

Ramnarayaii Stogh: On both

I was asked to visit a certain house 
in Delhi some time ago and I did 
not want to accompany the gentleman 
who invited me, but I paid the vis?  ̂
very suddenly and I found eighteen 
members, young and old, all ^crowded 
in a house In which there were only 
one or two bed rooms but there were 
three or four couples. It is rather 
hard for people who are well-to-do 
and who have possibly got other 
houses to live like this in a crowded 
quarter and be deprived of a house 
in a comfortable area- All these 
matters require to be considered and 
there is no urgency about this Bill 
that it should be got through this 
House without going through the usual 
routine of a Select Committee. By 
all means Government must reserve 
to themselves soeciol powers to be 
exercised when justified, but at the 
same time the rights of the citizcns 
also must be conceded and I daresay 
the hon. Minister will see the pro­
priety as well as the wisdom of send­
ing this Bill to a Select Committee.

Shri J. R. Kapoor (Uttar Pradesh);
I want to associate myself with the 
very reasonable demand which has 
been made by my hon. friend Mr. 
Guha that this 31H should be care­
fully considered ISjr th^^ Com­
mittee. I t  is ihiportant? involves 
fundamental questfons b f r^nciples 
and policy and also involves questions 
of convenience and incbpvenlence. 
We have not got much busineaa 
to transact dur^  this bessiob ao4
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[Shri J. R. Kapoor]
we are proceeding in a very 
leisurely manner. The House is 
fully co-operatinfi with the Gov­
ernment in passing legislation almost 
without any long or unnecessary deli­
beration. It is the first time that an 
important Bill of this nature is being 
ronsidered by us and the request of 
my hon. friend would appear to be 
very reasonable and modest. Obvi­
ously, We do not seem to be feeling 
happy over this Bill, because it seeks 
to requisition house property and 
other landed property on a per­
manent basis. Hitherto, the enact­
ments on the subject were of a tempo­
rary nature. Their life was limited 
and we have always been expecting 
that sooner or later—sooner rather 
than later— t̂he time would come when 
this sort of legislation would not be 
on our Statute Book. After lapse of 
so many years, we find that i«nsrtead of 
those enactments being removed from 
the Statute Book we are being called 
upon to enact a permanent legislation 
on the subject. This iis, I submit, 
neither fair to us nor creditable to the 
Government. The Government could 
have adopted a good building pro­
gramme and it was expected of them 
that not only would they make suit­
able buildings for their own purposes 
but that they would also make build­
ings which they could - place at the 
disposal of the general public. I do 
not want to indulge in anv hard 
criticism in this last session of 
Parliament, btft I do submit that the 
hon,  ̂ Minister would be earning the 
gratitude of the House by acceding 
to this very reasonable request.

T shall quote one or two instances 
only to brin^ home to the hon. 
Mtniflter the necessity of referrine the 
Bill to a Select Committee. Ordinari­
ly. property is acquired under the 
T.and Acquisition Act. That Act is a 
permanent law on the subject. This 
Bill now seeks to do away entirely 
with the Land Acquisition Act so far 
as the Central Government is con- 
rer!K‘il Under defuse 8, T find that 
a person who is the owner of any 
property would bp naid compensation, 
not on the princinles enunciated in 
the Ijand Acouisitlon Act. but f:ntire- 
)y on n difTeront basis, and the basis 
seems to me to be to the disadvantage 
of the owner, Hecause in the other 
Act a p te io n ^ ^ ll b^ paid the market 
vrtlne plu« h^.een w . cent, whereas 
bore he 1^ 11  not., b^ paid anything 
over and^above the market value; 
rnffier. he will be naid verv much 

To if^nove and virtually to in­
validate, so far as the Central CrO\̂ -
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emment is concerned, the Land
Acquisition Act is an important 
matter of principle. May I point out, 
Sii; one more important sqint for 
consideration. Under clause 7 of the 
Bill th e ' Central Government would 
be the sole authority to decide
whether the acquisition of property is 
in the public interest or not. Under 
the Land Acquisition Act this has 
to be gone into by a properly consti­
tuted law court. The highest tribunal 
in the State is authorised to go into
this question in appeal. Here the
Central .Government, which always 
means some partfcular Government 
servant, is to be the final authority 
on the subject to decide as to whether 
the acquisition of the property is to 
be in the public interest or not. That 
I submit is going much too far. The 
jurisdictlpn of the civil court is going 
to be ousted absolutely by one stroke 
of the pen.

Now. these are very important 
considerations which must be 
thoroughly scrutinised apd should not 
be approved of in a light-hearted 
manner or in haste by this House. 
We are the custodians of the rights 
and interests of the public as muich 
as that of Govemmeol

[S h r im a t i  D u r g a b a i in the Chair:^

One Important fg
whicn atiention was arawn oy my 
hon. friend Dr. Pattabhi Sitaramayya 
is that the Bill does not make any 
provision for providing alternative 
accommodation to the person whose 
property is requisitioned even if he 
is living therein. This omission is of 
a drastic nature. I know of similar 
provisions in certain States which 
make specific provision for providing 
alternative accommodation. I should 
have thought that the Central Gov­
ernment would have taken a nptre 
compassionate view of things.

•
These are very important matters 

which must be carefully gone into 
and I would request the hon. Minister 
to accede to the suggestion of refer­
ring this Bill to a Select Committee,

Mr. Chaimum: Is the hon. Minis­
ter agreeable to the suggestion of 
referring the Bill to a Sclect Com­
mittee?

Shrl Bvragohain: The only diffl*
culty is lack of time. We have the 
Railway and the General Budgets to
be discussed. There are some 
important measures too which have 
tc be put through. But I might in
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deference Xq the wishes of the hon. 
Members make some kind of a 
compromise suggestion. Probably we 
can have some kind of an informal 
discussion tomorrow and if we can 
a^ree on some amendments to im­
prove the Bill, I shall accept them 
when the Bill next comes before the 
House. That will also save the time 
of the House which can be utilised 
for other measures.

Pandit Kunzru (Uttar Pradesh): I
have not understood the suggestion 
made by my hon. friend Mr. Burago- 
hain. Does he say that instead of a 
Select Committee there should be an 
informal conference? Why should not 
a Select Committee go into the matter 
and Mulsh its business in a day or 
two?

Shri Baragohain: If the Bill is
committed to a Select Committee the 
report of that committee has to be 
prepared and presented to the House. 
It will all take time.

Pandit Kunzru: What does it
m atter if the session is extended by 
a day? The matter is of the utmost 
importance.

A man may have only one house 
and Government m order to accom­
modate an officer of their own can 
ask this owner to vacate the house 
wi,thout being underi any ot>ligation 
to find alternative accommodation for 
him. Is thia fair? Are not the 
powers taken by Government too 
wide? Government are thinking only 
of their own convenience. Does not my 
hon. friend realise that in some 
instances in Delhi itself the power 
has been so used as to harass house- 
ownjers who were occupying their 
own houses? Yet» he, on the score of 
time, objects to the reference of the 
Bill to a Select Committee. I think 
it is the flimsiest ground that he can 
take in opposition to the very reason­
able suggestion made by my hon. 
friend Mr. Guha. The heavens would 
not fall down if the session lasts 
longer than the 5th March. What 
does it matter if we sit here till the 
7th March, say, in order to give ade­
quate consideration to a Bill of such 
importance and see ,that legislation 
that is passed is such as to meet the 
needs both of the Government and 
gf the public?

I think, Sir, that clause 3 as it is 
brought forward is Just imdiluted 
tijrranny. Government will exercise 
unchecked power. Any officer if he 
is displeased with a house-owner, or 
for the sake of a friend can always 
so use the power here as to harass

16 Acquisition of immovabie
Property Bill

the houseowner. Surely, this and 
the other matters referred 4o by the 
other speakers require full consideia- 
tion. 'iiiis is not a Bill that snoald be 
,passed today, or after an ijnformal 
conference at which Government may 
brush aside any suggestions that we 
make. 1 think a regular report should 
be made to the House, so that we may 
know the suggestions made by the 
members of the Select Committee and 
the extent to which Government has 
met the objectiottis brought lorwaTd 
here.

Mr. Chairman: May I know the
reactions of the hon. Minister?

6hri Buragohain: I shall accept
the proposal made by Pandit Kunzru 
provided the report of the Committee 
could be presented on Monday.

Pandit Kunzru: I suggested that
the consideration of the Jtull mi^?ht be 
linished in one day, but it may take 
two days and I do suggest that my 
hon. friend Mr. Buragohain should 
not insist on the presentation of the 
report of the Select Committee on 
Monday. What does it matter if the 
report is presented on Tuesday, or 
Wednesday? Members will, I am 
sure, be ready to meet at any time 
appointed by him, but he should not 
make the time-table so strict.

Mr. Chairman: I think the hon.
Minister has no objection to refer 
the Bill to a Select Committee, out 
since it is a matter of time I feel hon. 
members on the Committee would 
not mind meeting on Sunday.

Shri A. C* Guiia: I do not think
members would have any objection 
to sit on Sunday; but even then it 
may not be possible to finish the work 
by Monday. That is why I suggest 
that the time table should not be 
made so tight.

Mr. Chairman: I think the hon.
Minister should agree.

Shri Buragohain: The report of the 
Select Committee might be presented 
on Tuesday.

Mr. Chairman: That is a matter 
between the hon. Members and the 
hon. Minister.

Shri Kamath:
able.

He is al.vays reason-

Dr. V. Subramaniam (Madras): I 
just want to make some positive and 
constructive suggestions in regard to 
this matter. While I a^ree that the 
Central Government must have these 
powers of requisitioning property, I 
would like to say that these powers 
must be exercised only in abnormal
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times like war or when some other 
abnormal conditions prevail. It should 
not be that at each and every stage, 
as for instance when they want to 
have premises for a Post Office they 
ahould at once go in lor requisition­
ing. My suggestion is this: There
Are vast lands in military and canton­
ment areas, and there are large rail­
way (B class) lands available in each 
State. The hon. Minister for Works, 
Production and Supply should also 
take positive measures to construct 
Government buildings in each State 
for governmental purposes instead of 
utilising these powers of requisition­
ing. The Central Excise, the Postal 
and other Central departments 
require buildings in each and every 
State, and those buildings are required 
not for any temporary period but fo r ' 
many years to come: so that the
Work,s, Production and Supply Minist­
ry should take positive steps to 
construct such buildings and the 
Finance Ministry should also place 
adequate funds at the disposal of the 
Ministry for this purpose. These 
military and cantonment lands or the 
railway (B class) lands can be given 
to private owners, the Central Govern­
ment can even grant them some loans 
and the private parties can be 
encouraged to build big buildings 
according to the design given by the 
Government for its own purposes. 
Those buildings can be taken over 
after a period of, say, twenty years. 
There can be certain conditions that 
such buildings can be constructed by 
private parties, that they can let them 
to the Government itself, that Govern­
ment will pay rent or compensation, 
and that after a period of twenty 
years they will become Government's 
property. There must be some such 
arrangement so that after five, ten or 
twenty years the Government of 
India can possess their own buildings 
for their own purposes, namely for the 
Postal, the Central Excise and other 
such departments. These are some 
of the suggestions which I wanted to 
make, and I would like the hon. 
Minister, in addition to asking for 
these powers, to consider these sug­
gestions which are positive and cons­
tructive and which, if adopted, would 
greatly relieve the situation.

Mr. Chairman: Will the hon.
Member, Mr. Guha, move a formal 
motion for reference to Select Com­
mittee?

Shri A. C- Galia: I oeg to move:
**That the Bill he referred to a • 

> Select Committ̂ .e consisting of

and Safety) Bill

Shri M. Ananthasayanam Ayyang- 
ar, Dr. Panjabrao Shamrao Desh- 
mukh. Pandit Hirday Nath 
Kunzru, Shri S. N. Das, Shri B. 
Shiva Rao, Shri Jaspat Roy 
Kapoor. Shri Radhelal Vyas, Dr. 
B. Pattabhi Sitaramayya, Shri 
Surendra Mohan Ghose, Shrimati 
Uma Nehru, Shri Naziruddin 
Ahmad, Shri S. N. Buragohain, 
the hon. Shri N. V. Gadgil, and 
the Mover, with instructions to 
report on or before the 19 th 
February, 1952.*’

Mr. Chairman: The question is:
“That the Bilb be referred to a 

Select Committee consisting .o f 
Shri M. Ananthasayanam Ayyan- 
gar, Dr. Panjabrao Shamrao Desh- 
mukh. Pandit Hirday Nath 
Kunzru, Shri S. N. Das, Shri B. 
Shiva Rao, Shri Jaspat Roy 
Kapoor, Shri Radhelal Vyas, Dr. 
B. Pattabhi Sitaramayya, Shri 
Surendra Mohan Ghose, Shrimati 
Uma Nehru, Shri Naziruddin 
Ahmad, Shri S. N. Buragohain, 
the hon. Shri N. V. Gadgil, and 
the Mover, with instructions to 
report on or before the 19th 
February, 1952.”

The motion was adopted.

COAL MINES (CONSERVATION 
AND SAFETY) BILL '

The Deputy Minister of Works, 
rroduction and Supply (Shri Bnra- 
gohain): I beg to move:

‘‘That the Bill to provide for 
the conservation of coal and make 
further provision for safety in 
coal mines, be taken into con­
sideration.”
The objects of this Bill have been 

explained i^ the Statement of Objects 
and Reasons. Briefly, the Bill seeks 
to empower the Central Government 
to take effective measures for conser­
vation of metallurgical coal, firstly, by 
stowing for conservation, secondly 
washing, and thirdly blending and 
thus prolong the life of the limited 
resources of this variety of coal. The 
Bill also embodies the powers regard­
ing stowing for safety under the Coal­
mines Safety Stowing Act, which is 
being sought to be repealed by the 
provisions of this BilL For rational­
isation of the administrative machinery 
to give effect to the various provisions 
of the Bill, the Bill provides for the 
establishment of a Coal Board.
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The House will agree that effective 
measures should bo taken for conser­
vation of metailurgicai coal in this 
.country. In lact tiiese suggestions 
have been made inside the House and 
also outside in the country. Various 
Committees set up by Government 
have unequivocally recommended this 
course. The MetaJJurgical Coal 
Conservation Committee estimated in 
1950, on the basis ol an actual survey, 
that the total reserves ot all grades 
of metallurgical coal in situ will be 
of the order of about 2,100 million 
tons of which *'1,100 million tons are of 
selected grades and 1,000 million tons 
of Grades I and 11. With modern min­
ing methods aboui 1,600 million tons of 
coal can be recovered and by blending 
with weakly coking coal the overall 
figure of coal available lor coking 
will be about 2,000 inil.'uoii Ions. The 
Committee sounded a note of warning 
that this figure may woil be halved 
unless precautions (notably compul­
sory stowing) are taken in mining and 
unless steps are taken to use blendi 
containing weakly coking coal, and to 
wash inferior grades ol coal. As com­
pared to this the reserves of high 
grade iron ore in India are enormous 
and many times greater than those of 
the coking coal. I’he present require­
ments of coking coal for metalLurgical 
purposes comes to a little over four 
million tons a year, while the present 
production of selected grades alone is 
well over eight million tons. Includ­
ing Grade II coal, the production of 
coking coal is about 14 milMon tons. 
All the surplus production of valuable 
coal is being utilised for non-essential 
purposes. It is therefore clear that 
scientific working and conservation 
should be the key-note of the future 
policy regarding metallurgical coal.

The provisions of the Bill are largely 
of an enabling nature. The imple­
mentation of the policy of conservation 
will have to be given effect to by 
prescribing suitable rules. It is p r^  
posed that the Draft rules, to be 
framed under the Bill, be curculat^ 
lor eliciting public opinion from the 
interests affected. A!i rules framed 
under the Act will be laid before 
Parliament as soon as they are made.

The financial implications will be 
found in clauses 8, 9 and 11. The 
present rates of duty of excise w i l l ­
ed under clause 8 (i) (a) for stowing 
for safety are six annas per ton on 
coal and soft coke and nine annas per 
ton on hard coke. The 
ol ^.excise leviable undor the BiUhas 
been fixed at Re. one per ton. When 
the operations ol the Board are ex­
panded to indude itowing im  eon-

servation also, it will be necessary to 
increase the present duty of excise by 
about four anntis per ton to provide 
funds lor stowing for conservation. 
Clause 8 (i) (b) of the Bill proposes to 
Iqvy an additional duty of excise on 
all coking coal raised and dispatched 
from collieries, not exceeding tis. five 
per ton in tiie catie of selected grades 
and not exceeding Rs. two per ton in 
the case of Grade I. This duty of 
excise will be refunded in the case or 
persons to whom such coal is essentiai 
or is supplied under the orders 
of the Board. This additional 
duty of excise is intended to act as a 
deterrent to non-essential users In­
denting for coking coal, and thus^ 
discourage its use by such persons.

It is felt that even with all ^  
powers that are being taken undei 
the Bill for ttie conservation ol 
coking coal, it may not be immediately 
possible to enforce any positive con­
servation to any appreciable degree, 
out even if we sat ceed in preventing 
the rate of production of coking coal 
going up, and restrict a tendency 
wnich has been noticed in recent 
months and restrict the production at 
the present level, until the internal 
demand for coking coai increases, by 
the setting up of fresh steel plants, 
the objective of conservation could be 
partly achieved.

As’ regards the Coal Board, ^  
present Intention is to constitute toi® 
Board ‘purely of oflicials and no addi­
tional expenditure is therefore ex­
pected

In the Government's view, thlf is 
a very essential piece of legislation 
and it is very urgent also. It is 
believed that it is non-controverslal 
in character.

Shri Kamath (Madhya Pradesh): 
Believed?

Shri Nazlruddin Ahmad (West
Bengal): It is not.

Shri Buragohain; You never know
until the matter actualb' comes be­
fore the House.

Mr. Chairman; Motion moved:
“That the Bill to provide lor 

the conservation of coal and maM 
further provision for salety in 
coal mines, be taken into con­
sideration.'*

Shri A. C. Guha (West Bengal): I
welcome this measure. This is 
in consolidation of so many other 
measures and particularly provision is 
made lor taking some legal s t ^  tor
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[Shri A. C. Guha] 
the conservation of metallurgical coal, 
'ihe report ot the Committee was 
published some time ago. But, 1 
think iViembers have some grievance 
on this score that we have not yet 
received the fuU report. Only the 
other day» we have been suppiiea with 
the second part oi the report. I 
could not even get a copy of the first 
part of the report in the Library. I 
do not know what is contained m the 
first part of the report. Anyway, I 
would like to bring to the notice of 
the House certain points regarding 
the Bill.

, The excise duty for stowing was 
three annas per ton. Last year, I 
think we raised it to six annas; or 
was it nine annas?

Shri Buragohain: Yes.
Shri A. C. Guha: By this Bill, we 

are going to raise it to one rupee. 1 
do not know whether this increase is 
justified or not.

Another point that I would like to 
point out is about the funds of the 
Coal Mines Stowing Board—I have 
brought this matter before this House 
on several occasions before—the fund 
has not been properly used. At least, 
that is my information and as far as 
1 have been able to gather, that is the 
idea I have formed. Moreover, the 
whole fund is outside the jurisdiction 
of Parliament. It is not shown in 
the Budget; it is not within the scope 
of the audit by the Auditor-General* 
of India. On another occasion, the 
hon. Finaence Minister assured me that 
he would examine the question of 
audit of these funds. ^There are 
about 12 or 13 autonomous bodies 
handling funds to the tune of some 
crores: five or seven crores, I am not 
quite sure about the figure now. 
There is absolutely no audit by the 
Auditor-General. These funds do 
not form part of the Consolidated 
Fimd of India. 1 have raised this 
question several times before this* 
House. On the last occasion, the 
hon. Finance Minister assured me that 
he was reviewing the whole question 
and something was going to be done 
so that the entire fund might be 
brought within the Consolidated Fund 
of India and be liable to the usual aud it 
But, in this Bill, I find the language 
used is exactly a reproduction of the 
ifinguage of the old Bill. The hon. 
Finance Minister may recollect that 
while discussing the Industries (Deve­
lopment and Control) Bill, I raised 
tkls point and he agreed with 
me and made certain modifications so 
ttmt the funds that would be handed

over to the Industries JDevelopment 
lioard would lorm part oi tiie Conso- 
iiaated r  and ui inaia and would oe 
auditaule by the Auditor-General oi 
India. 1 do not know whether the 
language used liere would make 
similar auditing and control by 
Parliament and Auditor General possi­
ble. I would like the hon. Finance 
Minister to examine this question. 
The language used here, which is an 
exact reproauction oi the language of 
the old Coal Mines Safety (Stowing) 
Act, iieads me to doubt that this Bill 
may perpetuate autonomous and 
arbitrary use of huge funds.

When the excise duty was three 
annas only, the collections came to 
about 50 laklis or something like that. 
Nosv, it is being raised to one rupee 
per ton for soft coice and Rs. five tor 
metallurgical coal. The collections 
will now be enormous and that 
amount is going to be handed over to 
this Board. I only want the Minister 
in charge of the Bill and the hon. 
Finance Minister who is also present 
here to examine the Language in this 
Bill and ensure that all these funds 
will form part of the Consolidated 
Fund of India and will be under the 
usual audit by the Auditor-General of 
India. Up till now, these funds have 
been audited by internal auditors and 
the Auditor-General had nothing to 
do with them. That state of affairs 
should not continue. With these 
words, I support this Bill and I hope 
that suflEicient precaution would be 
taken to see that the funds may not 
be squandered away or allowed to be 
arbitrarily used by a few people.

There is. one other point. This 
Board will employ a large number of 
people. In some other cases, also, 
we know that the appointment of 
officers has not been done quite pro­
perly. Those who are in charge of 
these autonomous bodies make these 
appointments without any reference 
to the Pubiio Service Commission or 
any other Board. A sort of nepotism 
is going on. The other day, in one 
Select Committee, the secretariat was 
making a charge against an autono­
mous body that when the Government 
said that all these appointments 
shouW have the sanction of the 
Gk)vernment, that body refused to 
comply with the request of the 
Government. I do not like this state 
of affairs to continue. These bodies 
are to be financed by the Government; 
the excise duty is to be collected under 
an Act of this House. I submit that 
every appointment should be made 
according to the usual Government
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procedure and any appointment carry­
ing a salary of Rs. 300 or over, or 
some such figure, should be made in 
consultation with the Public Service 
Commission. The language of the 
provisions in the Industries (Develop­
ment and Control) Act, should be 
copied here also.

Clause 17 says that all rules made 
under the provisions of this Bill shall 
be laid as soon as may be before 
Parliament. I submit that in this 
clause also the language in the 
Industries (Development and Control) 
Act should have been copied. These 
rules should be placed before Parlia­
ment and Parliament should have the 
right to modify them if it deems that 
necessary. Of course. I know Parlia­
ment has the inherent right to do that, 
but I suggest that even in the Bill 
this should be mentioned.

With these words I commend the 
Bill to the House and I hope that 
necessary changes will be made in it 
so as to make it auite acceptable to 
the House.

Shri Naziruddin Ahmad: In regard
to this Bill, my fear is that some 
amount of unnecessary financial strain 
would be placed upon the much 
harassed coal business. Coal busi­
ness is passing through a crisis. Many 
coal companies, particularly the small 
ones, are passing through serious crisis 
at present. There are many reasons 
which have contributed to this state 
of afTnirs. But the extra amount of 
tax which is to be levied on coal 
raised would produce a rise in the 
cost of production and thus apain 
accentuate a situation which has 
already reached an unbearable limit. 
Apart from certain considerations 
which have been raised by my hon. 
friend Shri Guha, I think this one 
nl5̂ o sho’iVl bo lakon into considera­
tion. nnmely. th^jt the amount of tax 
should b e  reHn.cod po o s  to make it 

and to enable the coal pro­
ducer to prodijco his coal cheaply.

^
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(English translation of the above 

speech)

tShri S. N. 0B9 (Bihar); The 
importance and necessity of the Bili 
before U6 is realized by everyone. In 
view of the plan which has been 
prepared lor the development at our 
country—particularly so far as it con- 
cenui file development of iron industry 
-^ it is essential that the sources of 
metallurgical coal in our country 
should be conserved. In our opinion 
the Plan should provide that such 
sources . will be controlled by the 
State, But so long as these sources do 
not come under the control of the 
State, all efforts should be made to 
conserve coal. It should be used in 
the most economic way. It is with 
th ii view that I support this Bill.

At the same time, in my opinion, 
the excise duty which is belnj? imposed 
oa  ̂ the utSMsatioa of coal under tm^

Bill is too much. The Board which 
is to be constituted in this connection, 
would consider from time to time as 
to what should be the excise duty on 
coal, keeping in view the question of 
the conservation of coal and also the 
fact that the consumers might not be 
adversely h i t  I, therefore, think 
that the rate of excise duty as pro­
posed in the Bill is too much. It 
should be reduced at present but a 
provision should be made in the Bill 
that if the Coal Board, after consider* 
ing all matters, finds' it necessary that 
the excise duty should be e»*hanced for 
the conservation of coal and tlie pro­
per development of these rewnirces, 
the Government can, on the recom­
mendation of the Board, increasi;; this 
tax. I have, therefore, given notice 
of certain amendments in this connec­
tion and I hope the hon. Minister 
would consider them.

Then again, the provisions of the 
Bill should be conitdered by us In 
view of the suggestions* put forward 
by the Committee^^ which was formed 
to consider the question of the con­
servation of coal in our country, and 
also by the Planning Commission. 
But at the same time I also think it 
proper that the rates of excise dutlea, 
where two different rates are preva­
lent, should be reduced for the time 
being and the Bill should make a pro­
vision that the Government can, on 
the recommendation of the B6ard, 
increase the duty.

I would alfio !ilke to submit, as my 
hon. friend Shri Guha said, that if 
this proposed rate of excise duty is 
decided upon, t>ie collections made by 
the Board would be ouite large. Those 
funds should be audited in the same 
manner as collections from all other 
taxes. Therefore, X think that ft 
Would more nropei^ if these accounts 
are audited under the supervision of 
the Auditor General. With these 
words I soitpporf this Bill.

Mr. Ghairmaii: The quedtion is:
*'That the Bill to provide for the 

conservation of coai and make 
further provision for safety in coal 
mines, be taken into considera­
tion."

The motion was adopted.
Mr. Chairman: Are there any

amendments to this Bill?
lOirl A. € . Guha: Yes,'Madam, th q ^  

are many.
Slhrl Baragobaiit: I have given

notice of 5ome amendment?, 9d<j ff
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tn j  hosL triftndf who have giv«Q notlct 
of amendmenti will go through thorn, 
they may not press their own amend* 
ments.

Shri A. C. Gvha: In that case it
will be better to postpone discussion 
of this Bill to some other day, say 
Monday, and in the meantime we 
may study each other’s amendments. 
But we have not got the Government’s 
amendments.

Mr. Chalnnaa: The amendments
given notice of by the hon. Minister 
probably have not been circulated 
to hon. Members. This may be 
done now. Is it the desire of the 
hon. Minister that these may be 
informally discussed before they are 
discussed in the House?

Shri A. C. Gnha: It is better we 
have such an informal discussion and 
we may adjourn now as there are 
only five more minutes left.

Shri Bnragohain: Yes, we may
perhaps discuss these amendments to­
morrow, or immediate!<f after the 
House rises to-day.

Shri A. C. Gaha: We may have
this informal discussion to-morrow 
after we have finished the meeting of 
the Select Committee on the other

BilL Mr. Das and myself have 
given notice of amendments to thia 
Bill and we both are on the other 
Select Committee and so we will 
find it convenient to have this discus­
sion to-morrow and come to some 
kind of agreement about our amend­
ments.

Bir. Chairman: Very well then.

BUSINESS OF THE HOUSE 
H ours  of S ittino

Mr. Chairman: But before I
adjourn the House now, I would tike 
to make an important announcement 
about the sitting timings of the House.
From Tuesday next the House will 
sit from 9-30 A.M. to 1 pjm . and there 
will be no afternoon session from 
Tuesday onwards. Of course, there 
is always the proviso that if there is 
any urgent business there may be an 
afternoon session. But ordinarily the 
House will sit from 9-30 a .m . to 1 p .m .

Now the House stands adjourned to 
1045 AM, on Monday, the 18th 
February, 1952.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Monday, the 18th February, 1952.

405 P.S.D.


